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REFERENCE BY THE SPEAKER

Reported death of 21 persons and burn injuries to 12 others in a bus
accident in Panna district of Madhya Pradesh on 4th May, 2015

AT e ¢ AT G0, 4 Hs, 2015 DI HeF Yo & U= el § Uh 9 & ATl H
R 3R IFH ST o & IRV 21 AfRAT Bl g4 A8 I Sl S D HRU GG
B 31R 3T 12 AfRTAT & T F S B @t AT el g

Y8 FHT T WS AT W AT TeR) Hd&A] Tbhe bRl &, o eeb-Haw aRari
B! AT @ 3R die1 ugard B Ig 99 gl & Uy W B & ST B g

JAT fedTa el & W # 31 oSl ) A WSl |
11.01 hrs.

The Members then stood in silence for short while.

... (cgaygm™)



05.05.2015 11

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from S/ Shri A.P. Jithender Reddy, Prem Singh Chandumajra, K.V. Thomas, N.K.
Premachandran, K.C. Venugopal, M.B. Rajesh, P. Karunakaran, P.K. Shreemathi
Teacher, Bhagwant Mann, Capt. Amarinder Singh, Ravneet Singh, Santokh Singh
Chaudhary and Kodikunnil Suresh. The matters though important enough do not
warrant interruption of business of the day. The matters can be raised through
other opportunities. Therefore, I have disallowed the notices of Adjournment
Motion.

... (Interruptions)
CAPT. AMARINDER SINGH (AMRITSAR): Madam, there is a law and order
problem in Punjab... (Interruptions)
HON. SPEAKER: I will allow you to raise this issue in ‘Zero Hour’.

... (Interruptions)
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): This issue is very
important... (Interruptions)
HON. SPEAKER: This is not permissible. It will not be allowed. You cannot
show these things like this. I warn you not to do that.

... (Interruptions)
11.04 hrs

At this stage, Shrimati Kavitha Kalvakuntla and some other
hon. Members came and stood on the floor near the Table.

HON. SPEAKER: I will allow you to raise your matter in ‘Zero Hour’.
... (Interruptions)

HON. SPEAKER: This is not allowed at all. Please do not show all these things
here.

... (Interruptions)
HON. SPEAKER: Now, let us take up Question No.541 — Shri Laxmi Narayan
Yadav.

... (Interruptions)
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11.04 ' hrs.
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER : Shri Laxmi Narayan yadav.

(Q. 541)
2 AEH ARWAV ATed: AFIY 3edel Heled], B AR &1 BN 3R gifépoar I agd T

Ady BT Bl .. (Qrag™) feel ARG, ANHR WA Sff 7 O TR faun g, 99 wue - § A
g gl 2 fF P9 IR W 9RG WReR AN~ YR B! Fgferid < R HS AR Bl
T Tl 21 U9 B SR D THdR - Uh 8 11 7 & 5 5 IR @ 787 ye9r o
IR H B IR & R & forg &4 AR T 21 .. (1@eT) S Bl 39 91 W AR
fhar & f6 &1 BRU & 6 1 gew $iY iR Bifichear H M 98 @ 8, ST b YRR &1

HMH Igd BA 8 T 7. (FAYF) ST HATA 3R ITDH! A S IR TR, 39D FIT HRY]

27 .. (cragm)

et TRRARA BR a1ed : HAed, § MU AgH F AR AES D I AT g b SAD)
a1d fdeper |l Bl ... (Faem)

HON. SPEAKER: Please, these placards, etc. are not allowed in the House. I am

always giving a warning.
... (Interruptions)
HON. SPEAKER: All of you please go back to your seats, and do not show these
placards.
... (Interruptions)
HON. SPEAKER: No, I am requesting all of you to go back to your seats. You
can say whatever you want during the ‘Zero Hour’, but not now.
... (Interruptions)
HON. SPEAKER: Please go back to your seats. No placards, etc. should be shown.
... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, the
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matter is before the court. ... (Interruptions) The Central Government has said that
we are in favour of a separate court. ... (Interruptions) The matter is pending
before the High Court. ... (Interruptions) There is a Public Interest Litigation (PIL)
going on in the High Court. ... (Interruptions) The Government is in favour of a
separate High Court for Telangana and that has been made very clear. ...
(Interruptions) Showing placards is not a good practice. I appeal to you to please
leave the placards. ... (Interruptions) Please do not have these placards as it will
become a practice. ... (Interruptions)

At RAFRA DR qIad : Jew, H MUS AH F A GG DI IdM] ATEd! g (b 3D
I fepat A € 6 e URIRT daer &1 &b 9T H 3R Wi AR A Gl Bl o
oM @ oY 9ga #e@yul ANEM Bl ... (Fag™) S8l a@ HAATed B W ©, JATD AETT A
# qar =t {5 9% AT U MY BIS WHIA g8 W) TS A 2 . (FagH) e Ud
RerT | ... (Fag) Teb 3 HS U Bl WhIA 8, GAY Dles o DI W & AR A AT
e 3ih e YRIRRT &1 W1 Bl ... (FaET) 19T (U 3T 391 M o A &l ... (Faer)
Ugell Al WHIRT A & §RI oM oIl g ... (@) 39 o & oIy #5merd & grRa
PO Uic U4 Al e & ST § 3fiR UaAUe 3i1h §o3e sdlsc fhar Sar © fb S o
AT ATEd &, 9 JTATs Bl ... (RIa€r) ST AT 3MATE B &, STH A Sl HIgeRAT Hie dd
g, STPI I8 T Bl HIdT fHear g1 .. (ag™) A1 96 3 77 UG & 910 B g, H
g AT 6 BN AT & gRI 78 US¥W @ oY &1 W B Ui JifeNel 31yd B g
gl ... (agm) e d-ee 9d @ 2l .. (@) 9 SRe § fh 39 9d SEdt
SR 9gd STedl 8 Bl ... (FauH) T Ples oF HIolaed g9 98 US¥ H I7d Py

S 31 AT W B gD 2l ... (auT) gD AAEr A9 AT 3% e YRR ® gRI AR
WH T B e <o & 5 98 IR &1 FerEr o @ forg e woif We | 39 I @
JEATZTT TR Fhell ... (TIF) FAAT B TRE T Y DI THAGT 25 BRI W
B A @ TS g R F o) 7 IS B WHR | Had 18 BIs W Dl JfTASOIeT B
gl ... (cTagm) # AR 9 B B B 9 S AT BRI AEd 8, 8 AU I
ARBR ® §RI B Fehd © 3R 379 149 A IMRANT B 8 MSedsd © 9@ F Ig [ Ui
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A IR BT A gl L (EgE) WY AT F A 9T S B SRd T8 7, SHd ghies
TAIBEE A & A AU B He HART § 3 g1 Fhd ol ... (Faem)

Y Feft TR AGT : ARG, I W 3FD Y4 W §9 UBHR BT U U Sl oI, ... (FaET)
e SR W A A3 Sl A I8 99T 2 P R R 9 o9 # Q1 Recyed W dR 9
9 9 & foy wfer fHy v g . (@um) SEf ) anl &1 Tei=RRN 3R g IaR
@ e § S B . (@@em)  # A S5 S @ ge aed § 6 o1 d%as sae g
STgl AWIaY AT 8, R 9 98 U U SRiede P Sl dife | # ekibRiRRm
AT B Fh, 9 W TPR A WF b 3R T3 e Ll e H O GEme o
D ? ... (STFET)

Mt WRRT R died @ 7RIS, TAR AFGT H Q1 SKICISH §, Udh ATEAMSH,
JAeTg 3 € IR g e, sRamon # 2. (ragH) Fded B iR Ao a1 &
forg, TeRURIRRMT &1 tH.CH. iR ek, & PRIT HIA &...(TIIF) 39 DS H & U
3MICRT UM 8, S8l W I ICscd MU Aol & &9 Tla Riclde ox®, TSI dxd, Ard H
g T foF AR B9 WG drel Al Bl T SR Al $WIE BRd Bl (@agm) S
SIS, e Seye offs ®fu URIRET catarsh, affemrg § 8 S| o
SEISE @ 3R Uh 3R I8 Yo 51 © 6 sre-ore a8 & forami & Rad g &
& forg, fp g8 S B ST 8, SIS H $B 8, dIH, TR IT & a7 TR IdD aR

H A9 gpal © b SHPT U BRP AN IADT ATDCT DY B Ghdl &l SAD! ID]
Tege § & <f & St 31 TR dEew e W SRiyed iR T8 @i wdhdl gl
TS e 3% e HRIRA & ofaR ¥ el ST UM -1 918, Dls $HY oI 4TS,
®Ig URIRTT & IR H R o @ el el Bl [ PR § 3R Fetfanifafordt
gl...(aem) ST A gR! Iar B AeEd e i B HRRET H 25 dRIs WY S9d
T Pl Tlldes ¢l...(FauH) Bt €t &M @& forg =g fae &1 ¢ & & folg a1 &g
IR FR M & oIy, Bt A & forg off ST et &R 9ahd 21 ... (1)
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HON. SPEAKER: Please go back to your seats. Do not show these placards;
otherwise, I will have to take action. Please go back to your seats.

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 11.20 a.m.

11.12 hrs

The Lok Sabha then adjourned till Twenty Minutes past
Eleven of the Clock.
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11.20 hrs
The Lok Sabha re-assembled at Twenty Minutes past
Eleven of the Clock.
(Hon. Speaker in the Chair)

... (Interruptions)

At this stage, Shrimati Kavitha Kalvakuntla, Shri B. Vinod Kumar and some other
hon. Members came and stood on the floor near the Table.

... (Interruptions)
HON. SPEAKER: Please go to your seats. I will allow you during ‘Zero Hour’. At
that time, if the Government is ready to respond, I have no objection. Not now.
... (Interruptions)
HON. SPEAKER: You cannot speak from here.
... (Interruptions)
HON. SPEAKER: You raise the matter during ‘Zero Hour’. If the Government is
ready to respond, I will allow.
... (Interruptions)
HON. SPEAKER: This would not do.
... (Interruptions)
HON. SPEAKER: Whatever it is, your Minister can respond.
... (Interruptions)
HON. SPEAKER: Q. No. 542.

... (Interruptions)
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11.21 hrs.
ORAL ANSWERS TO QUESTIONS...Contd.
HON. SPEAKER : Shri Rajesh Verma.

(Q. 542)

S O T ¢ AT IeET S, HY AR HIA S A AE S ATel o P T WRBR
SO H ARG 3R deT B dAdel DI &l bl IR I TSR & &l bl Y Pels
W e e 27 Ofg &, 1 aoiee) IouaR @ik T g7 A AT O 9 a9 faRaR 9 SR
< @ WA fhar 21 AfPT IR I BT & S/IA Wad DI Sied o ©, foH g, siy
QY B IR A A TN ST A9 AT g, A W Dol ded 3R AT dad Dl Db
 Refds Sa@ w2l

A Sreey off, H9 AT H2 Sff | I8 =1 o fh SRt SR dee & dAdhs)

B T P IR @R KT 2| H (DI Ia1 a1ea g fb # 9 IR user I | et

g, SR U U § SN BT YD 9gd 991 Al §l Wendid SMue o ger dieii,
TEHYR, qev159 3R IRIED! Bl §U UT dreR MREYR T R ST Dl &3 81 39 S b
&3 H IS AP TARAT AbSl O M AR ARG DI 59 SAD A I8 TAM TR T
Bl 81 B9 SR UQ¥ & Hag ¥ Py Wl Srarg e Fer 81 # sy qegw { A HA S
ST AR § 6 SR Uew I57  THG & fha B oMU U MY 8, fhaer as
TRDR DI JHAT B3 & 3R a1 qaTaror Bl JHar gaf &7

AN BT TAESHR : AT A Sl DE L &, 98 Ub A1 H Wl & Hifch S8 Teb S8
IR YYD YOI © Al WaH @l a1 WHfer Hifep fEar ik dsergs @t off, @l
dedge iR ¥ dX @& X ¥ Siced & &l Afba ST omue AR 2 {6 gEd ads! & o
Hels Bl & 98 99 2l S dee B §, S9dl WIoNT Bl §, olfthd SAEl I
TeATS 3R V& deX @l Bl 21 I9D IV H fawR & A1 ¥ 3R qrahl S e IR gew
& |9 # g, 98 § syt faRed @ & gl

St Irorer Tt @ A Sreer Sff, A HA SN A Sare fan © 6 swet fawaR @ ware g
T N g A AR AR v H qe aredr § 6 81 R sl @1 e e g
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I AT® G D AIH W, TOWN W WRET T, HIERT &, WY G, b A T3
M W AEI IR A B AdhSl B Y AATR, TGS 3R IREDH] B RE eill o

# A /A S W I8 S Aredl § R 39 STemnt 9 81 jE 39 awhd Bl A
& foIT &1 BIg TN U HA?
3t TR TasHY: dielWid ¥ gekigd ddb AREM B O @Re A dF Afedl & wemd ¥
TS b W FIferT Bt 8, 98 gediTal ders &1 IR 7 3R 9a forg 8 Ua favw
T, T SR SF Aol 3R S99 o 78 § S9a! Rure i |

2 OIS AT ¢ S(EeT Sff, AN I Y 8, g8 Ul IR U | G 2| I§ wiad: b
TGN g {6 IR o™ # BRITR & T S IIHARVY 8, Q&0 ARA & 3felrdl a8l IR <
& TR A1 W US U 9§, o 6 g geeehdt 7 Wt wed fhar B 98t @ 9 & sraran
A 3T W BT ADS DI MK Biell &1 &, W AR T Fe D [A97 H Sd AR.ESATS.
& W | TGN o T8 1 98l W B Rere T8 gl ger T 6 fha s € ar e
e BT S Bl S q8l & fAunT 9 Y By gu Ul @l e fowrs 7 SWH g & s
®1 f7e &1 81§l § A /A S A qeH aredl g (6 sRAAIR B 39 dog™l b1 Wl 3dD
3R WS bR T8 B BRI B DI AT W Ab Bl o Ao 87

St BT AEASHT: PR B TAR ST Bl g DI TETTT B dlell Sl U 6T g,
D HIH A g9 SADT I PR W Bl &R AT § Tsd Bl 3R XS Fsal B s fhadl
g Sud! Sfedl & RUIE omyedl, a8 9% 37 9N 2

HON. SPEAKER: I would again request you, please go to your seats. I will allow
you in Zero Hour. Please go to your seats. At that time if they want to respond, I
have no objection. Not now. Please go to your seats.
... (Interruptions)
HON. SPEAKER: I will allow you in Zero Hour. You can raise the matter then,
not now. This is not the way. You will not get an answer like this.
et s 91 Pol - SR e |
2 ST uTe |



05.05.2015 19

(Q. 543)
S STEFAHT UTA: e SN, § SMUDBT I8 MU g [ MU Th A=l WUl U W

T U g B AT & gl § A 93 S 1 W gware 9 6 A #E St 7 9gd
S Wipfoa S # E, F1E IR A 38N SR A g1 § sMud A1 | Sl dredl §
o5 AR #3501 St 7 WiepR fhar 2 o i sraRisga AT & 9§ Ui fhaniier & gaTs ga
g, SUH I WA W YR 9 3R Sl Auge dIeY A WIS B, 98 FSd! dl iR gferdt &
oo &1 B B T UV oAlsT B TRH had A 100 fharier db HRdl B
03.02.2015 I Y4 Ueh SMERTAT S DI 2 R IqH Y WhITUT 3er & fory S o
GAdTs BT SMUBR AT 5, # AUD AEGH H A1 AR g b VAl 9 S, Sl BN
AICHRI Tae, 1980 & IIId b VPR A MU & Hs IWhR & 99 Y4 TR HATA
T SEH WHT T X R TR 96 F T T TEAT B TS, a8 T IR S BT,
TA.79. 230 B, HHeRdl § IRV, TREYR F IR A1 frefdid $ o8, 9 dsd gaferg
o6 T o U@ WHia & a8 g e WA g (TH.5M.8) &1 Ted & 11 A1
T QS AUGUE @l B AT fF U IR a iR qATaRer #Ad H WG a8 S a3
e U foegTel @ SufRy & d18 S ASHl WR DM b AT &1 R AT HAT St aa
B B B B T8 S A WA ST BT T BRA ool B g6 W v b Y,
wehl B O © fay, ge-gferl & forg 8, 1 s <% &1 e stavg 8 SRl
WHR, T A A & gRI IaT5 T3 $7 AR W §H GG H RIT DHRATg B @l
2?2

N BT FESHY : ASH, A’ S YT SR AT T, 98 9gd "e@yyl ol (Faer) a8
gafey Aeaol ¥ @i T W g W$d 6,000 fhaHieR @ €. (@raem) a8t 9re] e
JMFATSOOE & Hel 2l... (ag™) a8l A IeRd 9, 1.U9.0%. IR 99 v 98 tdh
gfaen oft|... (@) #9 u sremad fhan ok e o9 o a1 Iz iy fom, S9& ugd
H TR Al A $HD THT 176 THROT difed Al (Fagr) IH A5 & oy U A1l 4§ IR
AT I AL, (Fag) g9 I8 g5 QAT 3R 39 WR SR Waa < fQnl... (raem) offe




05.05.2015 20

SRA UYael Adeld GAMER0T DI WAl F [HSIAT T8l ol (F@uE) safell compensatory

afforestation, net present value, relief and rehabilitation, FRA rights, demarcation

or not for any other purpose T I ®ERN &, 9 Wa I ... (FIUM) Afhd, I5T TRHR
& S W 3R 5T IR W A & T oY, IE BH < W B ... (aem)

S8l a9 e U gul 8 A 89 UA.S1.E. @I 59 IR IR | o/ava dRIdd iR
A9 fawarq ¢ f6 g6H I3 qen T8 .. (FagE) AT gRE WL (Fe) <9 @
Gef weayul gl... (Fagm) safeg A dsa aeiil ... (Faem)
SHRI V. ELUMALAL: Hon. Speaker Madam, the increasing forest area is a good

thing. But forest area encroaching upon public utility area is causing
inconvenience to the common man. It is not a welcome thing. There are many
roads in the country. ... (Interruptions) The vehicular movement has become a
daunting task due to branches of trees falling on the road. But the Forest
Department and the Administration are not able to remove this problem as they do
not enjoy the power to cut the trees. ... (Interruptions) In my constituency, the
following five-metre roads such as Vettiyan Thozhuvam and Puthupalayam to
Maligai nagar bungalow, Arani union, Thirunamalai district and Mangalapuram
forest near Patchaiammal temple in Senji Union, Villuppuram District are covered
with trees. ... (Interruptions) Therefore, 1 would like to know whether the
Government is considering to allow cutting of trees whenever required in public
interest.

SHRI PRAKASH JAVADEKAR: The issue is, when to start the work of building
roads in forest area. Earlier, the practice was that the work could be started only
after forest clearance phase-II was given. ... (Interruptions) But now for public
utility and roads, we have decided that after the Phase-I clearance there can be an
activity. That matter was also taken to NGT by some applicant. ... (Interruptions)
So, we are also explaining it to the NGT and I hope that there will be no hindrance
and the work can start early. ... (Interruptions) We have also allowed roads in

forest areas to be upgraded, which was earlier not allowed.
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2 et Atedt @ wered, § w3l Sff & gwyare <A @nedn g b a7 e # S i anfea as
ol, SHB WG Soi & foan 2. (Fau™) <w § gl AUl B qHRT g Rl
oft|...(Fagm™) osl o¥ 9 IRl Aoigd |9 1 T8 ©l..(ae) *X gdf SR 9 &
TREYR 3R ASRISTIS § HA: 5 AR 23 IRl & R 4750 TRAR I8 8, offeh arl
TH ITD! BIg |l THRCFAR T8l U gl g ... (M) Sl Fa¥ T FART & b 3!
ucel 1 fd T g, dfed ol I WG |HT BT &olf el e gl (aum) saferg S
RGN TN BT &, WRBN fIbr 811 8, a8 agf =1el @l urar gl... (@ragm) # a-ig #50
St A ST ATEdT § d 39 B9 dd BRI DI B B ?

St UHTET FAESHY : FEISAT, A AG B, Riifh AT Al TAN 3F AT 9 AT TAN

AT W R T8 gl (FagH) I SMfRaiial &, BRI ¢Jsdd g Ude 3R SHd
qE S 99 2 @ ™ & @t orgefa | Wdfda gl (ragr) SrEf W) miee @t wRHRE B,

[N aY

ST RO1d SRS €, SEH BIF-IF W TaRITACIS ITATSS 8, SHD I8 W 2. (Faur)

HON. SPEAKER: Hon. Member, I am again requesting you. I will allow you in
‘Zero Hour’, not in the Question Hour.

... (Interruptions)
HON. SPEAKER: Please go to your seats.

... (Interruptions)

HON. SPEAKER: The House stands adjourned up to twelve o’clock.

11.35 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Hon. Speaker in the Chair)

PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid.
... (Interruptions)
12.0 %2 hrs

At this stage Shri B. Vinod Kumar and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
SJTHIERT AW, @ 3R Aaoe faavor @5 (st I o awam™) @ oreny Agiedl,
freforRad o= W gee W @ g
(1) AR @ A den @ eiR ardee IR faunT, SuHTeRT AT, @Te
3R Ao faaRor #31e™ & 19 99 2015-16 @ oIy §Y |Hsial Sad &
U ufa (= qerm st Hanv) |
[Placed in Library, See No. LT 2471/16/15]

(2) (Tp) ARG @ i, 98 et & a9 2013-2014 & a1f¥e wfadad &t
U afa (B o SISl HhReT) doil oEmaierd o |
(Tp) ARG @ W, T3 ool & a¥ 2013-2014 & HRIGRI Bl WRBR
T e o g uf (R q2n s dvanwo) |
@) SWH (2) # SfedrRad =l HI FHT Ued WR W& H Y [Aa & SR g9
arer faavor (fE=sr Qe efish Axmvon)

... (cgaym™)

[Placed in Library, See No. LT 2472/16/15]
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T I SR A1 Sem wA (St om=a TIRM W) orewy HeEley, H Wfdu & orgwoa
151(1) @ 3T AE, 2014 P T g 99 B U Hsid ARBN &F & ITA| D AH
T i gfde i & 99y # R & S s-Aeerar g -3Y WReR (arfvifsas) (2015
& Wb 2) (AU AT & ufcrded ol b Ui (B Jorm 3ol Hwepson) |4l ued

TR G g

[Placed in Library, See No. LT 2473/16/15]
.. (e
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, on
behalf of my colleague Shri Sarbananda Sonowal, I beg to lay on the Table:-
(1 @ A copy of the Annual Report (Hindi and English versions) of the
Lakshmibai National Institute of Physical Education, Gwalior, for the year
2013-2014, alongwith Audited Accounts.
(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Lakshmibai National Institute of Physical Education,
Gwalior, for the year 2013-2014.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
... (Interruptions)
[Placed in Library, See No. LT 2474/16/15]
e Hatem # wog w3t gRwiE dterdl): syt weewn, § fftfaerg  fearwem (frawo)
IfAfTH, 1967 B URT 35 B IULRI(4) B I SR A FAT HI.3M. 984(4) ST 10
U, 2015 B WRA & A9UF H GBI gt off Jor s gRT SAR-IA-SH18 Bl 9 I
ffafd B ugell Al & HHID 7 W SISl AT &, B U ufd (B q2m s W)

[T geel IR G gl

[Placed in Library, See No. LT 2475/16/15]

... (cgaym™)
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THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI
ANANTHKUMAR): Madam, on behalf of my colleague, Shri Hansraj Gangaram
Ahir, I beg to lay on the Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) of the National
Institute of Pharmaceutical Education and Research, Ahmedabad, for the years

2007-2008 to 2010-2011, together with Audit Report thereon.

(2) Four statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 2476/16/15]

(3) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Bengal Chemicals and
Pharmaceuticals Limited, Kolkata, for the year 2011-2012.

(i1) Annual Report of the Bengal Chemicals and Pharmaceuticals Limited,
Kolkata, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(4)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

[Placed in Library, See No. LT 2477/16/15]

(5) A copy of the Outcome Budget (Hindi and English versions) of the Department
of Pharmaceuticals, Ministry of Chemicals and Fertilisers for the year 2015-2016.
[Placed in Library, See No. LT 2478/16/15]
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(6) A copy of Notification No. S.O. 686(E) (Hindi and English versions)
published in Gazette of India dated ot March, 2015, making certain amendments
in Notification No. S.0. 1221(E) dated 15™ May, 2013 under sub-section (6) of
Section 3 of the Essential Commodities Act, 1955.

[Placed in Library, See No. LT 2479/16/15]

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): Madam, I beg to
lay on the Table a copy each of the following papers (Hindi and English
versions):

(1) Memorandum of Understanding between the Instrumentation
Limited and the Department of Heavy Industry, Ministry of

Heavy Industry and Public Enterprises, for the year 2015-2016.
[Placed in Library, See No. LT 2480/16/15]

(2) Memorandum of Understanding between the NEPA Limited and the
Department of Heavy Industry, Ministry of Heavy Industry and

Public Enterprises, for the year 2015-2016.
[Placed in Library, See No. LT 2481/16/15]

(3) Memorandum of Understanding between the Rajasthan Electronics

and Instruments Limited and the Department of Heavy Industry,

Ministry of Heavy Industry and Public Enterprises, for the year
2015-2016.

[Placed in Library, See No. LT 2482/16/15]
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(4)

(5)

(6)

(7)

(8)

26

Memorandum of Understanding between the Hindustan Salts
Limited and the Department of Heavy Industry, Ministry of
Heavy Industry and Public Enterprises, for the year 2015-2016.

[Placed in Library, See No. LT 2483/16/15]

Memorandum of Understanding between the Sambhar Salts Limited
and the Hindustan Salts Limited for the year 2015-2016.
[Placed in Library, See No. LT 2484/16/15]

Memorandum of Understanding between the Heavy Engineering
Corporation Limited and the Department of Heavy Industry,
Ministry of Heavy Industry and Public Enterprises, for the year
2015-2016.

[Placed in Library, See No. LT 2485/16/15]

Memorandum of Understanding between the Bridge and Roof
Company (I) Limited and the Department of Heavy Industry,
Ministry of Heavy Industry and Public Enterprises, for the year
2015-2016.

[Placed in Library, See No. LT 2486/16/15]

Memorandum of Understanding between the Richardson and
Cruddas (1972) Limited and the Department of Heavy Industry,
Ministry of Heavy Industry and Public Enterprises, for the year
2015-2016.

[Placed in Library, See No. LT 2487/16/15]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the National
Foundation for Communal Harmony, New Delhi, for the year 2013-2014,
alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Foundation for Communal

Harmony, New Delhi, for the year 2013-2014.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.
[Placed in Library, See No. LT 2488/16/15]

... (Interruptions)
AHIOIS  SHR AGRAT FAe # o #3 (3ft Foraed T[oiR): 3feder #weledl, d

feforiad o= w1 Tee W Rl g

(1) e TSI WIgHN UUE SaouHe HRUNTH dorT et erfa srfdremRar
fawmT, wmHfie = 3R SIfAHIRa §31erd & d19 99 2015-2016 & o7 8¢
AT S99 B v wfa (RS T shren v

[Placed in Library, See No. LT 2489/16/15]

2 (wp) ogR R TR sReege offe Rud yoe Refforee™ ®ik g feeh

SIS S, 2adlq ® dY 2012-13 & A& Ufqded &1 ydb ufa (=
T ST ADHRUT) AT oIRATIRIATT o |

@) ogR R TuR sReee offh Rad yvs Refafeee™ ®R g deelt
SIS, TREIG & dY 2012-13 & HIIDRU] Dl TRBR GRI FHIET
B UH Ui (a1 qm SISl H¥hRon) q oEmuRiard o |

@) ST (2) # IfcaRad v B AW Ted W W@ # gY Aod & HRUT g9
arer faavor (fE=Er Qe Sfsh dxmv) |

[Placed in Library, See No. LT 2490/16/15]
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(4) TRV, JARISRET, AMRIh Hadl iR ag:fHeremar 4 afial & Hearn
B T A AMATIH, 1999 BT URT 36 & I TRV, FARKISRE,
AP Hedl SR agH:eadl W AR & Hedlvl 8g TSqd <A (Her)
M, 2015, ST 4 ®RA, 2015 B WRA & IS H TR HEAT A1LD.
71(31) ¥ BT U &, I ep ufar (Rl o sl dveahvv) |

[Placed in Library, See No. LT 2491/16/15]

(5) (TH) T RECTIT BR T AMAUTSHAT BUShts, HIcAdal & a9 2013~
2014 & a¥® ufaded &1 U ufa (R qen el dvanson) qen
SIRATIRIfETT oIk |
@) e sRecege BR T AeUfShell BUSidhte, Bichl & a9 2013-
2014 & BRG] Bl ISR gRT FHET B Yo ufa (B aor i
<R |
6) ST (5) # IfcaRad wA B AW Ted W W@ # gY fAod & HRUT g2
arer faavor (fE=Er Qe oSl Axmvv) |
[Placed in Library, See No. LT 2492/16/15]

.. (o)
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR.
SANJEEV BALYAN): Madam, I beg to lay on the Table a copy of the Outcome
Budget (Hindi and English versions) of the Department of Agricultural Research and
Education (Indian Council of Agricultural Research), Ministry of Agriculture, for the
year 2015-2016.
[Placed in Library, See No. LT 2493/16/15]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Madam, I beg to lay on the Table a copy each of the following papers
(Hindi and English versions) under Article 151(1) of the Constitution:-

(1) Report of the Comptroller and Auditor General of India-Union
Government (No. 9 of 2015) Department of Revenue-Indirect Taxes-
customs-Performance of 100% Export Oriented Unit (EOU) Scheme
for the year ended March, 2014.

[Placed in Library, See No. LT 2494/16/15]

(2) Report of the Comptroller and Auditor General of India-Union
Government (Civil)(No. 11 of 2015)-Performance Audit of
Rashtriya Krishi Vikas Yojana (RKVY), Ministry of Agriculture, for
the year ended March, 2013.

[Placed in Library, See No. LT 2495/16/15]

(3) Report of the Comptroller and Auditor General of India-Union
Government (No. 13 of 2015)(Indirect Taxes-Customs)-Performance
of Import and Export Trade Facilitation through Customs Ports,
Department of Revenue, for the year ended March, 2014.

[Placed in Library, See No. LT 2496/16/15]

(4) Report of the Comptroller and Auditor General of India-Union
Government (No. 4 of 2015)(Indirect Taxes-Service Tax)-

Department of Revenue for the year ended March, 2014.
[Placed in Library, See No. LT 2497/16/15]
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(5) Report of the Comptroller and Auditor General of India-Union
Government (No. 6 of 2015)(Performance Audit)-Supply and
Infrastructure Development for Natural Gas, Ministry of Petroleum
and Natural Gas, for the year ended March, 2014.

[Placed in Library, See No. LT 2498/16/15]

(6) Report of the Comptroller and Auditor General of India-Union
Government (No. 7 of 2015)(Indirect Taxes-Central Excise)-
Department of Revenue for the year ended March, 2014.

[Placed in Library, See No. LT 2499/16/15]

(7) Report of the Comptroller and Auditor General of India-Union
Government (No. 8 of 2015)(Compliance Audit)-(Department of
Revenue-Customs) for the year ended March, 2014.

[Placed in Library, See No. LT 2500/16/15]
... (Interruptions)
Ao < 3R AfYERAr #aem # wow wA (st Ao wiwen): sremer waewn, #
fferaa o3 |41 ged W &l g
(1) (Th) WU TRE BR Aere afdd, faeufa & a¥ 2013-14 & af¥s
gfded &I U afa () a2 3RSl H¥ehvun) doil oI@raiferd o |
@) o TeeH R AR afdw, foeufa @& 9 2013-14 & aff®
@Rl & Udm Ui (R aor el A¥hRun) dT S WX ofEraNien
EIRCES]

20 Swa (1) ¥ SfewRad wA B W91 Ued W I@H H g fdord & RO qeH

arer faavor (RSt Qe ofirsh Axavv) |
[Placed in Library, See No. LT 2501/16/15]

... (cgaym™)
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12.03 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY GENERAL: Madam Speaker, I have to report the following
message received from the Secretary General of Rajya Sabha:-

‘I am directed to inform the Lok Sabha that the Rajya Sabha at its

sitting held on the 30™ April, 2015 has adopted the following motion:

MOTION

“That this House recommends to the Lok Sabha that the Lok
Sabha do agree to leave being granted by the Rajya Sabha to
withdraw the Bill further to amend the Motor Vehicles Act, 1988
which was passed by the Lok Sabha on the 18" December, 2014 and
laid on the Table of the Rajya Sabha on the 19" December, 2014.”

... (Interruptions)

31



05.05.2015 32

12.03 ' hrs.
STANDING COMMITTEE ON RAILWAYS
S5th and 6th Reports

it Torer Rig (Wae) ¢ orenet wa, Yo A4t wmrft affa & fafaRa uftdes (=S qen

JUSHT AXBROT) IR BT §

(1) XA (Fes) e, 2014 & aR § uiEar giade |

(2) "WT YA @ SUTNE YA WaTg Jol Afger aitRl @ g R Ry 99 @
I # afafd & 239 ufqdes ¥ siafdse e ® WRAR gR1 & 18 drRas ddet wor
EIREES]

... (cTaym™)

12.04 hrs.

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS
255" to 257™ Reports

SHRI NAGENDRA SINGH (KHAJURAHO): Madam, I beg to lay on the table the

following Reports (Hindi and English versions) of Standing Committee on Science &

Technology, Environment & Forests:-

(1) Two Hundred Fifty-fifth Report on Demands for Grants (2015-16) of the

Department of Space.

(2) Two Hundred Fifty-sixth Report on Demands for Grants (2015-16) of the

Department of Atomic Energy.

(3) Two Hundred Fifty-seventh Report on Demands for Grants (2015-16) of the

Department of Scientific and Industrial Research.
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12.04 V% hrs.
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 2nd
Report of the Standing Committee on Food, Consumer Affairs and Public
Distribution on Demands for Grants (2014-15), pertaining to the Department
of Consumer Affairs, Ministry of Consumer Affairs, Food and Public
Distribution”

SUNGT A, Wrel 3 Adoi=e faaver w3 (sht v e uraam) ¢ sreger w7, A
SYHIERT ATl fAWT, SUHIERT A, Wi 3R Aol [IaRe JATS DI AJal bl A
(2014-2015) & IR H WM, IUHIRT AH R AW fqavor d&el Wl affd & gy
gfdes # siafdse RIeTiRel & wrafae & R & a8 oI 991 ed R &l gl

12.05 hrs.

(ii) Status of implementation of the recommendations contained in the 2nd

Report of the Standing Committee on Agriculture on Demands for Grants
(2014-15), pertaining to the Department of Agricultural Research and
Education, Ministry of Agriculture*

FN #=A (sf wen Aew R) @ wEeE, d B argdu ok Ren fawm, HN dFrem o
EFI B AN (2014-2015) & IX H BV Adl @R AAFT & gEX ufdded # sfafds
RABIRRE & SR @ RART & IR H Jae 991 Ied IR T g

12.05 ¥ hrs.

(iii)Status of implementation of the recommendations contained in the 45th
Report of the Standing Committee on Social Justice and Empowerment on
"Review of the functioning of National Institutes working in the field of
disability’, pertaining to the Department of Empowerment of Persons with
Disabilities, Ministry of Social Justice and Empowerment*

Ao < R AffreRar #=ft (s amaR W9 TEela) ;o wEEwn, # v afde
JAAHTRAT fawmT, Frfre =T &R SfawIRaT #ared 9 |afda ‘M & &3 § HRikA
IR AR B B B AHET D R § AAEIG 1 AR AfpRar dde wmft afafa &
4549 gfaded H sfafdse ReRel @ drafaa of I & IR § gade quT ged 1R @l gl

* Laid on the Table and also placed in Library, See No. LT 2502/16/15, 2503/16/15 and 2504/16/15
respectively.
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12.06 hrs.
MOTION RE: SEVENTEENTH REPORT OF
BUSINESS ADVISORY COMMITTEE
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): I beg to
move:

“That this House do agree with the Seventeenth Report of the
Business Advisory Committee presented to the House on 30™ April,
2015.”

HON. SPEAKER: The question is:

“That this House do agree with the Seventeenth Report of the
Business Advisory Committee presented to the House on 30™ April,
2015

The motion was adopted.
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HON. SPEAKER: Now we will take up ‘Zero Hour’.

... (Interruptions)
HON. SPEAKER: If you want to raise a matter, you have to go to your places.
You will have to go to your places first and then I will allow you.

... (Interruptions)
HON. SPEAKER: You go back to your seats. You cannot do like this. You will
have to go back to your places first.

... (Interruptions)
HON. SPEAKER: If you want to say something, please go to your seats. You
would not get a reply like this. You have to go back to your seats. Mr. Jithender
Reddy, if you want to say something, ask them to go back to their seats. I will not
allow like this. This is not the way. First, all of you will have to go to your seats.
Then, your leader can say something and if the Government wants to say
something, it can. I will allow you. But not like this. You will have to go back to
your seats. First, you go back to your seats, then only you will be listened to.

... (Interruptions)
HON. SPEAKER: I am sorry. I will not allow like this. Nothing would go on
record.

... (Interruptions)... ~

HON. SPEAKER: Nobody will say anything. First, they will have to go back to
their seats. You do not reply to them. Please all of you have to go back to your
seats and then only I will allow. I will allow your leader. But you will have to go
back to your seats. I will never allow like this.

... (Interruptions)

* Not recorded.
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HON. SPEAKER: Amarinder Singhyji, please take your seat. Let them speak first.

12.08 hrs

At this stage, Shri B. Vinod Kumar and some other hon. Members
went back to their seats.
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12.08 V4 hrs.
SUBMISSIONS BY MEMBERS

(i) Re : Failure to establish a separate High Court in Telangana

HON. SPEAKER: Mr. Jithender Reddy, would you like to say something or
somebody else will speak?

SHRI A.P. ITHENDER REDDY (MAHABUBNAGAR): As per the State Re-
organization Bill, it had been assured that separate High Courts will be formed for
Andhra Pradesh and Telangana. Now, we have taken up this matter during ‘Zero
Hour’. We have raised this matter under Rule 377. We have requested the
Minister of Law. Earlier Ravi Shankar Prasadji was the Minister of Law. Now he
has been changed and Shri Sadanand Gowdaji has come. He has also given us
assurance. Andhra Pradesh Bar Association have come here and have requested
the Minister in this regard. The Minister has said that within one week’s time, it
will be bifurcated. But nothing has happened. For 45 days, all the lawyers were
on strike. The Minister has assured us saying that if the Telangana Government
gives a place for Andhra Pradesh High Court, it will be bifurcated immediately.
Our Chief Minister has written saying that the High Court which exists today in a
very traditional building built by the Nizams will be left to you. He has said:
“You take this building, we will go to Gachibowli and have our court there”.
Then the Minister said: “Within one week, we will bifurcate it”. But till date
nothing has been done. Out of 29 judges in the High Court, only six judges are
from Telangana. The Telangana cases are being neglected. All cases put up by the
advocates from Telangana have been kept aside. A lot of partition is happening.
We had a report just know, we are not sure about this, that seven acres of land,
each acre costing about Rs. 16 crore, has been given to a film actor from Andhra
Pradesh. This is a prime property of Telangana. The people of Telangana have
fought for this land. They had an agitation for this for sixty years. It is very

unfortunate. Ours is a new State. We do not want any problems with anybody.
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With all due respect to you, we are conducting ourselves in the House. But this has
become a big problem and water is flowing above our heads. I would request the
hon. Minister that he should come to the House and assure us as to when he is
going to give us the High Court in Telangana.

SHRI B. VINOD KUMAR: There was a Public Interest Litigation in the High
Court of Hyderabad, which is the High Court for both the States of Telangana and
Andhra Pradesh. Unfortunately, day before yesterday there was an order passed by
the Chief Justice of the High Court... (Interruptions)

We passed this Act in the Parliament and he interpreted the Act in another
way. The Act specifically says that the principal seat of High Court of Andhra
Pradesh shall be at such a place as the President, may by notified order appoint. So,
the Union Cabinet should decide it and send it to the hon. President of India
wherein he will notify. But the order that has been passed yesterday by the High
Court suggests as if the Act was not correct.

HON. SPEAKER: That you cannot discuss here.

SHRI B. VINOD KUMAR: As has been mentioned by my colleague here, out of
29 judges in the High Court, only six judges are from Telangana. For the last
many years we have been fighting for justice for a judicial cause. The hon. Home
Minister or the hon. Law Minister should make a statement in this regard. The
Government had assured us during the 'Zero Hour’ and also when we raised it
through Matters under Rule 377 and also when we debated the matter. I would like
to request the hon. Home Minister to assure us in the House as to when the
Government is going to notify. As per the Act the Government has to notify.
When is the Government going to notify this? The Government has to say this
here. The affidavit filed by the Union Government is not as per the Act. The
Government has to safeguard the provisions of the Act as passed by this
Parliament... (Interruptions) The advocates on their behalf did not argue...

(Interruptions)
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HON. SPEAKER: If the Government wants to respond to this, I can allow.

... (Interruptions)
HON. SPEAKER: Hon. Law Minister, are you responding to this matter?
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Madam, yes... (Interruptions)
HON. SPEAKER: Shri Kharge, it is not your issue. Hon. Members from
Telangana has raised it and the hon. Minister is responding to it. Please listen to
the hon. Minister. Every now and then it cannot be like this.

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): My request is that when the
States are separated, immediately the Government should concede to their request.
Why should the Government delay it?... (Interruptions)
HON. SPEAKER: The hon. Minister is responding now.

SHRI D.V. SADANANDA GOWDA: Madam, Speaker, there was a sincere
attempt by the Government to resolve this problem. I had detailed discussions with
the Chief Ministers of both the States, even including the Members from the State
of Telangana. They came to me and we had a detailed discussion.

Of course, we reached a stage where both the Chief Ministers came to a
conclusion that they can provide some buildings and other things as infrastructure
so that we can resolve the problem. ... (Interruptions) The Chief Minister of
Telangana gave a letter also. All Members of Parliament belonging to Telangana
came to me and I had detailed discussions with them.

In the meantime, unfortunately, a Public Interest Litigation was filed before
the High Court of Andhra Pradesh at Hyderabad. Due to that Public Interest
Litigation, our hands are tied. The matter is sub judice. So, 1 am not in a position
to make any statement beyond this. But a sincere attempt was made by the Central
Government to resolve the problem. Just because the matter is pending before the
High Court of Andhra Pradesh, we are not in a position to make any statement. ...

(Interruptions) As soon as the High Court delivers its judgment, we will be at it.
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Certainly, we will have a High Court for Telangana at the earliest. But till the
disposal of the case which is pending before the High Court, we are not in a
position to do anything. Our hands are tied.... (Interruptions)

SHRI B. VINOD KUMAR: Madam, it is unfortunate that the hon. Minister says as
if the PIL is pending. It has been disposed of day before yesterday.

HON. SPEAKER: Ifit is disposed of, then he will see to it.

SHRI B. VINOD KUMAR: Madam, I am not finding any fault. It is disposed of.
SHRI D.V. SADANANDA GOWDA: As soon as the matter is disposed of by the
High Court, the Government will work on it and we will look into what best
solution can be given to the State of Telangana... (Interruptions)

SHRI B. VINOD KUMAR: Madam, the Act has very categorically stated that the
President may, vide notified order specify...... (Interruptions)

HON. SPEAKER: It is not like that. You send it to him. Let him study whatever
High Court has said. Only then, it can be done. It cannot be done here.
Discussion can be done here. He said that he will go through it. Now, please take
your seat. Shri Vinod Kumar, please send it to him. Do not read it here. Let him
study it and take action. That is the way it should be.

... (Interruptions)

SHRI D.V. SADANANDA GOWDA: Madam Speaker, I do not know about it.
My friend is telling that it was disposed of day before yesterday. But I will get the
particulars. Is it possible to deliver a judgment on Sunday? I do not know about
it. Leaving apart that no court is working on Sunday, even if it is disposed of, I
will get a copy of the judgment, study the matter in detail, will call all my friends,
discuss with them and find a solution as per the Reorganization Act...
(Interruptions)

SHRI B. VINOD KUMAR : Please specify the time frame... (Interruptions)

SHRI D.V. SADANANDA GOWDA: How can I specify the time for it?
Infrastructure and other things have to be looked into. Regarding bifurcation of

High Court, we need to have wider consultations with the Chief Justice of Andhra
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Pradesh. We also need to have consultations with both the Chief Ministers on
providing infrastructure facilities and other administrative matters which have to
be taken care of by the High Court. So, we are working on it. But I cannot give a
time frame on it because only after consultations with the Chief Justice of High
Court of Andhra Pradesh and both the Chief Ministers, we will come to a
conclusion.... (Interruptions)
HON. SPEAKER: Please take your seat. He has given his reply. Now, Nitin
Gadkari may move the Bill.

... (Interruptions)
12.20 hrs

At this stage, Shri B. Vinod Kumar and some other hon. Members came
and stood on the floor near the Table.
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12.21 hrs

NATIONAL WATERWAYS BILL, 2015"

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER
OF SHIPPING (SHRI NITIN GADKARI): I beg to move for leave to introduce a
Bill to make provisions for existing national waterways and to provide for the
declaration of certain inland waterways to be national waterways and also to
provide for the regulation and development of the said waterways for the purposes
of shipping and navigation and for matters connected therewith or incidental
thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to make provisions for
existing national waterways and to provide for the declaration of
certain inland waterways to be national waterways and also to
provide for the regulation and development of the said waterways
for the purposes of shipping and navigation and for matters
connected therewith or incidental thereto.”

The motion was adopted.

SHRI NITIN GADKARI: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 05.05.2015.
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HON. SPEAKER: Now, ‘Zero Hour’. Please go back to your seats. This is not
proper. You please go back. He has assured. You have a discussion with him.
Please go back to your seat.
... (Interruptions)
HON. SPEAKER: Do not disturb the House for this. I am requesting you to go
back to your seats. He has assured you. Let him study it and then he will take
action.
... (Interruptions)
HON. SPEAKER: I cannot tell him something like that. He may take the
decision even tomorrow. I have no objection but I cannot say about it. You please
go back to your seat. It does not happen like that. I am sorry.
Now, Captain Amarinder Singh.
... (Interruptions)
HON. SPEAKER: Please go back to your seat. He has given assurance. Now, you
have to accept it.
... (Interruptions)
SHRI ASADUDDIN OWAISI (HYDERABAD): How can a State function
without a High Court?... (Interruptions)
HON. SPEAKER: Everybody knows it. Please go back to your seat. I am
requesting you to go back to your seat. He has assured. You go, discuss with him
and then everything will happen. Please do not do that. Please go back to your seat.
... (Interruptions)
SHRI ASADUDDIN OWAISI : Let him call a meeting before the Parliament
adjourns. Let him assure us..... (Interruptions)
HON. SPEAKER: Whatever he wants to say, he has already said that.
Now, Captain Amarinder Singh.
CAPT. AMARINDER SINGH (AMRITSAR): I had made a request to you for

permitting me to move an Adjournment Motion on a very important issue which
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was about the deteriorating law and order situation in Punjab which culminated in
an incident four days ago.... (Interruptions)

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Madam, I take one minute.

HON. SPEAKER: Not like this. Let them go back to their seats and then only you
can answer. | am sorry. Capt. Amarinder rSingh, let me finish one issue. He wants
to say something. You please take your seats. Let me complete the first issue.
12.23 hrs

At this stage, Shri B. Vinod Kumar and some other hon. Members
went back to their seats.

SHRI D.V. SADANANDA GOWDA: Hon. Speaker, within 15 days, I will call a
meeting of all the learned Members of Parliament. I will discuss with them. We
will go ahead with that. We will find out a solution after due discussion with them.
As I said just now, within 15 days, I will call a meeting.... (Interruptions)

Please wait for a minute. I had detailed discussions with them. We came to
a conclusion. But, ultimately, because of the PIL, I could not go ahead. Once again,
I tell the House that within 15 days, I will call a meeting of all the Members of
Parliament. We will find out a solution to see that it is done.... (Interruptions)
HON. SPEAKER: Now, take your seat. I do not know. He has assured you in
Parliament. He is giving assurance now.
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): The hon. Minister has
said that there is a PIL. The PIL has already been disposed of. Once it has been
disposed of, then, why has he to have a discussion? He has to take action. He has

just to tell us when he is going to take the decision. Once the PIL has been

disposed of, where is the question of discussion? Jg UiferIRE &I Sowd &1 HaTd
2l..(@aur™) Parliament has assured under Section 31 that they would provide a

separate High Court. We are requesting you to do that.... (Interruptions) # ara <&
g difera™e &1 goord Ry ... (Faem)
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HON. SPEAKER: He is not saying ‘no’ to it.

... (Interruptions)
SHRI A.P. JITHENDER REDDY : Why do you need 15 days? 3 fedism ooyl
Why do you need discussion again?
HON. SPEAKER: Shri M.B. Rajesh, Shri P.K. Biju, Shrimati P.K. Shreemathi
Teacher, Dr.A. Sampath and Shri P. Karunakaran are permitted to associate with
the matter raised by Shri Jithender Reddy during ‘Zero Hour’ today.

... (Interruptions)
CAPT. AMARINDER SINGH: As I was saying, I made a request to you for an
Adjournment Motion on a very important issue concerning our State, which was
deteriorating law and order situation in Punjab. You thought it better to allow this
discussion now in "Zero Hour’. I wish to bring it to your notice that this effort has
culminated in one incident which is four days ago in a town called Moga, a bus
belonging to a company called Orbit Buses, threw out a young child of 13 years of
age on to the ground when she was killed. After she was killed, her mother was
thrown out.. ... (Interruptions)
HON. SPEAKER: That issue has already been raised. Every now and then you
cannot raise the same issue.

... (Interruptions)
CAPT. AMARINDER SINGH : They are just trying to divert the opinion of the
House. ... (Interruptions) We want to bring this issue. Today, the situation is such
that this company is protected by the police, from morning to evening. I have got
nine incidents relating to this where they have killed people and no action has been
taken. ... (Interruptions)
HON. SPEAKER: Your Party’s Member of Parliament has already raised the
same issue. It is a State matter.

... (Interruptions)
CAPT. AMARINDER SINGH : It is concerning the people of Punjab, the law and

order in Punjab.... (Interruptions)
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HON. SPEAKER: This issue has already been raised.

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): This issue was
discussed in the House. He was not present in the House. It cannot be discussed
simply for his convenience today. ... (Interruptions)
CAPT. AMARINDER SINGH: Policemen are being killed in broad daylight, no
action has been taken. Buses are overrunning people, no action has been taken.
Policemen are being killed, no action has been taken. We have had a DIG whose
legs are broken; you have had an ASI, who has been shot dead for protecting his
daughter. Are these not matters of interests to us? ... (Interruptions)
HON. SPEAKER: Please take your seat, Capt. Amarinder Singh.

... (Interruptions)
HON. SPEAKER: Prof. K.V. Thomas.

... (Interruptions)
HON. SPEAKER: You are raising the same issue again.

... (Interruptions)
HON. SPEAKER: No Question-Answer is going on.

... (Interruptions)
HON. SPEAKER: Shri Jithender Reddy, please take your seat.

... (Interruptions)
HON. SPEAKER: Nothing will go on record.

... (Interruptions)... ~

HON. SPEAKER: He has given an assurance. With that, your matter is over.

... (Interruptions)
HON. SPEAKER: I am sorry.

... (Interruptions)

* Not recorded.
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CAPT. AMARINDER SINGH : Policemen are being harassed; forget about the
public. How does the State function? Economy is in a shambles; your law and
order is in a shambles; everything in Punjab is down at absolutely ground level.
We wanted therefore to give all these facts, if you are willing to listen... ...
(Interruptions) If we are not going to listen, how are we going to carry on? ...
(Interruptions)
HON. SPEAKER: Don’t raise the same issue every now and then.

... (Interruptions)
CAPT. AMARINDER SINGH : We have got problem in Punjab; we have to have
some forum on which we can come and speak. You don’t allow us to speak. ...
(Interruptions)
HON. SPEAKER: This issue has already been raised by your own Party Member
only.

... (Interruptions)
HON. SPEAKER: You cannot raise the same issue again. You cannot.

... (Interruptions)
CAPT. AMARINDER SINGH : Our only issue is Moga which is the culmination
of what is happening. You have a 13 year old Dalit girl... ... (Interruptions)
SHRI M. VENKAIAH NAIDU: As per the rules of the House, the same issue
cannot be discussed twice in the same Session. He was not present in the House.
Now, he suddenly want to politicize it. It cannot be done. It should not go on
record. ... (Interruptions)
HON. SPEAKER: The same issue cannot be raised again.

Prof. K.V. Thomas.

... (Interruptions)

12.30 hrs.

At this stage, Shrimati Kavitha Kalvakuntla, Shri B. Vinod Kumar and some other
hon. Members came and stood on the floor near the Table.
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HON. SPEAKER: Please go to your seats.

... (Interruptions)

HON. SPEAKER: Nothing will go on record.

... (Interruptions)...”

HON. SPEAKER: The House stands adjourned to meet again at 2 o’ clock.

... (Interruptions)
12.31 hrs
The Lok Sabha then adjourned till Fourteen of the Clock

* Not recorded.

48
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14.03 hrs

The Lok Sabha re-assembled at Three Minutes past
Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

HON. DEPUTY SPEAKER: Now, we are going to take up Matters under Rule
377. Shri Bhairon Prasad Mishra.

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA) : Sir, an important matter is
there.... (Interruptions)

HON. DEPUTY SPEAKER: After six o’clock I will allow you.

14.03 V% hrs.
MATTERS UNDER RULE 377

(i) Need to address acute shortage of drinking water
in Banda and Chitrakoot districts of Uttar Pradesh.

it ¥R ware st (afen) @ WY TSNy WElew, WX WS & 9iaT (SR US¥) SHug g
Td fogpe gaavs # M 21 W &F H urer &7 WY o7ar § Sl U IHIe A o 2
W AT & H UISd B TR Ahe IO ol [Use Bl w4 W AwEry & 4 T
SUSTH T I ST % 2| $ad PO gvsTHl D RAINT & oy & g smafed fopar s 2
BORI TIIAT U5 Y USWY ST o Al d © foriehl aeror Wi |eafed faWmT grRr &_mm o
b1 21 &3 H HINor YISiel b1 e 2l

3: |ET & HIRH W W D5 ABR A AT © [P YIS & FARAT & FHEN o9
H5 PR A FWET &7 & a1 oual gial 9 fFge § @RT W A 500-500 T 5USTH

GHR UISTAd AT BT FHIETE BRI Dl Eall |
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(ii)Need to send a central team to assess the crop damage in all the districts
which experienced unseasonal rains and hailstorms and announce a loan
waiver scheme for the affected farmers

ST, A IR (SewTe) ¢ Surede Sff, favra faqi <or § g8 4 awl qor Mg | Bl

DI AYH JHAN 53l ©l g, TRAI, AR, I 3MfS BAAT DI WK JHAM gl 2l 9 & o1
&A1 H 3 UaT BT 8, T8 W 3MTe] B! Bddl Bl I 9gd JHA g3l 21 $9 Ui 3Muar A

P aga A € JAT SBT Siad SFT B AT © FORRT URUTHERT 379 T T Gebl
U Bl a9E W A SIS ST hed ol X8 B <% b N9 B iR S fhas
AOTGR AR U ofehR DY 3 9 R &, UV GHRAAEl SId UThileh ATYaT ATl § A S
SR oIy 77 Hol & AA-T1 ST AT qRem H gF S 2 iR fhaml & are =0
3G HR DI AGGY Bl Tl BT H MY Y WIHIP MU | I & 3rTaral frad & |t
O GR-R B MY E qAT 3@ J yweht fAr= RN A someaw iR o S g € 5 9
JATHBRT S GUIIYU] HeH IoT %2 ©| $9 A9y H WPHR gRI [HAFI B M8d Uga™ b fog

T4 I HEH IoMT ST Uch AAIYSI-dh Y8t 2l

Jd: Fed b HIH U W g WHN I e 2 [ PR snuena el |
B S HSTBR fHAMT DI g JHA Bl Hied W SIS bR I H0T ATHT DI fqem |

dehTel oI BheH I3U|

HON. DEPUTY SPEAKER: Shri Rahul Kaswan - Not present.
Shri Pralhad Joshi.
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(iii) Need to look into the incidents of illegal and excess collection of toll tax at
toll plazas across the country particularly in Karnataka

SHRI PRALHAD JOSHI (DHARWAD): There are so many cases emerging from
across Karnataka and the country regarding illegal & excess collection of toll on
toll plazas. Recently in Karnataka at toll booth at Hoskote, at about 25 km from
Bangaluru, a local was allegedly assaulted by employees of toll plaza following an
argument over paying the toll fee.

I, therefore, request the Central Government to take urgent measures and
put immediate check on such incidents of illegal and excess collection of toll-tax

by toll plazas all over the country particularly, in Karnataka.
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(iv) Need to include restoration, rejuvenation and maintenance of water
bodies in the list of works under Mahatma Gandhi National Rural
Employment Guarantee Scheme

N oy Rig (BoETE) @ U § A BT Fave FET BT O & Tl T YA BT AT

TR T A AGT B a9 2 DT F9 HRAT & UHAE SUW gl PR Al b IIAR <%
# Afei & yars § 1869 fafew dgfdd ek 9 <@ @1 qNG 3i9d I IuFed Bl ©
R Ffedl @ Jarg &1 SMaedddl & oy Sial &I A3 B HH d QAT SMY a1 A 1123
fafera agfds Hler STot SUAN &g SUAE BIdT € 9% § Sfcl Bl ATIABAT Bl YA B D
faq 650 ¥ 750 fafer RIfdw Wex ST # 31 W@ 21 T Udbipd Sl dagd faem
3R T HEl & fb <2 § Siel Had Bl HUSRUl e 455 fAferas wyfds #ierk &R & Wy
3R STt $HH I B WY A1 ST BT Hahe <¥ H R B Fwal 2l ol 9w # 225 fafom
Fgfqeh HICX STl TaI B DI &l 2| IA: 3H HUSRUT &l bl daIahR 458 fAferas ayfdes
AR B WY A1 ST B aRIHAr A § & B FHhAl 2

31T e B HIEH § W D5 APR A MUT © [P qaied MAHDAT ShR <A § g
ARBR DI AEAYU! ATHIUT ATSAT “HEIAT T AT AR ATSHAT BT STl A HUSRI D
o & Sirs faam S| | & AR SR © B BH A HH A QT aul & oy Feren et
MR ISR AT & FhAad= Bl <9 & A% 3iell, UIEs, drefrel 3R 980 Ud ATell @l
GEE ¥ s AT SN AR AEH & HoEe (TR US¥) § edbiqR, Riell, |ead el J
F-9S1 ot & S Wl el 2 39 AfaRad Tl T BYEl § gIRl R 3R drelid & S
HRBR B AJTE] & DR AU WU Yol b &1 TAMIY 7 bdel AN Aqard &3 D g1 Wl
B WA AR W b SNl Sraven # ug A€, Avel, sfie, e, dogdl UaH GERl
Gals PR ITH Sfcl WA Bl AT BT AT F1A1 Y| 17 e 2 {6 39 YR U IR
S8l WETET e G ASIR ASHT § 89 alel & | <% § GARI BT gord 810, a8 <
HT 950 I S G B ware ft 8 S|

HON. DEPUTY SPEAKER: Shri Rakesh Singh — Not present.
Shri Ramcharan Bohra — Not present.
Shri Sharad Tripathi — Not present.
Shri Chand Nath.
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(v) Need to release the share of Central Government funds for
setting up medical colleges in Rajasthan

it dfg T (3reTaR): AT SIS Heled Sfl, WRd WRGR & gl d oI & A1d
STl & rudral # AfSHd Biclel g9 I & Ao &, s v e srear Wt 21 ereta”

& I7ATAT W SR R WRAPR, ITSHR U4 GIRYPR H 99 dTel ARShel Picroll DI WIpid HRav],

2014 H W B gl &l ¥ WHR 7 3T T HE, 2014 H THAY BRIER HRb WK
TRHR P AT A7 797 B 3R MR WHR 7 Jells, 2014 H THATY gwieR ax 7 g o
WRA ARBR A ATSATEIG M IR DR Bl e fHar 281 kG WRepR 7 & Afehd
Dl & oY 189.00 TS FU &I N FaiRa & 8, Safh 59 AR @& e 39w g
Ardeie AT QU gRT SHE! AN 263.4 BRIS R UfA AfSEma droror [ailRa & wi
gl

3T WEd & HIH ¥ W b WDR A U ¢ 6 98 1 e Sfeal I STedl
SN Y IR 3D A1I-I1 & ST dTell [ 189.00 HRIS T & WA TR d31 B 263.4
TS T IR & I A Afedd Dfas & FHA0 #§ o @ ersT R B F AR Ao
FHR IS A TA D |

HON. DEPUTY SPEAKER: Shri Kapil Moreshwar Patil — not present.
Shri Ravneet Singh
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(vi) Need to take steps to boost the flagging garment export industry
in the country particularly in Ludhiana

SHRI RAVNEET SINGH (LUDHIANA): Hon. Deputy Speaker, I would like to
draw the kind attention of the Government towards the grave issue pertaining to
the Micro, Small and Medium Garment Export Enterprises of India, especially
Ludhiana.

In this year’s Export-Import Policy the benefits given to them such as
Interest Subvention at the rate of three per cent on the loans taken by them from
banks has been withdrawn.

Till this year, a licence named FOCUS was used to be issued to Exporters
in order to encourage them to concentrate on untouched markets world-wide.
These Export firms were given the benefit of four per cent on total sales (F.O.P.
value). This benefit has also been withdrawn.

Apart from the above, the fluctuations in the Currency Exchange Rate have
resulted in the sector witnessing a downward slide as the garment exports have
become unprofitable.

In view of the fact that the export of garments is in fact decreasing, I would
request the Government to kindly look into the concerns of the existing industries
sympathetically and continue with the benefits provided to them earlier for the

success of Make in India Campaign.

HON. DEPUTY SPEAKER: Shri Gaurav Gogoi — not present.
Shri B. Senguttuvan
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(vii) Need to restore the concessions earlier available to leather industry

SHRI B. SENGUTTUVAN (VELLORE): Thank you, Hon. Deputy Speaker, for
allowing me to raise an important issue under Matters under Rule 377.

Vellore Lok Sabha Constituency is home to about 750-odd tanneries. These
tanneries account for about 37 per cent of the entire leather exports of the country.
Apart from this, this sector is also labour-intensive. Lakhs and lakhs of skilled and
unskilled workers are employed in the leather industries. The leather sector has
been singled out for special treatment as it has been included in the Prime
Minister’s Make in India Initiative.

However, the leather industry today is facing problems. The industry faces
severe competition from Vietnam, Pakistan and Bangladesh in the export sector.
In the 2015-16 Budget, some of the benefits that were available earlier to the
leather sector in Tamil Nadu have been withdrawn resulting in its stunted growth.
I, therefore, want the following concessions:

1. Two per cent Duty Credit Scrip under Merchandising Exports from
India Scheme [MEIS] may be extended for export of Finished Leather [HS Codes
4107,4112,4113 and 4114] to Hong Kong, European Union and Switzerland.

2. Two per cent Duty Credit Scrip under Merchandising Exports from
India Scheme [MEIS] may be extended for export of Leather Uppers [prepared]
under 64061020 to European Union, Switzerland, USA and Hong Kong.

3. Two per cent Duty Credit Scrip under Merchandising Exports from
India Scheme [MEIS] may be extended for export of footwear components [Outer
Soles & Heels of Rubber/Plastics (64062000), Leather parts of footwear other than
soles and prepared uppers (64069020) and three per cent scrip for Other Footwear
Components (64069090) for exports to Bangladesh and Sri Lanka.

4. Three per cent Scrip under Merchandising Exports from India Scheme

[MEIS] to be extended for export of Leather Goods (4201, 4202, 4203 & 4205)
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and Footwear (6401, 6402, 6403, 6404 and 6405) to Australia, New Zealand and
Switzerland.

Therefore, the restoration of these concessions is necessary to rejuvenate
the ailing leather industry. I would, therefore, request Finance and Commerce
Ministries to consider the restoration of these Duty Credit Scrips under
Merchandising Exports from India Scheme to the leather sector favourably and to

provide other additional benefits, if any, to help the leather sector in Tamil Nadu.

HON. DEPUTY-SPEAKER: Shri Sultan Ahmed — Not Present.

(viii) Need to take necessary steps for construction of school buildings for
Kendriya Vidyalaya at Khariar and Bagad in Kalahandi Parliamentary
Constitutuency, Odisha

SHRI ARKA KESHARI DEO (KALAHANDI): Sir, the Kendriya Vidyalaya at
Khariar started functioning on the campus of Raja A.T. High School on temporary
basis since 2010. The required land for the said Kendriya Vidyalaya has been
identified by the District Administration and inspected by the Kendriya Vidyalaya
team. The land for the second Kendriya Vidyalaya at Bagad near Dharmagarh has
also been inspected by the Kendriya Vidyalaya team. Any type of negative report
by the inspection team would spoil the future of these students.

So, I request the Government to take necessary steps for early construction
of school buildings and posting of staff at these two Kendriya Vidalayas during

the current financial year. Thank you.
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(ix) Need to introduce battery-operated rickshaws and develop ropeway
system in Matheran, a hill station in Maval Parliamentary Constituency,
Maharashtra

it STRAT o ARY (ATaA): HEIGd, WY G &F Alad (FERTS) W uRig e eF #eRe
gl aE o fifew o @ & ‘s dfafes 9 aifta o mn g ok s dfafes wim
AT 1 Bl aoTe A Tl W Siotel M$AT T4 =7 drei b qoi R Ab ol g8 &l wied
&3 8 ¥ I8 g, BIC ded, AU S W&AT H A ©| HIARM 25 TR &I A&l drell
&3 21 I8 & =i B B3 fhaHicr Igd Taax Wpdl ST gsdl | A8l 39 WG el & @l
B A WM AR Bl 3d AUl &1 Ara=1 B)AT Usdl g1 3! Ififed 59 89 & BRI
I8l & SN U HPTAI Dl AWHA A T BRI Aebdl | T81 TAT FiEb™ PRA & Y Q- TR A
REZE]

Bl - & (Y PIs FAeT T B & BRU I8l & Al RThl Dl o A D
fU SISt &1 A R & AR A, A B Widd b1 B Bl 8l I8 Al ®
Rger® 81 S Tasiar ISl & Y S1emmel Whad &1 BM B &, 9 A ABH Bl g
EESICARIMENIIEAC R

I WG B AEH W W Bg WWHR I AT T 6 wERE O fRa weE # el
aiferd R o6 B B AT UG Bl WY SR Tiehi Bl AThNT HRA e T8l 9 97
HI Graar ve B Sy, Sy Fasami B ISR e 39 & § s IR 98 WBRI A

3MfYeh Hag B AT BT g
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(x)Need to ensure execution of works under the Mahatma Gandhi National
Rural Employment Guarantee Scheme as per specified norms and standards

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Sir, I would like
to bring to your kind attention that Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) works are being undertaken in the villages under
the control of the Ministry of Rural Development. But till today, there are no
pucca roads, which means standard is not being maintained in the works
undertaken. In this connection, I urge the Government that the farmers should be
engaged under the MGNREGS works; and construction of roads and community
halls should be undertaken under the scheme. Wages under the scheme should
also be increased; and working hours should also be fixed under the scheme.
Thank you.

HON. DEPUTY-SPEAKER: Shri B. Vinod Kumar — Not Present.

(xi) Need to provide immediate relief to people distressed due to drought
situation in Districts of Rayalseema, Andhra Pradesh
SHRI P. KARUNAKARAN (KASARGOD): Hon. Deputy-Speaker, Sir, drought
situation has caused heavy loss to the concerned States. This year, States like
Rajasthan and Andhra Pradesh have been severely hit by drought. Andhra
Pradesh is facing severe drought for the last 15 years. This year, four Districts of
Rayalseema in Andhra Pradesh have been adversely affected by the drought.
Anandpur District is very severely affected. People are facing difficulties to get
drinking water. Agricultural sector has been completely destroyed. People are not
getting employment. Drought has affected the day-to-day life also. Many persons
are migrating. As a result, farmers suicides are continuing. I urge upon the
Central and the State Governments to take immediate steps to give relief to the

people. Thank you.
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(xii) Need to issue necessary instructions and guidelines for execution
of works under the Mahatma Gandhi National Rural Employment
Guarantee Scheme.

SHRIMATI KOTHAPALLI GEETHA (ARAKU): I would like to draw the kind
attention of the august House regarding the need to review the functioning of
Mahatma Gandhi National Rural Employment Guarantee Scheme in the country.
As the House is aware, MGNREGS has been formulated by the Central
Government to provide employment to the rural masses to promote infrastructure
in the rural areas as well as services related to agriculture and irrigation to the rural

community. This scheme operates at the grass root level with village as a unit.

As we all know for the past 5 years, this Scheme has been subject to a lot of
criticism due to the non-transparent way of functioning. There is no proper asset-
creation under this scheme. The Member of Parliament is appointed as the
Chairman of the district level monitoring committee on all rural development
schemes and MGNREGS is one such scheme. Though we have been encouraging
employment-generation, asset-creation by constructing roads and also silt-
clearance of the local lakes, there has still been a lot of discrepancy and the local
leaders like the chairperson of district local body are influencing the allocation of

works based on personal choices.

I, therefore, request the hon. Minister of Rural Development, through the
Chair, to kindly intervene in the matter and issue necessary instructions and

guidelines to be followed for a better and effective implementation of the scheme.
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(xiii) Need to recognize post-graduate medical courses of Netaji Subhash
Chandra Bose Medical College, Jabalpur, Madhya Pradesh.
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(xiv) Need to address the acute shortage of water in Jaipur, Rajasthan.
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SRIYR WER DI U B AHR FERAT DI AR BT Hal gl SAYR AR § UFoied MY aca s
H aqR aRASHT I @I ST @ 2] W AR & SR (ORYH) ¥ ot W 9w T
fAemeRTR BT Bl &= R U W dREd § Ud oygdell d AW U, a8 Al
FARISSYAT B & BRUT BlgSA Bl qETRAT feAifaT 96 &1 21 Y a9 §Y &5 Bl I elyR
AISHT ¥ ST WY i P Ud gt i b1 ot et weh |

3T We & WEH W WX D& WDR U AWE © [P AR AR & ARGAR] & Bl
RS 9T W qd H Ul B Aelrg Bl At e g yasid, (g gd wded a1 gfe o
38H I A 2l qd A URRITS Wel Ui Wt e gy 5 g ot A 9iE uRATS
DI 7S IR B AR g F e g R G § wR A1 BRI WY, R SAqR @t
ST B YIS DI MY 81 AebAl SR TeT Bl W1 qerar el | a8 A=y g4 w3
St ot Afedt § Afedl  Sires & ATSAT & degd Ao RF B AR U I MG 91 Ud

PHToRg e BT Sire A 8ol fpaml &1 s & v ar Sucter g1 Il




05.05.2015 62

(xv)Need to put skill development training programmes in the country on the
fast track particularly in Sant Kabir Nagar district, Uttar Pradesh.
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(xv1) Need to continue special category status to North-Eastern Region States

*SHRI GAURAYV GOGOI (KALIABOR): I would like to draw the kind attention
of the Government regarding the dire need to continue special status to North-

Eastern Region (NER) States.

In this regard, I would like to state that after analyzing the 14™ Finance
Commission’s recommendations and the Union budget for 2015-16, it seems that
Special Category status to NER states is going to be discontinued. I am pained to
state that such a decision will adversely affect the interests of the NE States who
have been suffering from the backwardness and utter under-development since
long. The decision taken in the Union Budget for 2015-16 not to keep any
provision under Normal Central Assistance (NCA), Special Plan Assistance (SPA)
and Special Central Assistance (SCA) will drastically affect the position of finance
of the NER States. Moreover, there is difference between the projected Non-Plan
Expenditure and State’s own Resources. Now, despite the increase in the
devolution of central taxes to the States, it would be difficult for the NE States to

meet the gap of Non-plan account unless additional amount of fund is sanctioned.

As the Government is aware, the sharing pattern for Centrally sponsored
schemes (CSS) was 90:10 for special category States. If this is discontinued, NER
States will not be able to implement the schemes due to non-availability of fund.
Hence, the present financial arrangement of sharing by Centre and States in the

NER at the ratio of 90:10 may be continued.

Hence, I request the Hon’ble Prime Minister, to kindly intervene in the

matter and render justice to the people of NE States.

* Laid on the Table
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(xvii) Need to take measures for drainage of stagnant water in Sujangarh
railway station complex in Churu district, Rajasthan
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14.26 hrs

PAYMENT AND SETTLEMENT SYSTEMS (AMENDMENT) BILL, 2014
(Amendments made by Rajya Sabha)

HON. DEPUTY SPEAKER: Now, Item No.22, Hon. Minister.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): I beg to move:

“That the following amendments made by Rajya Sabha in the Bill to
amend the Payment and Settlement Systems Act, 2007, be taken into
consideration.”

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-fifth", the word
"Sixty-sixth" be substituted.

CLAUSE 1

2. That at page 1, line 3, for the figure "2014", the figure "2015"
be substituted.

CLAUSE 5

3. That at page 4, line 16, for the figure "2014", the figure "2015"
be substituted.

HON. DEPUTY SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill to
amend the Payment and Settlement Systems Act, 2007, be taken into
consideration.”

*The Bill was passed by Lok Sabha on the 9" December, 2014 and transmitted to
Rajya Sabha for its concurrence. Rajya Sabha passed the Bill with amendments at
its sitting held on the 27" April, 2015 and returned it to Lok Sabha on the 28"
April, 2015.
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ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-fifth", the word
"Sixty-sixth" be substituted.

CLAUSE 1

2. That at page 1, line 3, for the figure "2014", the figure "2015"
be substituted.

CLAUSE 5

3. That at page 4, line 16, for the figure "2014", the figure "2015"
be substituted.

The motion was adopted.
HON. DEPUTY SPEAKER: We shall now take up each amendment made by
Rajya Sabha to the Bill.

ENACTING FORMULA
HON. DEPUTY SPEAKER: The question is:

“That at page 1, line 1, for the word "Sixty-fifth", the word "Sixty
sixth" be substituted.”

The motion was adopted.
CLAUSE 1
HON. DEPUTY SPEAKER: The question is:

“That at page 1, line 3, for the figure "2014", the figure "2015" be
substituted.”

The motion was adopted.
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CLAUSE 5
HON. DEPUTY SPEAKER: The question is:

“That at page 4, line 16, for the figure "2014", the figure "2015" be
substituted.”

The motion was adopted.
SHRI JAYANT SINHA: I beg to move:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

HON. DEPUTY SPEAKER: The question is:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

The motion was adopted.
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REGIONAL RURAL BANKS (AMENDMENT) BILL, 2014"
(Amendments made by Rajya Sabha)

HON. DEPUTY SPEAKER: Now, Item No.23, Hon. Minister.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): I beg to move:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the Regional Rural Banks Act, 1976, be taken into
consideration.”

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-fifth", the word "Sixty-
sixth" be substituted.

CLAUSE 1

2. That at page 1, line 2, for the figure "2014", the figure "2015" be

substituted.

HON. DEPUTY SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the Regional Rural Banks Act, 1976, be taken into
consideration.”

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-fifth", the word "Sixty-
sixth" be substituted.

* The Bill was passed by Lok Sabha on the 22" December, 2014 and transmitted to
Rajya Sabha for its concurrence. Rajya Sabha passed the Bill with amendments at
its sitting held on the 28" April, 2015 and returned it to Lok Sabha on the 29"
April, 2015.
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CLAUSE 1

2. That at page 1, line 2, for the figure "2014", the figure "2015" be
substituted.

The motion was adopted.
HON. DEPUTY SPEAKER: We shall now take up each amendment made by
Rajya Sabha to the Bill.

ENACTING FORMULA
HON. DEPUTY SPEAKER: The question is:

“That at page 1, line 1, for the word "Sixty-fifth", the word "Sixty-
sixth" be substituted.”

The motion was adopted.
CLAUSE 1
HON. DEPUTY SPEAKER: The question is:

“That at page 1, line 2, for the figure "2014", the figure "2015" be
substituted.”

The motion was adopted.

SHRIJAYANT SINHA: I beg to move:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

HON. DEPUTY SPEAKER: The question is:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

The motion was adopted.
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14.29 hrs

CONSTITUTION (ONE HUNDRED AND TWENTY-SECOND
AMENDMENT) BILL, 2014 — Contd.
HON. DEPUTY SPEAKER: Now, Item No.24 — Shri M. Veerappa Moily.
... (Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I am on a point of order. I
have already given a notice regarding the constitutional validity of this Bill in
respect of Article 368. It is very clear to everybody that Article 368 lays down the
powers to amend the Constitution and also the procedure to be followed in respect
of amendment of the Constitution. This is one of the basic features of the
Constitution. That was well-established in the case of the Kesavananda Bharati
that the basic features of the Constitution shall never be changed, altered or
destroyed. The right to exercise this power is exclusively confined to the
Parliament and not to anybody else. Here, if you come to Clause 21 of the Bill, it
is about the President’s power to remove any difficulties in giving effect to the
provisions of this Bill. As per Clause 21 (1), it says:

“If any difficulty arises in giving effect to the provisions of the

Constitution as amended by this Act, the President may, by order,

make such provisions, including any adaptation or modification of

any provision of the Constitution as amended by this Act or law, as

appear to the President to be necessary or expedient for the purpose

of removing the difficulty:”
So, in order to remove the difficulty in giving effect to the provisions of the
constitutional amendment, the President is being entrusted with the power to
amend the Constitution in these three ways.

I have gone through the amendments from the first amendment onwards, that

is, from June 1951 when the first amendment which took place by this Parliament

to the recent amendment, nowhere the right to amend the Constitution has been

transferred to the President. If I am wrong, I may be corrected because all those
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amendments except the 42" amendment. If we go through the 42™ Amendment,
there is a Clause 59. This Clause 21 is the carbon copy of Clause 59 of the
Constitution (Forty-second) Amendment.

I will read the 42" Amendment. In 1976, during the time of Emergency, this
provision has been incorporated in the Bill by Clause 59 — Power of the President
to Remove Difficulties. Sub-clause (1) says:

“If any difficulty arises in giving effect to the provisions of the
Constitution as amended by this Act (including any difficulty in
relation to the transition from the provisions of the Constitution as
they stood immediately before the date of assent of the President to
this Act to the provisions of the Constitution as amended by this
Act), the President may, by order, make such provisions, including
any adaptation or modification of any provision of the Constitution
as appear to the him to be necessary or expedient for the purpose of
removing the difficulty:

Provided that no such order shall be made after the expiry of
two years from the date of such assent.”
This is Clause 59 of the Constitution (Forty-second) Amendment in the year 1976.
None of the constitutional amendments from the date of June 1951 till this date
has ever given powers to the President, the rights of the powers to be exercised by
the Parliament is given to the President so that the President can amend the
Constitution. Immediately after two years, that is, in 1978, by the Constitution
(Forty-fourth Amendment) Act, this Clause 59 has been deleted by this Parliament
itself. It is very clear that immediately after the Emergency, the 44™ Amendment
took place. By Clause 45 of the Constitution (Forty-fourth Amendment) Act,
amendment of the Constitution (Forty-second Amendment) Act, 1976 was done.
In the Constitution (Forty-Second Amendment) Act of 1976, Sections 18, 19, 21,
22, 31, 32, 34, 35, 38 and 59 shall be omitted. So, Clause 59 incorporated in the
Constitution (Forty-second Amendment) Act is deleted or amended by means of
Constitution (Forty-fourth Amendment) Act. That makes it very clear that the right

of the Parliament, the only exclusive, extraordinary right of the Parliament to
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amend the Constitution can never be transferred to any other pillars of democracy.
That is the first point as far as Article 368 is concerned.
Now, I come to Article 392. This is the second point.
Under ‘Power of the President to remove difficulties’, Clause 1 of Article
392 says:

“The President may, for the purpose of removing any difficulties,
particularly in relation to the transition from the provisions of the
Government of India Act, 1935, to the provisions of this
Constitution, by order direct that this Constitution shall, during such
period as may be specified in the order, have effect subject to such
adaptations, whether by way of modification, addition or omission,
as he may deem to be necessary or expedient: Provided that no such
order shall be made after the first meeting of Parliament duly
constituted under Chapter II of Part V

So, Article 392 is very specific that part of the Parliament comes into existence.
The President shall not have given this right to amend the Constitution. That is
even from Government of India Act of 1935 to the Constitution of India. This is
the position as per Article 392 that when the Parliament is in existence and the
Parliament is having the right to amend the Constitution, why should the right be
transferred to or conferred upon the President? To my limited knowledge, this had
happened only at the time of Emergency in 42™ Constitution (Amendment) Act
and that too was annulled or cancelled by the 44™ Constitution (Amendment) Act
since it was giving extraordinary power. This is an extraordinary power as far as
Article 368 is concerned. Therefore, I would seek a clarification from the hon.
Minister as well as a ruling from the Chair. Thank you.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Deputy-Speaker, Sir, I
stand here with a heavy heart because when this Bill was being moved at that time
I repeatedly sought the intervention of the Hon. Speaker stating that this Bill was a
new Bill and it should be referred to the Standing Committee for consideration. I

am of the opinion on an earlier occasion also because at that time the hon. Finance
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Minister mentioned that the Standing Committee had deliberated for more than
two years on this GST Bill and it did not need to go the Standing Committee.

This is a very different type of Bill. It is a Constitution (Amendment) Bill
no doubt, but it is a different type of Bill. It concerns respective States, respective
State Government revenues, and it also concerns the Central Government revenue.
It deals with tax. And the basic structure of GST is that it will be a single-point tax.
That is why a lot of deliberations have taken place after the idea was mooted first
in 2000 and subsequently in 2003 after the Committee submitted its report. I am
not going into all those details.

There is another occasion when an Amendment Bill was referred to the
Standing Committee for consideration and that is the Company Law (Amendment)
Bill. The Company Law (Amendment) Bill was referred to the Standing
Committee of Finance for consideration; after deliberation the Committee
submitted its report to the Parliament; and the Government of the day took
cognizance of a large number of suggestions and came out with a number of
amendments.

But subsequently the Government also came to know that other than the
amendments suggested by the Standing Committee some new provisions were
required, because they also discussed with other stakeholders, and some new
provisions also were made in the Company Law (Amendment) Bill. When that
Bill was again brought before the House, some of us stood up and requested the
then Speaker and subsequently the then Speaker also spoke to the Corporate
Affairs Minister Mr. Moily, who is also a Member of this House today; and the
Government of the day took cognizance of the situation and referred the Bill again
to the Standing Committee of Finance for reconsideration of the Bill.

Because it was a Bill with new provisions and a lot of amendments, it was
referred again. So, it is not that once a Bill is referred to the Standing Committee it
should not be referred to the Committee again. To prove that point I gave you the

instance of the Company Law (Amendment) Bill which was referred to the
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Committee a second time and the Committee gave its report. Therefore, I would
urge that the GST Bill is a path-breaking Bill; it is a game-changer; it is a
Constitution Amendment Bill. Therefore, I would again request and impress upon
the Government to reconsider its stand. This is a new Bill. There are a number of
provisions in this Bill which were not deliberated by the Standing Committee
earlier. The empowered Committee of course with State Finance Minister has
taken many issues into consideration. Parliament of course will consider while we
will be discussing on this aspect when this Bill is taken up for consideration and
passing. But the Standing Committee is losing its relevance.

In today’s newspaper, a news item has come out as to what happened
during last one year. A number of Bills, and the number is given around 51 Bills
and Ordinances, were moved by the Government. Many of them have not been
referred to the Standing Committee. ... (/nterruptions) Hardly 8 Bills have been
referred to the Standing Committee. I would not ask the question whether this
Government is thinking to make the Standing Committee redundant. But the
manner in which we are moving gives a wrong signal, as if the Standing
Committee is not required. It will lose its relevance. My impression may be
wrong, but many a time or we have seen at least on two occasions, whether it
maybe coal or it may be mines and minerals, that Select Committees have been
formed in the other House and within a small time frame a mandate was given,
you submit a report and we will consider. That is how the Select Committees are
being formed.

Before the Standing Committee came into existence, perhaps Select
Committee was the practice. That was before 1993-94. But here is an issue where
the Members of Parliament through Standing Committee can deliberate. If you
have not referred it during the month of December or January, still I would say
there is the time. Give a specific time period to the Standing Committee. We
have monsoon session coming up in the month of July. So in the first week of

July, that time frame can be given by the direction of the Speaker. Here is a Bill
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before us which we will be deliberating. But it will be better if you refer it to the
Standing Committee. The Standing Committee’s views are not mandatory on the
Government, they are suggestive in nature. With those suggestions, it will always
be an improved Bill for the consideration of the nation. Therefore, I would again
urge upon the Government that this Bill may be referred to the Standing
Committee.
SHRI MALLIKARJUN KHARGE (GULBARGA): Already several times we
have raised this issue in this House but it seems there is no impact on the
Government. They have forgotten their own arguments in the House. I want to
remind our hon. Finance Minister that in the 15th Lok Sabha, when UPA
Government was there, how most of the leaders pleaded for Standing Committee
and how they told the importance of Standing Committee. I will give only a few
instances. One is Shri Ram Naik, currently Governor of UP but then a BJP MP
from Mumbai, Shri Jagatvir Singh Drona, then BJP’s Deputy Whip in Lok Sabha
and currently the mayor of Kanpur, Shri Ram Kapse and Shri Janardan Prasad
Mishra, all from BJP had vehemently spoken in favour of Standing Committee
system, arguing of its importance to ensuring Legislative oversight over the
Executive. This is their opinion but what are they doing now?

Apart from that the veteran leader of the erstwhile Janata Party and one of
the most important Members of NDA, Shri George Fernandes was so enthusiastic
about the Committee system that he argued on the floor of the House and I quote:

“The working of these Committees should be opened for the Press
and the Media ...”

It means, not only here but in the Standing Committees also the in camera
proceedings should be open to the Media and the Press. This means, there should
be an open court discussion. They pleaded further:

“... which want to participate in it and want to hear and write about
the working of these Committees.”
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So, this was their stand earlier. What made them to change suo motu? They
are now going in a dictatorial way in the Ordinance Raj. Earlier, they were
criticising the previous Government; when even one Ordinance was issued, they
used to take exception to it.

I want to bring to your kind notice that there are nearly 51 Bills. Out of
those 51 Bills, they have hardly referred seven to the Standing Committee. For
example, let me tell you that the Andhra Pradesh (Re-organisation) Bill was not
referred. So, which were the Bills referred? These were Bills which were very
important in the interest of the public. They were referred just to cause delay. For
example, the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities)
(Amendment) Bill, 2014 was referred to the Standing Committee because they did
not want to implement it. That was not urgent. Everyday, rape could take place;
everyday, atrocities could take place; everyday, those people could be harassed;
but they did not want to implement this Act. ... (Interruptions) 1 am bringing out
how important this is.

Secondly, the Railways Amendment Bill was also there. They are saying
that the Railways is undergoing losses; nearly Rs. 23,000 crore is the loss and
therefore they want to improve it. But when suggestions were made, what did they

do? ... (Interruptions)
39 FHER| ... (Fae™) MY R It T 27 ... (FaYH) A IFqD! fHAT| .. (198

R D 918 HERS Tae B,

It pertains to labour and that was referred. All such important and urgent
laws which were in favour of poor people were referred. One more important Bill
was on the Lokpal and Lokayuktas for which everybody fought but you referred it
to the Standing Committee instead of implementing it. ... (Interruptions) You
have also referred the Electricity (Amendment) Bill and all those Bills which are
very important to the Standing Committee. We agree; but what about these nearly
41 Bills which are more important? You are not referring them to the Standing

Committee. ... (Interruptions)
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Once, even for one Title of the Bill, they had referred it to the Standing
Committee. We wanted to change one word in the Title from ‘Workman’ to
‘Workers’ to make it gender neutral but they said they wanted to study the Bill. ...
(Interruptions)

HON. DEPUTY SPEAKER: You please speak only on the point of order.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : I am fully supporting what my friends have
raised. This is also our view and this is the view of the entire House including hon.
Members on that side. But they do not want to say that. ... (Interruptions)

This is a democratic process. You are killing the democratic process. You
are bypassing the law; you are bypassing the Constitution; you are bypassing your
own business transaction rules. ... (Interruptions) Therefore, we want that all
Bills henceforth should be referred to the standing Committee.

DR. P. VENUGOPAL (TIRUVALLUR): Thank you, hon. Deputy-Speaker, Sir.

From the beginning itself, on behalf of the AIADMK, we have opposed this
Bill because there are many contradictions in the Bill. Also, it is harmful to our
State because our State is a manufacturing State. Therefore, I request you to kindly
refer this Bill to the Standing Committee for further scrutiny. Thank you.

SHRI P. KARUNAKARAN (KASARGOD): We are not against the GST Bill
because, as stated by the hon. Finance Minister, most of the States are in favour of
it. At the same time I would like to say that the Parliament discusses the Bill in
general and that is why the Standing Committees are formed. Only the Standing
Committee can scrutinize any Bill. Nowadays, the Government is taking a
decision that it will not be sending a Bill to the Standing Committee but passing it
all of a sudden in the Parliament. As stated earlier, though in the Lok Sabha
Members place some amendments and they are defeated because the Government
has a thumping majority but when it goes to the Rajya Sabha the same
amendments are accepted and the Bill again comes back to the Lok Sabha which

we again discuss. I also share the views expressed by the other Members that the
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Bill can be sent to the Standing Committee for scrutinizing and making it more
perfect. This is our submission.
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PIg WG &A1 8T, if any difficulty arises then there will be a Presidential Order
clarifying the difficulty. That has been a convention since 1952. Such a clause is
there in almost every other law as far as India is concerned. Now, even when the
original Constitution was drafted, Article 392 was put in the Constitution. [ may
just clarify that the 42" amendment was repealed by the 44™ amendment not
because of that clause with regard to clarification because the 42" amendment in
its entirety was against the basic structure. The 42" amendment wanted to do
away with the basic structure and say that the Parliament has a power to amend
every provision of the Constitution. The 42™ amendment wanted to say % 3R
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RO @ QRM T AN ST S Aebd o] A 1978 H 4491 HNGT SHD! goig A AT
oT, D! aoie W T8 3mar A1l Not only that such a provision exists in every
legislation the original Constitution also had such a transition provision, which is
Article 392. It talks of the period between framing of the Constitution from
November 1949 and when the Constitution came into force on 26" January, 1950
and then till the Parliament being constituted in 1952, a two year gap was there.

So during these two years if any transition difficulty arises, does the Constituent

Assembly have to meet again? SIRI HRAGH FHT DI TG US| IR Hel T8l | 39 Q&
AT BT AT BT H 1950 A ABR 1952 qh IR 390 YBR Bl IoAsH MU T I Ieeyfa

& QY & AIH A A A o1 waar g1 Such a provision exists in every law and

therefore, there is no question of any objection. It existed in the original
Constitution. So, what existed in the original Constitution if it exists in a
Constitution (Amendment) Bill, there should not be any problem. It is because we
are transacting from a mode of taxation itself. It would not violate the basic
structure of the Constitution.

SHRI N.K. PREMACHANDRAN: But the proviso is very clear. Article 392 talks
of the Power of the President to remove difficulties provided that no such order
shall be made after the first meeting of Parliament. That means if the Parliament
is in existence, definitely the President has no right to amend the Constitution.
Absolutely, I agree with the hon. Minister that in so many laws there is a provision
to remove the difficulties. But my case is that in none of the amendments right
from first amendment in June 1951 to this Constitutional amendment have a
provision so as to give the power to the President to amend the Constitution since
it is an extraordinary and an exclusive power which is vested in the Parliament. I
have read article 392. It is very specific. This power is there only till the
Parliament comes into existence. Till then, these difficulties can be removed.
SHRI ARUN JAITLEY: It is not a power to amend the Constitution. There are

separate provisions where the President has been given the power to amend the
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Constitution. I will show you those provisions also. This is a power given to the
President to remove difficulties. Otherwise, how would you say that law making
is only a parliamentary function and it is not a presidential function. But in every
law which is made, the power to remove difficulty is with the President which
means Council of Ministers aiding and advising the President.

Similarly, the power to remove difficulties is not indefinite. It is only for
the transition phase. That is why, Clause 21 uses the words that in a transition
phase if any difficulty arises the power to remove difficulties will be there. 1 will
also show you the power to amend the Constitution given to the President. You
can turn to article 370, which is a well known article. Everybody has heard of
article 370 and the circumstances how it was brought. You turn to sub-article (3).
It says:

“Notwithstanding anything in the foregoing provisions of this article,

the President may, by public notification, declare that this article

shall cease to be operative or shall be operative only with such

exceptions and modifications and from such date as he may

specify:”

SHRI N.K. PREMACHANDRAN : Please do not mislead the House. The title of
the article itself is very clear... (Interruptions)

SHRI ARUN JAITLEY: The question is whether there is a power given under the
Constitution to the President to make any adaptation changes, if there is a
difficulty, the answer is, yes. Is such a power there in every other law? The
answer is, yes. Therefore, such a power in a Constitution amendment -- during
transition phase and for a limited period of time and not indefinite -- is there to the
President to make some transitional changes and corrections.

Now even under many original laws such a power is there. In the Andhra
Pradesh Re-Organisation Act, the presidential power itself has removed a lot of

problems. It is because when you divide a State and you divide its assets, etc., it is

the presidential power which is then exercised to remove difficulties, etc.
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15.00 hrs.

This power is there. For instance, I will give you another illustration. In the
Re-organisation Act, law and order is a State subject. Now you have the State of
Telangana and you have the State of the Andhra Pradesh. But Hyderabad for ten
years is the common Capital. It is under that power that the law and order power
has to be exercised by the Governor who shall be common for some transient
period. When the law is being given a transient effect by the bifurcation of the
State, it is an unusual situation. So, the UPA Government itself had justified it. I
had raised this question. They justified it, probably rightly so, on the question that
in transition provision unusual difficulties will arise, the Constitution has to be
made workable and therefore this power will always be with the Constitution.

Sir, regarding the question of Standing Committee, I would be one with all

the hon. Members in the importance of the Standing Committees. Standing

Committees are important. ¥fST HHS H G UIET & AN B ©, Wil HHS D AT
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AT 3R 8H Hed DI 39 Wi HHCT H WS a1 3R U BH 3Tl A H U Bl 3R
TSl St o Wl & R & Frgfed o & o @ 39 ey AT IR-Armditye deEd| e
ST HHST BT S ATHUT e UTH Tl ST HogT dhadt gafag o fh s st gl
H gfhaT | qIER T @ SMU| g Aol ATl AT o ATy 3T i | T ST Bl
faery fadig &1 fam eml This Bill has gone through the Standing Committee for two

and a half years. But this Bill is a particular Bill where not only the power of the

Parliament is involved, or the Central Government is involved, the power of the
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States is also involved. So, there is a delicate balance to be brought wherein
consensus has to be brought between the Centre and the States as to how the
power under GST has to be exercised. Therefore, the UPA Government followed a
practice, a correct practice. They constituted an Empowered Committee of State
Finance Ministers. I said it on the last occasion, I am repeating it. The convention
was that have somebody, not from the Ruling party, to Chair that committee and
therefore it should be his onus along with the Central Government to bring a
consensus. Barring some issues, there is a broad consensus. When I say some
issues, your State has an issue, I have been in discussion with them. They have
raised it. We have tried to give them a comfort level. Now, we have brought a
consensus among the States. It is the maturity of the Parliament that is involved
and all political parties. There are political parties which are represented through
their Finance Ministers in that Empowered Committee. All the States are there,
including the States of Odisha and West Bengal. States like Odisha and West
Bengal, from day one, are going to be the beneficiaries of this process. The
difference is, having spent two-and-a-half years in the Standing Committee,
having had dozens of meetings of the Empowered Committee of the Finance
Ministers, if you want to further delay it, the effect is going to be that the 1** April,
2016 deadline will be lost. And if the 1% April, 2016 deadline is lost, then the
whole financial year is going to go.

Now, this is a Bill where we are targeting that after this Bill, three
legislations with regard to the Central law, the State law and the IGST will be

brought, which will be cleared first by the Empowered Committee. There is no

provision that States clear a Central law. @ ARBR T ABR D Al DI Y el
BRd, lfp THH Tb-quy & IR AMA ] $qH BH WIST HHS DI AW W of o, S
Uh-al §$ URT gU © Ol YW@ O gl © That prominent change is how to

compensate a State if it is running into a loss. We cannot have a situation where

Parliament decides something and the State Finance Ministers decide something
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else. Both of them have to work in harmony. We have to see this kind of
Statesmanship and harmonious relationship between the States and the Centre.

Every State Government of the Congress Party has supported it. The Left
Parties had spearheaded the campaign. In fact, Shri Asim Dasgupta used to meet
me, when I was in Opposition, to persuade us that you must immediately comfort
the manufacturing States, namely, Gujarat and Maharashtra so that they
immediately withdraw the objection and agree to this.

West Bengal is in the forefront. Odisha is in the forefront. Kerala is in the
forefront. The Finance Minster of Kerala is now heading it. If Parliament, in its
wisdom, wants to decide that it wants to delay GST, the whole process is going to
get delayed.

My respectful submission is, this argument is no longer valid that it has not
gone to a Standing Committee. It has spent two-and-a-half years before the
Standing Committee and thereafter, it has spent time in dozens and dozens of
meetings of Empowered Committee of Finance Ministers under three different
Finance Ministers and four different Chairpersons. It is only then that a consensus
between the Centre and the States and almost a mere unanimity has been achieved
at. After that, if you want to delay it, I would suggest that no purpose will be
served.

Therefore, the Government is extremely keen and I would literally request
you, beseech you, that after all, there are some issues in the life of our nation on
which we have to rise above partisan considerations and once all our Chief
Ministers are agreeable, why should we delay it? If we delay it, it means we are
delaying it by one more financial year, and one more financial year means, your
States or the consuming States are going to lose for one more year.

Therefore, the Central Government is extremely keen that it goes ahead.
SHRI BHARTRUHARI MAHTARB: Sir, we would like to hear your ruling on this
matter. We will abide by your ruling..
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OBSERVATION BY THE CHAIR
Referring the Bill to Standing Committee

HON. DEPUTY SPEAKER: Hon. Members, a point of order has been raised by
Shri N.K. Premachandran that certain provisions of the Constitution (One Hundred
and Twenty Second Amendment) Bill, 2014 are ultra vires of the Constitution.

In this regard, I have to inform the House that as per established practice,
the Speaker does not decide whether a Bill or a Clause thereof is ultra vires of the
Constitution or not. The House also does not take a decision on specific question
of vires of a Bill. It is for the Courts to decide the matter.

Regarding Standing Committee, Shri Bhartruhari Mahtab vide letter dated 5
May, 2015 has stated that when, on the other day, he had objected to listing of the
Bill stating that it is a new Bill and need to be sent to the Standing Committee,
from the Government side it was stated that as in the previous Lok Sabha, a
similar Bill was deliberated in the Standing Committee, there is no need to send
this Bill again to the Standing Committee. But this Bill is a new Bill and contains
many new provisions.

I may inform the House that Shri Arun Jaitley, the Minister-in-charge of the
Bill vide letter dated 18" December, 2014 had requested the hon. Speaker for not
referring the Bill to the Standing Committee on the ground that a Bill, namely, the
Constitution (One Hundred and Fifteenth Amendment) Bill, 2011 providing for
the introduction of the GST was introduced in Lok Sabha on 22™ March, 2011
and referred to the Standing Committee on Finance. Hon. Minister had further
stated that there had been detailed deliberations with the Empowered Committee
of the State Finance Ministers and the present Bill has since been revised based on
the recommendations of the Standing Committee and the Empowered Committee.

In view thereof, the hon. Speaker did not refer the Bill to the Standing Committee.
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As the hon. Speaker had already taken a decision for not referring this Bill
to the Standing Committee, I am now calling Shri Veerappa Moily to speak.
... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): It is very difficult for him to
decide.... (Interruptions)
HON. DEPUTY-SPEAKER: Already, the hon. Speaker has taken the decision. So,
I am now calling Shri Veerappa Moily to speak.
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CONSTITUTION (ONE HUNDRED AND TWENTY SECOND
AMENDMENT) BILL, 2014 - Contd....

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Hon. Deputy-Speaker,
Sir, I stand here to support the GST. It is quite a revolutionary measure.
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, let me thank Shri Veerappa Moily and his Party, and congratulate
him for his statesman-like attitude.... (Interruptions)
SHRI M. VEERAPPA MOILY : There were two Bills, particularly, two measures
which the UPA initiated. One was the Constitution Amendment Bill which was
brought out, that is, the One Hundred and Fifteenth Constitution Amendment Bill,
2011 for GST. Another Bill was on the indirect taxes which will add up, one to
two per cent, to the GDP.

Another revolutionary measure was to replace the outdated Income Tax
Act by introducing the Direct Taxes Code. These are the fundamental, innovative
changes which were proposed. In fact, that would have added up to 2 to 3 per cent
to the GDP. That means, you have a revenue deficit of 3 per cent today. Ultimately,
by bringing forward these two measures, perhaps, in the years to come, the whole
revenue deficit would have been wiped out. The UPA Government wanted to
bring about the GST operative from April, 2010. It was postponed for six years
because you would like to bring it into operation from April, 2016. Just imagine
the loss to the nation! It is just because politically it was not convenient to some
people. I do not say to you alone and that is how it was postponed. About the DTC,
of course, you have your own argument but a well-tested Act was brought about.
The Income-Tax Act itself is a colonial Act. It is not a progressive legislation.

One Thomas Piketty , the latest, modern economist said:
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“If taxation at the top of the social hierarchy were to become more
regressive in the future, the impact on the dynamics of wealth and
inequality would likely be significant leading to a very high
concentration of capital.”

We need to address all these questions. Of course, we are very slow. Many
a time, bureaucracy, both in the administration and in the taxation sector, are
always against the change; they do not want the change. That is how this country
is suffering today. I have gone into all these things, as Chairman of the Second
Administrative Reforms Commission as to how this country has been cursed by
bureaucracy. Many a time, some of us would not like to because we also think,
why not status quo? Why the change? We do not want to be game changers. We
would like to be status quoists. If at all the country is suffering, it is not because of
any other thing, it is only because of the mind of status quoists. We need to
address that

I am at least happy that you have moved forward on GST. The hon.
Speaker, and subsequently, you have corroborated with your ruling as to why this
should not be referred to the Standing Committee. But still it is open. Ultimately,
after my argument or after the argument of many other speakers, the hon. Speaker,
or yourself or the hon. Finance Minister may agree to refer it to the Standing
Committee. I am just presenting my views as to why this has to be referred to the
Standing Committee. Let us keep the mind open. If you feel convinced, it has to
be done, yes, it has to be done.

I have analysed the salient features of the 115™ Amendment Bill and 122™
Amending Bill of 2014. As far as objective is concerned, you have not changed.
Objective is one and the same. But some of the other things — levy and collection
of GST in the course of inter-State trade or commerce; levy of IGST is one and the
same. There is no change but as for apportionment of IGST, you have added one

more clause that a provision related to functions of the GST Council, to include
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that the GST Council would also make recommendations related to apportionment
of IGST. This is the change you have brought about.

As far as additional tax is concerned, the Bill states that the addition of tax
not to exceed one per cent. It has plus side and minus side. Additional one per cent
will have cascading effect. As far as commoners or taxpayers are concerned, and
as far as the market is concerned, this will definitely have the cascading effect.
They have to pay at multiple levels. This is an issue which should have been
properly scrutinised. What is the implication of it? Ultimately what happens? It is
27 per cent plus one per cent which will be the GST tomorrow. Of course, it is
only one point — 27 per cent will not have cascading effect; but one per cent has
the cascading effect. This is the commoner point of view and also on the point of
the impact on the market which I will analyse further. I think, this is a matter
which has a substantive character, this needs to have been discussed in the
Standing Committee. I don’t think this is a matter which has been discussed by
any other body. Empowered Committee would have arrived at the general
consensus. The decisions of the Empowered Committee cannot call it as specific.
Empowered Committee cannot substitute the Standing Committee. No way it can
be done. So, we will have to consider this very seriously. What will be the
implication of this one per cent by each State? We will have cyclic effect.

As far as the other thing is concerned, there is a fundamental difference.
With regard to 2011 Bill, one-third of the total Members of the Goods and
Services Taxes Council were to constitute the quorum of its meetings. Whereas,
there is a confusing definition with regard to the constitution of the quorum — the
vote of the Central Government is to have weightage of one-third of the total votes
and the votes of the State Governments taken together are to have the weightage of
two-thirds of the total value. Has it been valued? Has it been analysed? Tomorrow,
ultimately, the Government of India has more weightage than the State

Government. They are not treated equal.
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Then, as far as this Council is concerned, 2011 Bill contemplates that it has
to be on consensus. There is a fundamental change whereas the present Bill says
that there should be voting. How will - in a federal Government, in a federal
system - the voting takes place? It will affect the States. Even in a party system,
the constituents of the respective party or the allies are in a very different position.
This can create a lot of confusion and complication.

In our Bill, we have provided for a mechanism. Creation of a mechanism
called the Disputes Settlement Authority — that has been removed. I know, you
may come back with an argument that the Standing Committee has suggested that
voting plus certain mechanism to be introduced. You are not going entirely by the
recommendation given by the earlier Standing Committee also. Instead of
mechanism, you have straightaway introduced the voting system. What will
happen tomorrow? There will be total confusion. Pulling each other; complexities
and ultimately decisions will not be objective. At least in a creation of the
Disputes Settlement Authority, 2011 Bill it was contemplated that authority shall
consist of three Members, including a former Supreme Court Judge or the Chief
Justice of a High Court as the Chairman, two other Members were to be experts in
the fields of law, economy or public affairs. The ultimate product would have been
more objective; would have been non-partisan. But there is no guarantee that the
ultimate decision will be non-partisan. The consensus would have solved the
purpose if there is anybody aggrieved by the consensus, the matter could have
been taken up before the Disputes Settlement Authority.

This is a very substantial matter. This should have been discussed in the
Standing Committee. There is a very strong case. Otherwise, some of the States
may be cornered tomorrow; some of the States may be marginalised tomorrow.
There may be orphaned States who will have no voice in that. In fact, the idea of
such a Council is to give voice to the interests of every State, however weak they
may be politically. This case would definitely mar the very sentiment of the

particular concept. This is a matter which needs to be done. Restriction relating to
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imposition of tax on sale or purchase of goods has been deleted by the present Bill
because it imposes restriction on States in taxes of goods that were declared by
Parliament by law to be of special importance in inter-State trade and commerce.
This will lead to a lot of complications tomorrow. You have totally deleted this.
Nowhere you have addressed this problem. The other thing is levy of tax upon
entry of goods or on intrastate trade (Amendments to List II of the Seventh
Schedule). The Bill deletes the provision which permits States to tax entry of
goods into a local area. There is no unanimity even today by the Empowerment
Committee. Many of the States have not agreed. You have forgotten one thing
while introducing this amendment. You have just forgotten the 73" and 74"
Constitutional amendments. How do you provide the resources to the local bodies,
the district councils, the municipalities? It is a very important point. While
changing it, you have totally deleted it. These are some of the very important
points.

Then it varies. It is not a small deviation but it makes a fundamental
change in the original Bill and also this Bill. What is the total holistic view of the
entire GST? As far as the positive impact is concerned, it is the simpler tax
structure, increased tax revenues, competitive pricing, boost to exports, benefit to
the corporate, benefit to industry, benefit to the Government, benefit to consumers
and producers. That means, it should be a win-win situation to everyone and even
the win-win situation to the respective States, small or big whatever they may be,
whether they are manufacturing or the consumer States. It cannot be weighed in
favour of manufacturing as against the consumers or it cannot be done with regard
to the other States also. That is why, even now, everybody says: “Yes, we want
consensus among the States.” That is how the Empowerment Committees have
been constituted. I also know that everybody cannot agree on everything. We
know it even when VAT was introduced. I know it very well; I was the Finance
Minister and also the Chief Minister in Karnataka. I was also heading it. For

introduction of VAT, I worked out the formula as the Chairman of Sales Tax
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Revenue Commission and we said, let it be there. We all urged the Government
of India at that time that even if some States do not agree, it does not matter.
Some of the States took political stand. They said, we do not opt to VAT. But,
ultimately, within one or two years, everybody opted for it because it was
beneficial. That is why, I know it very well that it is not that all the States should
agree. There may be differing States. But, ultimately it will work out definitely in
the interest of the entire nation and even the States. Maybe that you have provided
compensation here, but what is the experience in the VAT? Even though the
compensation component was provided, nobody could avail of it because it was
not necessary ultimately. The same thing may happen in the GST. Even though
you have provided for it, I do not object. It is because, we have not provided
compensation knowing full well that it will adjust itself. But here you have
provided compensation; it does not matter. At least the CST compensation which
you have allotted in the Budget, for all these two-three years, you have not paid it.
At least it could have inspired confidence among all the States. That is why, [ am
telling you that this is intended to be the win-win situation for all the States, even
for the consumers and even for the manufacturers. It will help every sector. This
impact study could have been done only by the Standing Committee. This is what
I am telling you, it can be worked out considering all these components which I
have said, which will have a positive impact. But if I start analyzing — I am not
going to take time of the House — each and every item, I must tell you, I can give
you only 40 per cent marks. That means to say, you could have made it a most
beneficial legislation by saying that some of these things are conformed; it is not
in conformity with the positive impact which should be created by this amendment.
That is why it would have been very well analysed by the Standing Committee.
There are a few negative impacts which could be created if the GST
formula is not properly implemented. After the amendments, which are passed by
both the Houses, it has to get the approval of 50 per cent of the States. Thereafter,

the Central Government and the State Governments should come out with a GST
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Bill. And then, the IGST Bill has to be brought. These three Bills will have to be
brought out. I know it very well. The entire contour of these taxation measures
cannot be included in the Constitution Bill. I think, sometimes we are doing a little
more than what is required. The Constitution (Amendment) Bill should not have
gone into more details. That is a danger. That means, you have taken away this
option. You have taken away the powers of the State Governments in bringing out
certain innovative things into the Bill. You are also binding every State from not
going beyond a point. They are empowered to go beyond that point. This could
have been taken care into the Standing Committee. In an Empowered Committee,
this kind of a very specific micro level analysis is not being done. So, there are
some negative impacts which can be created, namely, by not using the correct
accounting methods may results in discrepancies in tax competition and
compliance. Have you ensured it? Have you prepared any roadmap on that?
There are other negative impacts like incorrectly claiming GST credits on bank
fees; incorrectly claiming GST credits on government fees such as land tax,
council rates, water rates; incorrectly claiming a GST credit on the full cost of a
business insurance policy; not remitting GST on some government grants and
incentives which are received inclusive of GST; GST is not paid on the sale of
cars and equipment, including the trade of motor vehicles; incorrectly claiming
GST credits on wages and superannuation payments; incorrectly claiming GST
credits on GST-free purchases such as basic food items, exports and some health
services; claiming the entire GST credits on a car purchased for more than the
luxury car limit; incorrectly claiming an upfront GST credit on assets financed by
way of commercial hire purchase; incorrectly claiming GST credits on payments
for yellow pages advertising etc.; and claiming a GST credit when the business
does not have a valid tax invoice at the time of lodging the BAS. These are some
of the negative impacts. How will you take care of all these? There are both
positive and negative impacts. These negative impacts can definitely mar the very

positive impacts of taxation measures that we have adopted. I do not think there is
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any discussion like that. I do not think the Empowered Committee had gone into
these things in detail, both positive and negative impacts because they are not
supposed to do that. We have to do it here. That is why the Parliament is meant
for. That is why the Constitution Amendment is meant for. Sitting on a higher
pedestal and then being the interested party, I think, we can always do this. That
is why I am presenting this argument.

Even across the Table, here in this Parliament, many times a proper
discussion, an impartial discussion or an objective decision cannot take place. That
will take place only in the Standing Committee. Have you analysed it? We should
not regret tomorrow. I think, this GST is being practised in about 140 countries. It
is not that we are doing it on our own. We could have borrowed the experience of
those 140 countries. Is there any semblance of evidence to show that the
Empowered Committee had discussed this issue? Some of the lessons could be
learnt. It is not that we are implementing GST for the first time in the world. It
has always helped the countries. As far as we are concerned, whenever there is
any change, there should also be flexibility for this effective change because it is
an innovative tax. That is why there is a need to study all that. Are you doing it
after implementing it? I think, there will be a lot of confusions. In any terms of
innovative taxation, there should be clarity and there should be certainty. If these
two elements are lost, then that taxation measure will be totally distorted. That is
how our country is suffering in many of these things.

I am not just giving you a certificate even to our own Government. On
taxation we also failed on retrospective taxation. At that time itself I said that it
was wrong. We make this experiment. Ultimately, that experiment will cost us,
will cost this country very heavily.

That is why, you may claim it by speeches and better articulation but even
today investment has not picked up in this country even after one year. Even after
you created this kind of a perception, a good investment climate, things have not

improved. That is because fundamentally you have not made changes.
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Governance and reforms are quite necessary even in taxation. That is why, I said
that DTC and GST are two important pillars for a game changer in this country. If
you forego that, perhaps you will have to regret tomorrow. It cannot be done at all.

You will have to ensure whether GST is an improvement over VAT. You
will have to show it as an improvement. Otherwise, it will put the people into
difficulty. GST would be applicable on supply of goods and services. The
distinction should be very clear.

There are certain things which need to be done. You will have to improve
the situation from that of the VAT which is in operation. I have listed out 50 such
anomalies to be set right. From VAT to GST, it is a graduation in a taxation
proposal. Have you done this? I would like to know whether any such analysis
has been done. Of course, you have rightly said that the Empowered Committee is
not entitled to do it. This can be done only by some expert economists and
analysts who are good at this field. That is why, I said that there is not one count
but there are 101 counts which I can demonstrate to the hon. Finance Minister, and
it is a fit case to be sent to the Standing Committee. Do that. Do not stand on
formality. You say: “why should it go twice?” We had sent one Bill. I agreed for
sending the company law. It is the best company law. I got it in comparison to
many other countries and brought out, according to me, the best of the company
law. Again, the Chairman of the Standing Committee and others said that it had to
be again sent to the Standing Committee. Then, I sent it to the Standing
Committee. We should not stand on formality. This is going to create a country, a
progressive country. If you want that India should be in the frontline in the superb
countries, some of these taxation measures will be the basic things. If these basic
things are foregone and we do not do these, then you will have a number of
problems which you will have to confront tomorrow.

I do not want to analyse the international scenario. I have already said that
140 countries introduced GST. There are experienced and best examples available

with regard to New Zealand, Canada, Singapore, European Union and others.
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How they have acted upon it and how they have implemented it is a matter which
we need to study further.

In fact, it should create a national market. This is how the distortions have
destroyed investment, and, you know, productivity of the country has come down
because we do not work on a national market. You have to eliminate cascading
taxes and align taxation of imports and exports. In many of these things, there
exists variety of reasons to defy the need of GST in India. We need to work on that.

I know very well that in 2000 itself, the then Vajpayee Government started
the discussion on GST. Kelkar Task Force had gone into this. It is not today’s
history, it is a history in the making.

Lastly, with raising global forces and signing of free trade agreements, the
need for nationwide simple and transparent system of taxation is further enhanced.
We will have to respond to the international market. So, Taxation at
Manufacturing Level, Exclusion of Services from State Taxation, and Tax
Cascading, are the components, which need to be examined and brought about
appropriately.

That is why it is an important Taxation. I welcome GST but not your Bill.
The Bill will have to undergo more changes. So, it has to go to the Standing
Committee; and this is, practically, the opinion of everyone. I do not know why
you stand on formality. If you have taken a decision that no Bill will be referred
to any Standing Committee because that is your practice since last one year, and
if that is the practice, which is going to continue for another four years, please
state because then, we need not unnecessarily waste the time of the Parliament on
this count. On every Bill, we have to beg for! I think, the Parliament as a matter
of right, demand Standing Committee. It is not a matter of charity.

With these few words, I conclude. Thank you very much.

15.41 hrs (Shri K.H. Muniyappa in the Chair)
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SHRI T.G. VENKATESH BABU (CHENNAI NORTH): I thank you, hon.
Chairman, Sir, for giving me an opportunity to speak on this important legislation
the Constitution (One Hundred and Twenty-second Amendment) Bill, 2014.

Sir, on behalf of the All India Anna Dravida Munnetra Kazhagam led by
hon. Makkal Mudalvar, Amma, 1 rise to oppose as well as to voice our concerns on
this Bill in its present form. Our Party the All India Anna Dravida Munnetra
Kazhagam led by hon. Amma is not opposed to the idea of tax reforms in our
country. To add, I must say that we are not averse to reforms in any subject if they
are pro-poor and the aim is public good.

We are opposing this legislation because it has not taken into account the
views of all the stakeholders. You cannot suddenly bring a constitutional
amendment in the pretext of reforming indirect tax structure without even thinking
or mentioning anything ever about direct tax reforms as well as the General Anti-
Avoidance Rule (GAAR).

15.56 hrs (Hon. Deputy-Speaker in the Chair)

Coming to the GST, it is a contentious issue not only in India but the
worldwide. We know from the experience of many countries that bringing in
destination based tax is not very easy. The reason is that it shifts the taxation from
the point of origin, which is the normal practice worldwide to the point of
destination. We all know that elections were lost and later won on the GST issue
in Australia. Indian experience has also shown that State Governments including
the one headed by our hon. Prime Minister when he was the Chief Minister of
Gujarat, opposed the GST Bill. The reason is the loss of revenue.

Being a manufacturing and a net export State, Tamil Nadu is losing. In
Tamil Nadu’s case, we have a conservative estimate loss of Rs.10,000 crore per
fiscal in addition to the revenue loss arising out of phasing out of CST and
transfer of Input Tax Credit on Inter-state sales and Inter-state stock transfers. The

State also stands to lose substantial revenue arising out of subsumption of other
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taxes such as Entertainment Tax, Luxury Tax, Entry Tax on Vehicles and Betting
Tax etc.

Taxation shifting shipping from the point of origin to the point of
destination has created a piquant situation of huge and recurring revenue loss to
the State. The sin we committed was industrialization of the State. Dr. Amma, a
revolutionary and visionary leader committed herself to the rapid industrialization
of the State. We invested heavily on infrastructure both physical and human
resources. A cursory view of the Vision 2023 Document brought out by our hon.
Dr. Amma will illustrate our sincere commitment to the overall growth of the State
in all sectors. Tamil Nadu has been voicing its concerns and seeking broad
consensus on key contentious issues.

Our State is consistently pressing for arriving at a broad consensus on key
contentious issues like compensation and methodology, revenue neutral rates,
floor rates with band, threshold limit, commodities to be excluded from GST,
IGST model, clarity on dual administrative control etc., before the enactment of
the Constitution (Amendment) Bill on GST as these issues are very critical in
determining the likely revenue shift and loss to the State Governments. Without
such consensus, agreeing to the enactment of the Bill will mean that the State will
be at the mercy of the Union Government or the GST Council.

Following are the specific issues on the provisions of the Constitution (One
Hundred and Twenty-second Amendment) Bill, 2014 where the State has raised its
concern.

16.00 hrs.

First is the GST Council. The GST Council as proposed in the Amendment
Bill will make recommendations on a whole range of issues relating to subsuming
of taxes, cesses and surcharges under GST, exemptions for goods and services,
model GST laws, etc. This will override the supremacy of the legislature both at
the Centre and at the States in taxation matters. In the GST Council, the Union

Government has one-third weightage in vote and only two-third of the weightage
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in vote is given to States and Union Territories. Voting rights of States and Union
Territories are equal irrespective of their size. We are, therefore, opposed to the
idea of the GST Council as a Constitutional body as it compromises the autonomy
of the States including in fiscal matters.

The other thing is inclusion of petroleum products under GST. Originally,
power to levy tax on petroleum products was proposed to be kept out of GST.
However, now petroleum products such as petrol and diesel are simultaneously
proposed to be levied with VAT by States and brought under GST with zero rating.
That is, initially no tax will be levied on petroleum products under GST. The date
on which such tax under GST shall be imposed has been left to the decision of the
GST Council at a later date after introduction of GST.

Considering the short supply chain, collection of tax on petroleum products
at the first and second points of sale is now being done efficiently and without
leakage. Presently 21 per cent of our sales tax revenue is only from petroleum
products. Bringing these products under the ambit of GST, even if at a later date
after introduction of GST, will curtail the taxation powers of the States and entail
huge revenue losses to the States as input tax credit will have to be provided under
GST. We, therefore, urge that the petroleum products be totally kept out of the
purview of the GST.

The other thing is power to tax tobacco and tobacco products. In the
Amendment Bill, tobacco and tobacco products are proposed to be brought under
GST. But the Centre has retained with it the power to levy excise duty on tobacco
and tobacco products with no such provision for the States. We, therefore, urge
that the States should also be given similar power to levy higher tax over and
above SGST on these products.

The other thing is revenue lost due to CST. Manufacturing States like
Tamil Nadu stand to lose huge revenues to the extent of Rs.3,500 crore per annum
if GST is implemented as GST will be based on the destination principle. Hence, it

was suggested by the State Government that the States may be permitted to retain
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four per cent of the CGST, part of IGST, on all inter-State sales without crediting
any amount to a compensation fund as a permanent compensation mechanism.
This has not been agreed to by the Government of India.

On the contrary, the Amendment Bill envisages that the States be permitted
to levy additional tax on sale of goods to the extent of one per cent in the course of
inter-State trade or commerce for a period of two years or such a period as the
GST Council may recommend. Further the amendment Bill empowers the
Government of India to exempt goods from this additional levy of one per cent.
This is a temporary provision and will not compensate the State for permanent
losses. Hence, this provision is not acceptable and the State should be permitted to
retain four per cent of CGST, that is part of IGST, on all inter-State sales as well
as transfer of both goods and services.

The other thing is provision for compensation. The Amendment Bill
provides the Parliament to enact law to provide for compensation to the States for
a period which may extend to five years on the recommendation of the GST
Council. The mechanism and formula of compensation is not clear. It is indicated
that the compensation proposed is to the extent of 100 per cent for the first three
years, 75 per cent in the fourth year and 50 per cent in the fifth year. This is not
acceptable to us. Taking into account the permanent losses that would accrue to
the States, we urge the Centre to provide 100 per cent compensation to the States
for the entire period of five years. Consensus should also be evolved on the
methodology and the period relating to compensation. Further, such a detailed
provision should be included in the Constitution Amendment Bill itself. There are
many other vital issues also; for example, the Herculean task of setting up the
requisite information technology infrastructure for administering GST on a pan-
India basis as well gearing up and training authorities at the Centre and the States
needs to be addressed.

The transition to GST is not going to be easy. It involves not only

considerable work but also formidable challenges. Unlike in many countries
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where GST is a centralized tax, in India it is leviable by both the Central
Government and the State Governments. This implies that both the structure and
administration of the levy will have to emerge after detailed negotiations and
bargaining between the Centre, 29 States and 2 Union Territories. Given the sharp
differences between and across the States over Sales Tax revenue as a ratio of
Gross State Domestic produce, the interests of the States do not always coincide
and so considerable effort is needed to persuade them. This is going to be difficult
since some States like Tamil Nadu lose heavily.

There is another thing. Once the GST is rolled out, the cost of services is
going to increase substantially. Presently, the service tax is 14 per cent which is
going to be notified soon plus 2 per cent Swachh Bharat cess which is also going
to be notified soon. With unofficial revenue neutral rate, expected it to reach 27 or
28 per cent once GST is rolled out. You and I have to pay 27 to 28 per cent as tax
from the present 14 per cent for any service like Speed Post, telephone Bill, life
insurance premium and so on and so forth. In all walks of life, to avail any service,
the common man will have to cough up more money. You can imagine the
negative impact on the common man. [ am not going to other major issues since
there is paucity of time. As has been urged by us time and again, clarity on the
implication of the Bill should be there. It is therefore essential to evolve a broad
consensus among the States on crucial issues before hand.

In GST, we sincerely hope that the present Government should withdraw
this piece of legislation in the present form by referring it to the Standing
Committee to reach a broad consensus on all critical issues which create a win-win
situation for all and then bring the legislation for passing in this august House. I
am sure that the Bill has ample potential to usher in monumental changes in the
indirect tax regime in India. It is only a starting point and we have to tread a long
path in our nation’s uninterrupted journey of development. Our humble request to
the Government is, kindly seize this opportunity and take on board all stakeholders

and bring out a fine piece of legislation. The need of the hour is not political
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scoring, but exhibition of a statesman’s quality. We are sure the hon. Prime
Minister, who is a champion of cooperative federalism, will understand the sense
of the House and the nation and take positive steps. I am also confident that the
hon. Finance Minister will address the issue of trust deficit between the Centre and
the States and do a great service to the nation. True collective national vision is the
requirement at this challenging moment. Let us hope that good sense prevails.
With an ardent appeal for re-look of the issue by the Government, I thank our

leader Dr. Amma and the patient Chair and conclude.
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SHRI KALYAN BANERJEE (SREERAMPUR): Sir, broadly, we are supporting
this Bill but we have some suggestions and some requests.

Very closely, we have examined the provisions of the Constitution (One
hundred and Twenty-second Amendment) Bill, 2014. There are still some major
concerns of the State that have not been appropriately addressed. We have a
request to the hon. Finance Minister. It is to hear our suggestions and remove the
difficulties since I have said that broadly we agree to this Bill.

So far as the GST compensation is concerned, it was unanimously agreed
that the State should be compensated by the Government of India for loss of
revenue for at least five years. We are strongly of the view that this should be
guaranteed by the Constitution itself. Section 19 of the Bill as it stands today reads
as follows:

“Parliament may, by law, on the recommendation of the Goods and
Services Tax Council, provide for compensation to the States for
loss of revenue arising on account of implementation of the goods
and services tax for such period which may extend to five years.”

We suggest that in section 19 of the Bill, for the words, “Parliament may”,
the words, “Parliament shall” be substituted. Further, the words “for such period
which may extend to five years” should be replaced by the words “for a period not
less than five years”.

In respect of inclusion of petroleum crude, high speed diesel, petrol, natural
gas, and aviation turbine fuel, our stand all along has been that goods and service
tax should not be levied on petroleum crude, high speed diesel, petrol, natural gas,
and aviation turbine fuel at least in the initial period as presently these items are
taxed at higher rates and constitute a major source of revenue for the States.

While it may be acceptable not to constitutionally bar levy of GST on such
goods, the genuine apprehensions of the State about the revenue collection from

such goods also need to be appropriately addressed.
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The proposed Article 279A for constitution of the Goods and Services Tax
Council has the following provision relating to levy of GST on petroleum products:

“(5) The Goods and Services Tax Council shall recommend the date
on which the goods and services tax be levied on petroleum crude,
high speed diesel, motor spirit (commonly known as petrol), natural
gas and aviation turbine fuel.”

Even though the Bill proposes levy of GST on such items from the date to
be recommended by the Goods and Services Tax Concil, it needs to be ensured
that GST is not imposed on such petroleum products at least in the initial period of
five years after the introduction of GST on other goods and services. For this, our
suggestion is that the proposed Article 279A may be as amended as [ am reading:

“(5) The Goods and Services Tax Council shall recommend the date,
not being a date earlier than five years from the date of coming into
force of the parliamentary legislation in accordance with Article
246A, on which the goods and services tax be levied on petroleum
crude, high speed diesel, motor spirit (commonly known as petrol),
natural gas and aviation turbine fuel.”

In respect of the power of State to impose tax on tobacco and tobacco
products, it is stated that the Centre even after the amendment proposed to entry
84 of List I, i.e. Union List of the Seventh Schedule shall continue to impose
excise duty on tobacco and tobacco products. We urge that the States should be
treated on a par with the Centre and they too should be allowed to impose sales tax
over and above GST on tobacco and tobacco products. Thus, the entry 54 of List II,
i.e. State List of the Seventh Schedule needs to be appropriately amended.

Regarding the proposed new Article 269A in the GST Bill, I would like to
mention that since the revenue of the States will depend on the inter-state
transactions, they must have the authority to verify the transactions. So, for
providing a legal framework, it is absolutely necessary that the relevant enabling
clause should be added to the proposed Article 269A as was earlier recommended

by the Empowered Committee. While we appreciate the partial release of
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compensation for 2010-11 of Rs.318.56 core in March 2015, it is felt that the
balance amount of it, together with the compensation for the years 2011-12 to
2013-14, should be released immediately. This will help in creating the necessary
goodwill between the Centre and the States and will provide the much needed
comfort to the latter before introduction of the GST.

In 2010-11 the net compensation receivable was Rs.860.36 crore and the
compensation received was Rs.540 crore and, therefore the amount pending is
Rs.320.36 crore. In 2011-12 the net compensation receivable was Rs.1048.91
crore and the compensation received was nil. In 2012-13 the net compensation
receivable was Rs.1336.50 crore and the compensation received was nil. In 2013-
14 the net compensation receivable was Rs.1237.52 crore and the compensation
received was nil. The total receivable amount was Rs.4483.29 crore and the
compensation received was only Rs.540 crore and the amount due is Rs.3943.29
crore.

Lastly and importantly, I would like to emphasise that GST can only
succeed provided the States are financially strong. This is particularly important
to keep the federal structure intact and empower the States to effectively meet
their developmental and infrastructural responsibilities.

The Finance Minister of our State had earlier requested the Union Finance
Minister and I believe a number of times these points have been placed before the
hon. Finance Minister. We hope that these suggestions are taken care of by the
hon. Finance Minister. At the very threshold I have said that broadly we are
supporting it but we are waiting. Since we are very happy to see your smiling face,

we will also smile when we will get our dues. Thank you.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Deputy Speaker, Sir, I
stand here after our good friend, Kalyan Da has just mentioned about the trust
deficit that was existing when the UPA Government was discussing about the GST.
He referred to, very rightly, Section 19 which has become a part of the Bill. 1
would congratulate the Government to have restored the trust deficit that had crept
in. Because of non-adherence to the commitment that the earlier Government had
given to the respective State Governments, the GST had actually become
something of a dream.

At the outset, I would say, right from the inception GST has been hailed as
a game-changer. While I was insisting that it should be referred to the Standing
Committee at that time also I had said that this idea of GST will be a game-
changer, making the whole country one market and the very concept that there
would not be compounding of taxes, repetition of tax after tax, it would help not
only the traders, as Nandu Bhai has just now mentioned, it will also help the
consumers to a great extent. In that respect I would say, a great change will occur,
a game-changer in reforms that aims to make India a single seamless market. The
fundamental objectives of GST are the removal of cascading impact of taxes, to
bring transparency in compliance, to boost investment and thereby enabling a 1-2
per cent increase in the country’s economic growth. In this new Bill, there are
certain areas that vitiate the principles of GST and could possibly hamper the ease
of doing business. For example, what has been mentioned is the additional non-
credible one per cent tax in Clause 18 of the Bill which proposes one per cent on
the supply of goods in the course of inter-State trade or commerce to be levied at
source. The term of the additional tax is for two years or such other period as the
GST Council may recommend. This is a talk of the town today that when already
the loss for the States has been compensated, then why do you have a one per cent

more?
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Sir, the Task Force on GST appointed by the 13" Finance Commission had
recommended significant broadening of the tax base and had suggested a single
low rate of 12 per cent, that is, 5 per cent CGST and 7 per cent SGST. What is the
proposal now? Initial proposal to set the GST is at 27 per cent which is indeed
very disconcerting. A high GST rate will be unviable for the economy that would
lead to a significant inflationary pressures. That will affect consumer sentiments
and alienate weaker sections of the society.

The idea of GST is from European market. What is the GST rate in
European market? It is 13 per cent. What do we have after our Empowered
Committee went around Europe and to Canada? We have come back with 27 per
cent. The revenue neutral rate needs to be kept low to spur growth, contain the
inflationary pressure and achieve higher compliance. What we find today is that
this Government is going in the opposite direction.

Sir, I come to the major issues which our Government from Odisha has
been putting forth. But before coming to that, I would say that from a road block
during the UPA regime, the incessant effort of this Government has finally seen
how to implement GST. We have seen this during the last one week or 10 days
time. The Constitution (Amendment) Bill when passed would be implemented
from 1% April, 2016. I would mention here categorically that our Party, Biju
Janata Dal, is in favour of any reform in the taxation system. That will help in
growth of the economy. It should also protect the fiscal interest and autonomy of
the State.

There are four issues which need to be addressed. First is relating to the
CST compensation. At least, one is assured by this Bill that compensation to the
States for loss of revenue arising on account of implementation of the Goods and
Services Tax for such period which may extend to five years is mentioned. Now
the Union Government will be duty bound. Legally, this has to be implemented.
The commitment which was given by the previous Government was not kept.

Odisha, for instance, is suffering from loss on account of reduction in CST rate.
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Odisha had claimed Rs.4702.21 crore towards CST compensation for the period
2007-08 to 2013-14 but has received Rs.1464.73 crore up to 25" April, 2015.
Nothing else has flown in between. Non-release of compensation on account of
loss towards CST reduction has caused trust deficit between the Union
Government and respective State Governments. Now, the Government has
brought it into the Bill to make it legal. This is being done only to gain confidence.
Why does the Government not start the release of money? Once the Government
starts the release of balance amount of CST compensation, it would infuse
confidence. Here, I would like to say that this compensation to the States for loss
of revenue arising on account of implementation of CST will be for five years and
the compensation will be on a tapering basis. That is, 100 per cent for the first
three years; 75 per cent in the fourth year and 50 per cent in the fifth year.

Sir, my second point is about the Green Tax. That is a proposal which the
Government of Odisha has put forth in the meeting of the Finance Ministers. I
have moved an amendment highlighting the issue. On earlier occasion I had raised
it in the House and the hon. Finance Minister had responded in a different way.
This is for all mineral bearing States, not only for the State of Odisha. It would
help those States in a very big way. Odisha is a mineral rich State and a major
share of minerals are either sold for consumption in other States, or used in
production of goods which are sold to other States. Under GST, the Destination
Principle applies and the mineral producing States where pollution is localised do
not get any part of the revenue. It is only the consuming States that gets the tax
revenue, whereas the pollution is suffered by the citizens of the producing States.
Why does the Government not take into consideration the adverse environmental
impact? I have proposed for the levy of an additional non-rebatable cess subject to
suitable framing of guidelines. The GST Council may take a decision after
consultation. But I would like to have an assurance from the Government. I would
like to suggest that there should be a new entry in the Seventh Schedule to the

Constitution, State List as 54 (a) -- ‘other polluting goods and services to be
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notified by the GST Council’. This would go a long way in mitigating the problem
the mineral bearing States would have to bear because of pollution. Thus the
mineral rich State may impose Green Tax outside GST on despatch of minerals in
course of inter-State sales and branch transfer and exports. VAT, CST, Entry Tax
and Entertainment Tax will be subsumed today in GST. Therefore, in stead of
leaving it to the Council to take a decision, the Government may put it in the Bill.
That is our suggestion. I would like to make it very clear that in the Council with
29 other stakeholders, with mineral bearing States hardly eight to nine of them,
does the Government expect other States will also support it? But here is a request
to the hon. Finance Minister and to the Central Government that it should be put in
the Bill so that it becomes a national Act and it becomes binding on others.

Sir, the third point is about the Union Government’s power to tax tobacco
and tobacco products. This power is not given to the State Governments. The
consumption of these products is to be discouraged. Every State should have the
right to levy on these products and accordingly discourage its use. Therefore, I
urge upon the Government that tobacco and tobacco products should be included
in entry 54 of the State List so as to enable the States to levy higher rate of tax on
it.

The fourth point, one may say, is a bit theoretical. It is about the decision of
the GST Council. It is there in this Constitution Amendment Bill. There is a new
article 279 (a) to constitute a GST Council. It has been proposed in the Bill. It is
proposed that every decision of the GST Council shall be taken at a meeting by a
majority of not less than three-fourth of the vetted votes of the members present
and voting. The vote of the Union Government shall have a vetted of one-third of
the votes cast and the votes of all States taken together shall be vetted at two-third.

Under the proposed amendment, if all the States vote in favour, which
would be a rarity, and if the Union Government votes against the views of the

States in the meeting shall be negated by the single vote of the Union Government
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as the States taken together cannot have three-fourths majority. This is pure
mathematics. In this situation, the Government will have a veto power.

Therefore, 1 have suggested that the Union Government should have
weightage of one-fourth of the total votes cast and all the States should have
weightage of three-fourths of the votes cast and the decision should be taken by
three-fourths majority. But I believe that such a situation will never occur because,
for a country, both Centre and States have to work in tandem and have to work
together.

Here, I would say about inter-State taxation system which will be there for
another two years after the implementation of this Act, namely, 2018. But the
issue is relating to inter-States sales.

At present CST amounting to two per cent is collected for inter-State sales
and zero per cent on branch transfer and exports.

To explain it a little further, I would say if the Tata Company’s factory is in
Jamshedpur, and the mine is in Odisha, they do not pay a single rupee as tax to
Odisha Government on whatever minerals they take to Jamshedpur. This is
branch transfer. Odisha does not get a penny. The minerals go to Jamshedpur, that
is, to Jharkhand. This is branch transfer. Our concern here is exports.

For instance, on minerals despatched by Tata Steel and others to its
branches outside the State, no CST is collected. It should be brought into GST fold.

For your information, I may also mention here that the total CST is around
Rs. 917 crores which has been collected during 2014-15 out of which CST on
coal and minerals is Rs. 250 crore. Odisha Government will be collecting one per
cent on inter-State sale for two years. We do not know what happens after that.
The Council has to take a decision. Should we wait for the GST Council to look
into this matter? It would be better if it is addressed when the Bill is under
consideration. No wonder that the Finance Commission had raised questions on
exclusion of goods from GST. The 13" Finance Commission had recommended

that tobacco and alcohol should not be excluded from GST. The 14" Finance
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Commission said that exclusion of any is not desirable. However, IMF has said
that GST will improve tax compliance and enhance growth by 1 to 1.5 per cent
over time but it has also said that GST may not add substantially to the
Government’s revenue in the near term.

This reminds me of Benjamin Franklin. He is a very well known person
and many of us in the House know about him. He had said: “In this world,
nothing can be said to be certain except death and taxes.” Sir, I am reminded that
whenever any Government — this is a quotation of the French Revolution — comes
out saying that they are doing good for the subject, you are going to benefit
because of small deviation in taxation, the subject should know that greater tax is
going to be imposed and here, we have 27 per cent tax coming. Yet I would say
with a year on year delaying in the Government’s timeline for implementing GST,
there should not be more delay.

Our attempt of sending it to the Standing Committee was not to delay the
Bill. We were only insisting on the question of propriety. There should not be
more delay. That is our Party’s view. After introduction of this new Bill, the
Standing Committee could have been asked to deliberate and give its Report.

We are in the first week of May today. Sir, hon. Speaker has already taken
a decision and you have pronounced it from the Chair. I need not debate on that
issue. We all will abide by the ruling. But instead of going into the full history of
GST, how it has developed and what has transpired in the last so many years, I
would only reiterate only one point of demand. It is on the imposition of green tax.
We would stick to our amendment and would like to impress upon the
Government and the hon. Finance Minister to bring forward an amendment to that
effect.

With these words, I conclude.
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SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Hon. Deputy-

Speaker, Sir, I thank you for allowing me to speak on the 122" Constitution

Amendment Bill to facilitate the introduction of the Goods and Services Tax (GST)
regime in India.

16.36 hrs (Shri K.H. Muniyappa in the Chair)

Sir, at the outset, I place on record my sincere thanks to the hon. Finance
Minister for bringing forward such a Bill that may remove the existing
complicated tax structure and pave the way to legislate the uniform tax structure
around the country.

Sir, it is understood that GST will replace all indirect taxes levied on goods
and services by the Central and State Governments. It is aimed at being
comprehensive tax regime for most goods and services. Our country is a federal
republic, and the GST will thus be implemented concurrently by the Central and
State Governments as the ‘Central GST’ and the ‘State GST’ respectively. Export
will be zero-rated and imports will be levied the same taxes as domestic goods and
services adhering to the destination principle.

I have gone through minutely the amendments proposed in the Bill by the
hon. Finance Minister. I observed some points. Hence, I would like to share them
with the august House, which, I think, may affect tax structure of the State
Governments and may bring extra burden on the public exchequer. Being the
public representative and Member of Parliament from Mumbai South-Central
Constituency of Maharashtra State, it is my humble duty to highlight how the
proposed amendments would affect the revenue of the Municipal Corporation of
Greater Mumbai.

The proposed One Hundred Twenty Second Constitution Amendment Bill
facilitates the introduction of the Goods and Services Tax (GST) regime in India.

GST will replace all indirect taxes levied on goods and services by the Indian
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Central and State Governments. The above Amendment Bill seeks to omit Entry
52 of the State List of the Constitution of India.

I would like to submit my view in regard to omission of Entry 52 of the
State List of the Constitution of India. Entry 52 of Seventh Schedule, List-II of
the Constitution of India empowers the Municipal Corporation to levy taxes on the
entry of goods into local area for consumption, use or sale therein. Due to
omission, the powers vested with the Municipal Corporation to levy such taxes
would be eliminated; thereby the present source of revenue by way of octroi
would not be available which would have adverse impact on the Municipal
Corporation’s revenue income. Due to cash liquidity and buoyancy in octroi, local
body taxes, there is a preservation of financial autonomy as well as adequate
financial resources of the urban local bodies in Maharashtra, and omission of
Entry 52 of the Constitution of India, the financial autonomy of the urban local
bodies will be jeopardized.

After the 73" and 74™ Amendments to the Constitution, the responsibilities
of the local bodies have increased manifold. It is necessary that the resources
available to local bodies should be commensurate with the obligatory and other
discretionary responsibilities cast on them and that the local bodies have adequate
autonomy in the matter of raising such resources to meet the expenditure of
essential civic services and also have adequate resources to meet the demands of
maintenance and new capital works.

Mumbai is the financial capital of India and is the biggest Municipal
Corporation in the country; and considering the dependence of this Corporation on
the revenue generated from taxes, we are very much concerned to safeguard the
interests of the revenue by which the Corporation may be able to provide
infrastructure projects to the growing population to meet its demands.

In view of the points raised by me in my speech towards adequate financial
security of the Municipal Corporation, I have moved some amendments to this

Bill.
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In Clause 12, 279(a), it is stated that the Goods and Services Taxes Council
shall consist of the following Members — one is the Union Finance Minister, who
is the Chairperson of this Committee; and the other Members are the Union
Minister of the State in charge of Revenue and the Minister in charge of Finance
or Taxation or any other Minister nominated by each State Government. I propose
that the Mayor of the Metro City shall be inserted in this Clause.

In Clause 17, the Entry 50 shall be omitted. I propose that this Clause
should be deleted or tax on Entry of articles — crude oil, petroleum products, liquid
vehicles, and cigarettes into local limit for consumption, use or sale therein - shall
be substituted in Entry 52, Seventh Schedule, Part II of the Constitution of India.

In Clause 19, I propose that Parliament may by law on the
recommendations of the Goods and Services Taxes Council provide for
compensation on the States for loss of revenue arising out on account of
implementation of the Goods and Services Tax for such period, which may be
extended to five years. I propose that the word ‘'may’ be substituted by the word
‘shall’ and after the word ‘States’, the words ‘Urban Local Bodies’ shall be
inserted, and in place of the word “five’, the word “ten’ shall be substituted.

Hence, I would request the hon. Minister to safeguard adequate financial
security of the Municipal Corporations and other local bodies of the States; the
right to collect Octroi by them shall be allowed to continue. With these words, I
support the Bill. Thank you very much.
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DR. RAVINDRA BABU (AMALAPURAM): Thank you very much for giving
me an opportunity to speak on this historic Bill on indirect taxes, that is, the Goods
and Services Tax. We have seen the evolution of indirect taxation as far as Central
Indirect Taxes is concerned. It is unbelievable that from tobacco and salt, it has
been evolved to the GST making India an elite hub for manufacturing activity. It is
very important in the context of ‘Make in India’ slogan given by the Prime
Minister. To make tax administration, especially ‘indirect tax administration’
smooth which would definitely encourage world class entrepreneurs and
manufacturers to come to India because GST would definitely pave the way for
smooth tax administration. Before the GST, in the Ease of Doing Business Index,
India was ranking 142 in the world; India is ranking even below Nepal, Sri Lanka,
Bhutan and other countries. With one stroke of the GST Bill, our country will
catapult into such a position that it would become a very attractive destination.

It will subsume a lot of taxes in the Central Government. For example, the
Central Excise Duty, Service Tax, Additional Customs Duty, CVD, etc. would be
subsumed into the Central Excise Duty. Sales Tax, Octroi, Municipal Taxes,
Luxury Taxes would also be subsumed into the State GST. There is another GST
which is called the IGST. Therefore, we understand that there is a triple levy
administered by dual administration. There are State officers who will administer
this tax; there are Central officers who will administer this tax. As I understand the
Central GST would be administered by the CBEC, Central Board of Excise and
Customs, whose Chairman is on record saying that they were never a part of the
process of the GST. I don’t know how the CBEC is going to administer the GST,
if at all it is entrusted with this work. The State GST is run by the State officers. |
do not know how far they are well aware of the contours of the State GST,
especially IGST, inter-State GST which is inflationary in its nature. How is it
going to be tackled when it unfolds?

I have a small suggestion. Article 312 of the Constitution of India provides

for creation of All India Services like IAS, IPS which were created in 1947. In
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1966, Indian Forest Service was created. Now, I feel that there is a need to create
IRS (GST) All India Service. The GST officers can go to the States and
administer the State GST and the Central GST also very effectively because these
are the CBEC IRS officers who are well trained in the indirect taxation, well
trained in the indirect tax collections and they are also well trained to understand
the notifications and litigations. For example, the present regime, the present
scenario of GST which is presented in this Bill, there is a possibility of the Central
officers knocking the doors of a businessman, State officers knocking the doors of
a businessman on the receipt of an intelligence that there is tax evasion. The
Central Government officers may not find fault with him; the State Government
officers may find fault with him. The tax limit being Rs. 10 lakh, there is every
possibility that he will be booked under the State Government tax rules. If they
book the case, the Centre also will try to book the case. If they do not book the
case, it will lead to litigation.

At the adjudication stage, it is not very clear in the Bill, where the appellate
authority is, how the adjudication process will take place and how it is going to be
resolved. The limit of Rs. 10 lakh, which is envisaged in the proposed Bill, we
doubt whether it is going to be misused. It is because, in service tax, people have
seen, when the limit of Rs. 10 lakh was put, so many people floated so many
companies in order to keep themselves under the slab of Rs. 10 lakh. Therefore,
the same thing may be repeated in the GST. If that happens, instead of expecting
1.2 or 1.5 per cent GDP growth, we may lose that much back. Every man, every
common man in this country is looking forward to GST not because of decoration
purpose, but it is going to end the inflationary process; it is going to reduce the
prices of the commodities; it is going to reduce the prices of the services. The
businessmen are also looking forward to it because it is going to make their tax
administration and tax payment so smooth, so easy.  Therefore, very

enthusiastically people are waiting for it.
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I appreciate the Finance Minister in pushing forward this Bill very
restlessly. Our Chief Minister, Chandrababu Naidu garu is also very restless in
pushing forward the economic reforms. He does not sleep also for more than two-
three hours in night because he believes that unless the country becomes
economically strong, no country can progress well. In the same way, I understand
the Prime Minister, I understand the Finance Minister in being restless in pushing
the historic GST Bill forward. It is because, this is the Bill which is making
history in India after 1947 to make India economically very strong. So, let us take
this opportunity to bury the differences of the political parties and support this Bill.
If there are any problems faced by the Bill, we will definitely take it head-on by
creating some tax resolution mechanisms. While it unfolds, let us wait for it. Let
us not wait for how to start the mechanism of resolution first and then unfold the
Bill. Let the Bill be unfolded; resolution will be automatically in its place. For
example, we have High Courts, we have a Supreme Court, we have a lot of
tribunals, we have so many adjudicators, so many eminent economists and
financial advisers. Let us not have any apprehension about GST. We have been
waiting for this historic Bill. I think this is one of the historic Bills to reduce the
common man’s burden of purchasing the goods and services from the market.
Businessmen are also looking for a lot of industrial growth, a lot of industrial
setting up so that employment generation also will increase. The country is going
to get benefited with the introduction of GST.

I fully support it on behalf of Telugu Desam Party, on behalf of my
colleagues. I also beseech upon all my colleagues, let us support the GST Bill.
Let us not oppose it for the sake of regional and political considerations. If there
is any problem in the amendments which are irrelevant in comparison to the
earlier Constitution (115"™ Amendment) Bill — now it is the Constitution (122"
Amendment) Bill — let us resolve it by resorting to so many processes. But let us
not defer it. As the Finance Minister correctly said, by deferring it or by sending it

to the Standing Committee, we are going to lose one year. One year is very costly
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for a poor country like India. So, let us make it as early as possible. But, let us
make tax administration also as smooth as possible by utilizing the best services of
the Central Board of Excise and Customs.

Thank you, Sir.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Thank you, Sir. Let
me start by saying that the GST is indeed a positive reform and has the potential to
enhance the economy of the country and of the individual States. Further, it will
enhance enforcement and collection of taxation. Monitoring and enforcement will
no longer be the sole responsibility of the Commercial Tax Officer, the industry
will take part in this. A tax compliant company will ensure that all its suppliers are
also tax compliant. Otherwise, the penalty will be faced by the tax compliant and
it has to pay double taxes. The company that cannot recover the tax paid to them
through VAT crediting mechanism will ensure all its suppliers to be tax compliant.
The GST will encourage supply chain mechanism which is tax compliant and self-
enforcement, from raw material manufacturer to component manufacturer, to end
product users, to distributor and to retailers. Even the retailer becomes tax
compliant because of their clean audit trail of tax payment. This will also ensure
that corruption is reduced.

I do believe in the Government’s projection that 1 to 1.7 per cent increase
in GDP will be solely because of GST. However, I have several reservations. Hon.
Veerappa Moilyji has already expressed the issue of Council’s consensus versus
voting. But the GST itself has a long history. In 2006, it was proposed by the then
Finance Minister and they planned to implement it from 2010. Then there was a
study paper in 2007. There was phasing out of CST. Then, an Empowered
Committee was formed and the history goes on. In the year 2013, the Empowered
Committee had rejected the Central Government’s proposal to include petroleum
products into the GST. And finally, after this iteration, we are here today once
again discussing the GST.

We imagined that all these anomalies and issues would have been ironed
out but that is not the case. There are still so many issues which the hon. Members
have already raised. I have some of the issues here. Many hon. Members have also

mentioned them. One of the issues is the one per cent inter-State transfer tax.
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While the very concept of GST is to avoid cascading tax, this one per cent itself
translates into a cascading tax. Many products are not made at one place. There
was a detergent manufacturer, who explained that his salt comes from Gujarat,
then they go to Rajasthan and then the raw material is stored in Madhya Pradesh.
So, it goes through seven States. This one per cent actually translated to not just
seven one per cents but cascaded seven one percents and sometimes it goes upto
10 per cent. We definitely need to review it. The one per cent tax is actually a
legacy of the old CST system in the GST environment. As someone said, it
contaminates the purity of the GST system which is actually very good. Its effect
on certain industries is very detrimental. Like for example, the steel industry
made a representation. The Bhilai Steel Plant cannot sell its steel directly to a
consumer in J&K because the manufacturer sells steel in hundreds of tonnes. It
gets stored somewhere in Noida and Gurgaon. Then, a dealer in Delhi sells it to
J&K consumer. Sometimes the consumer cannot buy 20 feet long tubes or pipes,
so they cut it and then sell it. In that case, the net effect is four or five per cent. So,
this one per cent is really not one per cent.

Also the exclusion of real estate will mean no credit will be allowed for
taxes paid on inputs such as steel, cement, etc. All our buildings, factories, cell
phones, cell towers, power transmission towers, bridges require steel and cement.
It will also dilute the benefits of GST in this industry. The GST is very powerful.
It is not just an economic tool. It can also bring about social changes and reduce
certain types of crimes. Actually, good implementation of GST and covering real
estate may actually reduce sand mafia.

Sir, I am a member of the Standing Committee. We had representations
from many industry groups. I mentioned a couple of them — detergent as well as
steel. Every industry group, which approached us, appealed to us and said: “GST
is good for us but these are certain issues.” These need to be resolved.

GST does not subsume many products and it excludes petroleum products,

cigarettes, alcohol, etc.
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GST is very powerful. As I said, it is not just an economic tool to increase;
it can bring about social changes. I would like to draw the attention of the House
to a very sensitive matter. India is fast becoming alcoholic. We have the largest
number of whisky drinkers in the world. We have the largest consumption of
liquor. Now, being very politically right, they did not want to encroach upon
States. In many States, in excess of 15 per cent of the State annual revenues is
coming from alcohol-related items. So, they did not want to touch upon those.
The States also tax very high on petroleum, cigarettes and alcohol. I would just
like to focus on the issue of alcohol.

The States charge high rates because these are harmful products. These
products cause harm to those who consume it, those around them, to our
environment and to society. The States should be allowed to charge special taxes
at a very high rate because they control harm as well as it raises revenue for the
States. At least that is the intent. But that is not happening exactly. As far as
smoking is concerned, we are one among the highest in the world. As far as
consumption of alcohol is concerned, we are the highest.

Besides the issues and anomalies raised, the Bill misses a great opportunity
to bring about a social change. Today, we have the duties on these harmful
products. I would like to call them ‘harm taxes’. The States charge various types
of duties and taxes on alcohol. I would like to call these as ‘harm taxes’. This tax
is based on the price of alcohol. It is not based on the quantity of alcohol. For a
cheap quarter bottle of liquor, the tax is low and for an expensive quarter bottle of
liquor, the tax is very high but the harm causes to a person is the same. So, I think,
this GST Bill misses an opportunity to change this from a price-based tax to a
quantity-based tax. There is an example. We have the cheapest liquor, very high
quality liquor, and it costs Rs.45 per quarter bottle. It is consumed extensively in
the rural areas. We have the hon. Prime Minister who is talking about ‘Made in
India’. In most of the Indian products, the machinery quality is very low but there

is one thing. Even Germany and Brazil import our distilleries. They make the
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highest quality of distilleries at the lowest price. So, this is not the intent. Rural
India is fast becoming alcoholic. We have made our country alcoholic. So, GST
misses a great opportunity. This needs to be reviewed.

Finally, I would like to conclude by saying that our State, being a big
consumer State, actually benefits from GST. We support GST with a reservation.
Unless all these issues, including one per cent inter-State tax and consensus of the
Council versus voting, raised by various Members are addressed, we cannot
support this Bill.

Thank you very much.
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SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Hon. Chairperson, Sir,
thank you very much for giving me this opportunity.

I rise here, on behalf of my Party CPI (M), to share our views on the GST
Bill. We are positive on this Bill but simultaneously we have some strong
reservations and opposition to the present form of this Bill.

Sir, this Bill is proposed to be a comprehensive indirect tax levy on
manufacture, sale and consumption of goods. Definitely, such tax reform is very
much required because our tax regime is backdated.

17.00 hrs.

Most of the taxation laws were legislated during the colonial era. Definitely,
they have to be replaced by the progressive and positive ones. This is also one
such Bill. But here, we have some reservations. There must be some
provisions to compensate the States for certain period for their revenue loss.

Sir, of course, this issue of GST before coming in the form of a Bill, had
been debated among the States by the Empowered Committee. Look at the
vastness of our country and uneven development of States with their varying
capacities. Many of the learned Members have also expressed that there are some
States having their resources, minerals etc, but they are not the manufacturing or
consuming States. So, those States would be losing the revenue. That is why this
loophole should be discussed further. All the States should be looked after and get
the benefit.

Secondly, Sir, it is proposed in the Bill about the formation of a GST
Council. This GST Council should be empowered by the legislation. If it is seen
through this mechanism that the revenue deficit States are not being benefited,
there should be a provision in the legislation that for a certain period, those States
will be compensated.

While introducing the Bill, the hon. Finance Minister said that it is a win-
win situation for both the States and the Centre. What does he mean by saying

win-win? India is a Union of States. Most of the programmes and services are
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provided by the States. Unless the States are empowered and benefited; and if the
taxes and revenue would not flow to the States, how would the very fundamental
programmes be undertaken by the States? So, it must always be seen that the
States are fully empowered and benefited. This type of a situation should be
created.

Sir, in his speech, my friend Shri Konda Vishweshwar Reddy argued that
alcohol should be excluded from the ambit of GST. 1 think according to one
survey conducted by the FICCI, there are some products, which have huge share
in the grey market. Almost 16.7 per cent grey market develops out of this alcohol
because in different States there are so many adulterations going on. At the
international borders with our States, alcohol is smuggled in a huge way. So, if it
does not come under the revenue net, the grey market will go on flourishing,
which would not only hamper our economy but also hamper our society. So, I
think there should be some thought on it. I am not just opposing it but there
should be some thought given to it whether alcohol and other related products
should be brought under the collective net.

Sir, we heard a very thought-provoking argument from our learned hon.
Member, Shri Moily saying why this Bill should be sent to the Standing
Committee. The concept of GST has started since 2000 under the Chairmanship
Dr. Asim Dasgupta, the then Finance Minister of West Bengal. It has been
debated for more than last 12 years. In the form of Bill, it has come during the
15™ Lok Sabha. Now, during the 16™ Lok Sabha, there have been certain
changes which are proposed here. If these changes are not rectified at the various
stages of its implementation and if we move in a hurry to roll out from the next
year that is from 1% April, 2016, then, it will have a very long run impact to our
economy.

So, I would recommend that it should be referred to the Standing

Committee.
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The Finance Minister of that particular State is the Chairman of the
empowered Committee. This is a good gesture. It was started during the UPA
period but there should be some propriety. This empowered Committee is chaired
by the Finance Minister against whom there are so many things happening. It will
have far-reaching impact. So, it should be chaired by someone else.

In the 73 and 74™ Amendments, there has been devolution of power and
devolution of the funds and simultaneously, the local bodies are empowered to
raise some resources for their development and for other things. In this Bill, there
is no clarity on that. So, I think this issue should be discussed further. Otherwise,

this will remain incomplete. With these words, I conclude.



05.05.2015 129

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair for
giving me this opportunity. Once Benjamin Franklin said:

“In the world, nothing is said to be certain except the death and

taxes.”

India is generally averse to paying taxes. Therefore, whenever we shift
from one regime to the other regime, we have to be extremely careful while
making it simple. The reason is that the evasion of taxes will be high if proper
rules and regulations are not properly observed. The temporary exclusion of
petroleum, crude and other products may not be advisable because it may lead to
inflation. So, as soon as possible, the inclusion of petroleum, crude and its
products may be included in this Bill.

My apprehension is with regard to what earlier Members have mentioned.
The tobacco is a part of the GST base but the Centre alone can levy special excise
duty without the States having that power. Therefore, there is inequality between
the Centre and the States and that inequality could be avoided. The success of the
GST depends upon its rate. As many Speakers have spoke about this, in other
countries, it ranges from three per cent in Singapore to ten per cent in Australia. It
is less than ten per cent in Canada and it is also ten per cent in New Zealand
whereas India is proposing to have twenty seven per cent. Therefore, we must see
that the real intent of the GST would be serving any purpose in reducing the taxes
for the consumers. At present, there are specialised reduced rates for processed
food products for certain backward areas. GST is going to remove that. Therefore,
the Government should consider continuation of special rates on the processed
food in these areas.

There is also no clarity on the merit rates of certain items and the States are
losing their autonomy in this regard. Therefore, the Government should also

consider merit rates on certain items.
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Certain States levy Octroi duty on entry of goods. When a uniform tax will
be imposed by way of GST, it will make certain States like Maharashtra and
Telangana, which are imposing octroi, to lose its benefits. So, that has also to be
considered.

Also, there is no clarity on taxation on work contracts, software and
intangible things. That also needs certain clarification.

GST is believed to ensure a unified market. But by excluding these items,
at least the alcohol and petroleum products, it does not ensure the unified market
and it might lead to inflation.

Alcohol, which is a product for human consumption, is now being excluded
from it. Alcohol has a plethora of taxes like Excise Duty, Sales Tax, Inter-State
Export, import fee, production licence fee, bottling fee and many other taxes. I
request the Government to consider it and bring alcohol into GST regime as early
as possible.

By having duplicity in alcohol — one for industry purpose and the other for
human consumption — you will have to face the problem of administrative
complexities. For example, in hotels, the GST items and non-GST items are sold.
Similarly, in departmental stores, the same problem would occur. Therefore, the
administrative complexities should be avoided by bringing all the items into GST
regime once the Government decides to implement it.

The next most important thing is the automatic compensation mechanism.
What most of the States are observing is that the Central Government will
compensate States for loss of revenue arising on account of implementation of the
GST for a period up to five years. But what would happen after five years? The
hon. Deputy-Speaker has earlier mentioned that taxation is an unending process.
Suppose, you compensate for the first five years, what would happen to the States,
which are involved in automobile and other industries? They would be losing after
five years. Therefore, to make it a harmonized structure and ensure a uniformed

market, an automatic compensation mechanism should be evolved.
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The other important issue is that the States should be given opportunity to
have additional resources in case of natural calamities and disasters. For example,
if there is a flood, the State should be able to raise revenue through the additional
resources. So, this should also be considered.

Jammu and Kashmir and the Northeastern States are the Special Category
States. The uniform taxation cannot be applied in these States. Therefore, at the
time of implementation of GST, the concerns of these States may also be taken
into consideration.

In my view, a proper monitoring and evaluation cell should be created as
soon as possible to make the GST effective and to study its impact on GDP,
inflation and other aspects of economy.

The Centre should also provide technical assistance to the States
particularly for e-filing of tax returns. If the Centre is in a position to provide
technical assistance to those States, which require technical support, it would be
very, very effective and would make the system uniform in all the States.
Moreover, the duality in system both at the Centre and in the States leads to
multiplicity of authorities. So, this should also be addressed to.

At present, only the Centre and not the States can levy tax on
manufacturing of goods. But by this amendment, it should not open a Pandora’s
box whereby the States on their own can, if not today but tomorrow, tax the
services.

There are several States where several taxes exist like Excise Tax, Motor
Vehicle Taxes, Passenger and Goods Tax, Stamp Duty, Registration, etc. Are you
going to make it more harmonized and uniform market? Have the taxes being
taxed by various States been taken into consideration where GST regime is being
introduced?

With these points, I once again thank the Chair for giving me the
opportunity and my Party also. Thank you.
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SHRIMATI SUPRIYA SULE (BARAMATI): Thank you, Sir. I speak on behalf
of my Party, today, on The Constitution (One Hundred Twenty-Second
Amendment) Bill. T wholeheartedly support it because, fortunately, we have been
a very progressive Party from an exceptionally progressive State.

GST is something that our State has been preparing for, and over the last 10
years, Maharashtra has been one of the most forthcoming and progressive States in
all the various discussions that have taken place, which has got system, solutions,
very keen on implementing the GST, and we have been consistent.
(Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): Firstly, hear the second part of
the speech also before applauding. ... (Interruptions) It is just like the speech of
Mr. Veerappa Moily. ... (Interruptions) You have congratulated for the first
part. ... (Interruptions)

17.16 hrs (Hon. Deputy-Speaker in the Chair)

SHRIMATI SUPRIYA SULE : So, while we all do have anxiety and a few
questions because most States, including Tamil Nadu, has shown a lot of concern
about the manufacturing States. We are also one of the manufacturing States and
we also have concerns.

There have been a lot of miscommunications, maybe, in the media. So, |
want to clear one thing right at the beginning. The last time, when the hon.
Finance Minister introduced the Bill and wanted to pass it, all of us walked out
purely on procedural grounds. I think that most of us felt unanimously that way
only. I just want to clear it for record because a lot of newspapers have even
declared that most of us were against GST. So, I want to clear this right at the
beginning that we are not against GST. We are a pro-reform Party, and we only
walked out on procedural grounds. We did not walk out against the Bill.

There are only a few clarifications that I will ask the hon. Finance Minister
to make so that we feel reassured because this entire Bill is very Centre-oriented

and it is a leap of faith. We are trusting the entire Central Government that they
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will hold to whatever they have committed to in various speeches. Right now, the
administrative issues are still very vague. We do appreciate that we have only 11
months to go. It is a very ambitious plan. We have to make the Council; it has to
go into the States; and States have to make their own rules. So, will this entire
procedure ... (Interruptions)
HON. DEPUTY SPEAKER: No, no comments please. Let her speak. You can
speak during the time allotted to you.

... (Interruptions)
SHRIMATI SUPRIYA SULE: I am showing our anxiety only for my State. Are
we sure that in 11 months all States will be on par in an administrative matter of
implementation? This is just our concern. Our State, fortunately, is prepared, but
will all the States be able to make up in 11 months is a query in our mind.

A lot of people have talked about revenue-neutral rate, which is definitely a
concern. We are all happy to pay taxes, but if they are going to be at a ridiculous
rate of 27 per cent, which everybody is talking about and it is definitely a
speculation. I would urge the hon. Minister to look for solutions, and if he can
bring it down. We are not sure and we are speculating that it is going to be 27 per
cent. If it is 27 per cent, then it is going to be high. If you really want to bring
more people into the tax net, then it has to be a realistic number. So, I will urge the
hon. Minister to look into it and see how he can bring it down to a realistic level
where people are more than happy to pay the tax. ... (Interruptions)

HON. DEPUTY SPEAKER: Madam, please address the Chair. The Minister will
reply to it. Do not worry.

... (Interruptions)
SHRIMATI SUPRIYA SULE : Another point, which is definitely a concern for us
is this. What GST benchmark the Government going to look at? During the
various discussions with the States, they are looking at companies over Rs. 25 lakh.
Our State has recommended that even the companies between turnovers of Rs. 10

lakh and Rs. 15 lakh should be considered, and more so, given enough time to
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prepare. So, I would ask the hon. Minister to clarify this. What would be the
benchmark of it?

Another query, which we are concerned about is dual authority. When there
will be a gambit, there was a talk about Rs. 1.5 crore, but there is a benchmark and
some States have said that up to Rs. 5 crore. So, turnover of how much will be
there? We do not want people to be harassed. The whole idea of making this
seamless tax is to reduce paperwork and make it simpler. What is going to be the
benchmark of dual taxation? My State has recommended anything above Rs. 2.5
crore. So, we would like the hon. Minister to clarify about it because we do not
want dual authority. Let the States take a certain level, and above that let the
Centre take over. But our State’s recommendation should be respected, and that is
all that we are urging for.

Another question is about resolving Inter-State issues. I do understand that
the Council will be the final authority. But like Mahtab Ji has said, the way the
voting pattern is looking — the ex-CM of Goa is sitting right here; he comes from a
much smaller State next to where I come from; they have two MPs and we have
48 — probably, with the sheer numbers that our State will have, maybe, the smaller
States may not benefit in the voting rights, if there is something particularly ...
(Interruptions)

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): T represent
Uttar Pradesh now.

SHRIMATI SUPRIYA SULE : Now, you represent UP, but your roots are still in
Goa.

The whole point is about smaller States like Goa. Just because we come
from a stronger State, we do not want to leave the other States behind. Our whole
point is that in the voting rights, I think it should be a fair way. How to find a
solution is up to the Government. It takes back to the point that this entire GST is a
leap of faith. We are putting all our faith in the Central Government that they will

give us a fair hearing and fair deal in this entire GST game. I just expect him to
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resolve Inter-State issues. Initially, there was a suggestion that there would be a
separate redressal unit for it, which has now been removed, and all powers have
been given to the Council. When you say ‘the Council’, in the Bill it is written that
the Council will only make suggestions. So, who will be the final authority? Will
it be the Finance Ministry, or will it be the Council and how do we get our fair
rights? You may kindly clarify that.

Another biggest concern for all of us is that States like Maharashtra have
Octroi. The revenue from Octroi is Rs. 14,000 crore, which we are compromising
for this GST. So, I just want a reassurance because the hon. Finance Minister has
consistently said that he would be doing the handholding. The commitment, your
Party also said, is only for two years and it becomes lesser and lesser. We have no
objection as long as the system works for all of us. As long as we are compensated,
we are open to any formula because we want an easy tax regime. But it should not
be at the cost of what our gains are right now with Octroi. So, I would ask the hon.
Minister to clarify the stand with regard to Rs. 14,000 crore which Maharashtra
today gets from Octroi will be definitely covered in this. I just need a reassurance
from him.

The other big point is, I am very happy that Dr. Harsh Vardhan is also here,
about the tobacco demand. Many people have requested that you can tax whatever
you want on tobacco, but every State must have a right to increase whatever
Excise, what they have in it because tobacco is something against which we are all
fighting. It is not just about making money. It is for the generations to have good
habits. It is something we are trying for consistently. I take this opportunity to
request the hon. Finance Minister, who is here, to make sure that flexibility is left
to us with regard to tobacco.

The last point is about petroleum. A lot of people have talked about
petroleum. It is a big revenue generator right now. But there is no clarity till when
it will be out. It is a big generator for us, like Octroi. We have our concerns. So,

we would definitely like the entire Government to stay with us and not take away
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any of our revenue generators, which help the safety of our development
programmes in our States.

In this Constitution (One Hundred and Twenty-second Amendment) Bill,
amendment Nos. 73 and 74, if you see articles 243 (a) and 243 (x), it says that ‘all
the authority for the tax which is levied by the Panchayats and the
Municipalities...” takes us back to that other point which we are concerned about,
which is about Octroi. It is conflicting. If our Municipalities and Panchayats in
future are not going to be allowed, how will they be compensated is the only
clarification I want.

We definitely support this Bill. We just want this entire Government to
make sure that every State is protected and are taken care of, and the handholding
which you have committed only for three to five years should be expanded to ten
years. I think you already have an amendment like that. If you support that, I think
all the States will benefit and more people will be probably proud to pay tax
because we all want to live in a regime which does no harm to anybody, pay our
taxes and live an easy life. I think that is what this entire Government keeps
talking about, black money, etc. We support them in doing all this as long as all

our States are protected and our rights are protected. Thank you.
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SHRI JOSE K. MANI (KOTTAYAM): Mr. Deputy-Speaker, Sir, Goods and
Services Tax is a welcome move. India is at an economically growing stage and it
is very important to sustain and fuel this growth. India is also becoming an
important destination for foreign investment and more and more global companies
are eyeing a share of Indian economy. It has become necessary that taxation
method facilitates ease of doing business for local as well as international
companies wishing to do business in India across the various States.

Since GST is a destination tax it will be beneficial for the many consumer
States. There are concerns for the manufacturing States for fear of losing out on
revenue because of the new tax regime.

Their fears are well-founded and they must be very adequately
compensated to meet the revenue forgone. However, for this purpose the
mechanism proposed by the Government to levy additional 1 per cent tax on inter-
State supply of goods in a way defeats the very purpose of GST. The 1 per cent
additional tax retains the characteristic of original CST thereby hampering the
business, efficiency and free cross-border movement of goods. For example, if
goods travel from raw stage to finished product through three different stages in
Delhi NCR, that would make extra 3 per cent charge on the end product.
Therefore, I believe the clause 18 should be deleted from the Bill, especially since
clause 19 talks about the compensation to the States on account of revenue losses.

If the GST is to be implemented in true spirit, all the additional taxes like
Mandi tax and the R&D tax which are kept out of the purview of the GST have to
be subsumed in the GST. The GST is founded on the basis of transparency and
avoiding double taxation. Hence GST rates which were decided need to be lower
and the tax burden on the people must be reduced. If the GST rates are higher
than the amount of cumulative taxes that a consumer pays currently, then the point
of GST would be redundant. A high GST rate will hamper the growth and make

India an unattractive destination for investment and business.
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Real estate has been kept out of the GST. The Government should make it
clear as to why it has chosen to do so as many experts have predicted that it would
be a big loss for the economy. I hope that the Government will keep in mind its
agenda of Make In India and the need to boost exports before deciding the GST
rates. The global average of GST or VAT is 16.4 per cent. The average rate in
Asia Pacific is 9.88 per cent and in Canada and Nigeria, it is just 5 per cent. They
are much lower than what India seems to be proposing. This would not be
beneficial for Indian manufacturers and exporters as they will be directly
competing against the countries which have lower tax rates compared to India.

Having said that, I believe that the GST will prove to be beneficial for the
economic growth of our country. For this economic growth, I would like to

extend my support for this Bill.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Hon. Deputy Speaker Sir, I fully
support the Constitution Amendment Bill 2014 which enables to introduce the
Goods and Service Tax in India but with certain observations or reservations in
respect of the Constitutional propriety of the Bill about certain provisions.

The introduction of Value Addition Tax at the Centre and the States was
one of the major improvements in post-Independence India. Now the GST will
definitely bring structural reforms in respect of indirect tax system in our country
and this will be a significant improvement towards comprehensive indirect tax
reforms in India. Hence, I support this Bill.

What is the significance of the Goods and Service Tax Bill? Most of the
eminent Members of the House have already stated in the House that it will
definitely boost the economic growth of our country. Even the National Council
of Applied Economic Research recently conducted a study and found that 1 to 2
per cent growth will be there if all goods and services are being involved in GST.
Further, we all know that customers and traders are all being burdened with so
many taxes like sales tax, additional sales tax, excise duty, customs duty, octroi,
entry tax, entertainment tax, luxury tax etc. So, definitely it is the need of the hour
that there should be a uniform pattern of tax structure not only in indirect tax
sector but in direct tax sector also. By this amendment Act, the major Central and
State taxes will be subsumed in GST.

In my opinion, GST is not simply a VAT plus service tax but it is an
improved form of the existing system of VAT plus a disjointed service tax. So,
when this GST will come we will have Central GST, State GST and an integrated
GST. That is my feeling in this respect.

Since I am not an expert on tax issues, I would like to seek certain
clarifications from the hon. Finance Minister. I feel, this is a destination based tax.

All State GSTs on the final products accrue to the consuming States. So, most of
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the consuming States will be benefited. Definitely the State of Kerala will also be
benefited as it is a consuming State. So, we wholeheartedly support GST.

The first clarification I would like to have from the hon. Minister is
regarding alcohol and petrol. The long pending demand of almost all the States is
that alcohol and petrol should be exempted from the imposition of GST. That was
the demand till the 73" Report of the Parliamentary Standing Committee. The
position was accepted by the Standing Committee also. But the 73 Committee
Report stated that no goods should be constitutionally kept outside the purview of
GST. I do agree with the Report but at the same time the Report did not go to the
extent of saying that alcohol and petrol should be subsumed under GST. The
Report has not said that it should be subsumed under the GST but it has indirectly
stated that almost all the goods should come within the purview of the GST.
Further, the Report says:

“In any case, the proposed provision inserting Article 279A in the
Constitution empowers the GST Council vide clauses 4 (a) and (b) to
make recommendations on subsuming or exempt6ing or excluding
certain goods and services from the purview of GST.”

This means, subsumation into GST, exempting from the purview of GST
and exclusion from the GST are applicable or can happen according to the advice
of the GST Council. But I feel the Union Government has taken a strong stand that
petrol should be subsumed into GST on a date which is being specified by the
Council or the date which is being fixed by the Council. So, my submission is that
the argument or reasoning advanced by the Government of India is only from the
point of view of the industries and there is no logical explanation to it. So, the
revenue concerns of the States have not been taken into consideration in respect of
petrol.

I do admit and I appreciate the fact that alcohol is exempted. Similarly,

petrol has to be exempted from the purview of GST. That is my submission I
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would like to make. However, the Government of India is being strengthened
further. These are my doubts and apprehensions.

The Union Government can levy customs duty and excise duty; even
Central GST and Integrated GST could be imposed by the Union Government.
However, the interpretation with respect to the petroleum products refers to the
word, ‘State’. So, I would like to know whether in industrial trade or commerce
levies will be destination or origin based.

The third clarification I want to seek is regarding the place of supply. By
virtue of clause 4 (c), it 1s seen that the place of supply will be determined on the
basis of the recommendation of the GST Council. The determination of place of
supply, transaction and taxation is of consequence only to the States but there also
the role of the Union Government is very much there with a weight of one-third of
the Council. Therefore, here also the Union Government’s interest will be
protected.

Coming to the role of the Finance Commission, we are already having a
constitutional mechanism in which taxes and duties are devolved to the States. In
respect of IGST sharing of taxes, the Union Government has to enact legislation. It
is definite that if the Union Government is making a law, it will be in the interest
of the Union. Therefore my submission is this. I urge upon the Government for
devolution of net proceeds of Integrated GST also to be done through the Finance
Commission, not by legislation by the Union Government.

I would like to make some very-very valid points with regard to the Bill.
Article 246(a) empowers the Parliament and the State Legislatures to enact law in
respect of GST but as per Clause 249(a) only the Parliament has power to make
law in respect of GST in case of industry, trade or commerce. Actually, the Union
is becoming more powerful. I would like to draw the attention of the hon.
Minister to Clause 4 and Clause 5 to amend Article 249 and Article 250. I would
like to know the necessity of amending Article 249 and Article 250.
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As far as Article 249 is concerned, if two-third of the Council of States
passes a resolution, definitely the Parliament has a right to legislate on any State
subject. As per Article 250 also, if emergency is proclaimed the Parliament has a
right to legislate on State subjects. Even Article 246(a) is independent and by that
Article alone the Parliament has a right to legislate on goods, service tax. What is
the necessity of having those amendments?

Finally, I would like to know about Clauses 18, 19 and 20. Clause 18 is in
respect of imposing one per cent additional tax in respect of industry, trade or
commerce. Clause 19 is in respect of compensation to the States. So, where is the
amendment? It is not amending any of the provisions of the Constitution. How
will it make any effect? In all other amendments, particular provision of the
Constitution is amended but so far as Clauses 18 and 19 are concerned - Clause 20
is a transitional provision, Clause 21 I had highlighted this morning - what would
be the constitutional impact of these provisions for which I have moved notices for
amendment? This is only to help the Government and also to seek clarifications.
It is not the politics of obstructionism but the politics of creativism and positivism.

With these words I conclude. Thank you very much.
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AR TS BT FATEN BT § 37 987 SRR BT A8 § 1o Sl A &85 8 3

TR SRR IR /& S| g=are |
HON. DEPUTY-SPEAKER: Now, it is six o’clock. If the House agrees, then we

can extend it by one more hour. There are three more Members to speak on this
Bill and then we will take up the 'Zero Hour’. The reply to this debate will be
tomorrow after the Question Hour. That is what has been decided.

SEVERAL HON. MEMBERS: Sir, yes.

HON. DEPUTY-SPEAKER: Now, Shri C.N.Jayadevan.
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SHRI C.N. JAYADEVAN (THRISSUR): Sir, thank you for giving me this
opportunity to speak on this Constitution One Hundred Twenty-second
Amendment Bill, 2014. It is meant to create an integrated market for goods and
services. While going through the various provisions of the Bill and also the
various comments in the newspapers, I felt that the hon. Finance Minister should
clarify two things in the Bill.

Firstly, the success of the GST system is largely dependent on the width of
its coverage. But the proposed GST regime has excluded many items such as
potable alcohol, tobacco and petroleum products which account for a large chunk
of indirect tax base in the country. Why has it been done so?

Secondly, the one per cent extra levy has been proposed to be charged
when goods move from one State to another. Every time goods move from one
State to another and the tax will go on increasing, it will have a cascading effect
on the cost in the supply chain. Moreover, the importers would get a fillip as they
would not be subjected to the additional tax. Would it not be a blot on the
Government of India’s "Make in India’ programme?

Sir, I have given three amendments which are in the interest of the Union
Territory of Puducherry. Though I am from Kerala, our Party, the Communist
Party of India was in the forefront of the French—India freedom movement which
made Puducherry free from French colonial rule. Our Puducherry unit of the Party
had studied the Bill and had given some suggestions. They are thankful about the
fact that the Government has accepted their suggestion to insert a new article 366
(26b) in the definition clause for State which includes a Union Territory with
Legislature with reference to article 246 (a), 268, 269 (a) and 279 (a). But it
protects the interest of the people of Puducherry in part only. The provision of the
current Bill does not pave way for devolution of Union revenue constitutionally

under article 275 and 280, that is, through Central Finance Commission. So, my
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amendment is with regard to the inclusion of article 270, 275 and 280 in the
definition of State for the purpose of devolution of revenue from Central pool.

Secondly, article 279 (a) clause 4 (g) provides for Goods and Services
Council to make recommendations to the Union and the States on special
provisions with respect to certain States. My amendment to this sub-clause (g) is
to include Puducherry in the list of States and UTs. Except Assam and Jammu and
Kashmir in the list, all others were erstwhile Union Territories along with
Puducherry. The Legislature of Puducherry has been consistently demanding
Statehood and special status for a long time. Hence, Puducherry should be
included in the special provision States.

Thirdly, Section 18(2) of the Bill excludes Union Territory with Legislature
from the share of one per cent additional tax on supply of goods for two years or
such other period recommended by the GST Council. The Union Territory with
Legislature of Puducherry is the only UT under Article 239A. Puducherry UT’s
revenue should be protected in the transition period from VAT regime to GST
regime. The proceeds of one per cent additional tax on supply of goods, in the
course of inter-State trade or commerce should be assigned to UTs with
Legislature. Hence, my amendment to Section 18(2) to insert the words ‘without
Legislature’ along with Union Territories.

I request the Minister to accept these amendments and I conclude while I

support the Bill.
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I would like
to add a few more lines to the ongoing discussion in respect of Goods and Services
Tax under the nomenclature, the Constitution (One Hundred and Twenty Second
Amendment) Bill, 2014.

Sir, it is a well known fact that GST is the brainchild of the UPA
Government. Today, it is paradoxical to note that our hon. Finance Minister was
beseeching the Opposition Parties for the support of this Bill. However, a few
days earlier, during his intervention in this House, he had charged the UPA
Government of resorting to tax terrorism. Now, may I ask the hon. Finance
Minister whether he thinks that this piece of legislation is a part of tax terrorism?
If not, he should first seek apology from the Opposition Parties before going
anywhere else.

Sir, I know that I have paucity of time. Hence, I would like to draw the
attention of the Finance Minister that one per cent additional tax has been granted
for a period of two years with a view to placating the producing States and several
States are still holding out for two per cent. There are two problems with the tax.
Since the States are anyway to be compensated for their losses, there is really no
rational explanation for why the one per cent tax had to be introduced.

Secondly, the tax may not end at the end of two years since the Bill says
that the period can be extended by the GST Council. It has to be kept in mind by
the Union Finance Minister.

Since the real benefits of the GST- the two per cent of GDP that the
Finance Minister spoke of — will flow only once tax rates get lowered, the
presence of the one per cent tax will only add to the overall costs.

Looking at the way Section 18 of the Bill has been drafted, we find that
one per cent tax is to apply to all supply of goods and not sales. In order words, if

there are branch/stock transfers within a company across State boundaries, the tax
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will be applicable to this. Given the large number of inter-State transfers within
firms, this could raise the tax level to as high as five per cent.

An equally big problem is relating to real estate. Since this has been kept
out of the GST, this means that there will be input tax credit on items like cement
and steel that are used in the construction sector. Given how construction capital
expenditure is around 35-40 of all capital investment in the country, this is a very
big area that is being kept out — in other words, like the input taxes in the
petroleum sector that has also been kept out of the GST, this will also be un-
rebated tax or a dead loss to the economy. Until all the economy is covered by the
GST, and this will take years, the 2 per cent benefit being talked about is not going
to materialise—and the 1 per cent type taxes will only add to the delay. Therefore,
our Party leader Shri Moily has suggested to this Government not to go in a
tearing hurry only to appropriate credit of executing the GST in India. Shri Moily,
a senior Member of Parliament, has suggested to our hon. Finance Minister that as
some new provisions are added to this legislative document, it is better that it
should be referred to the Standing Committee for a thorough scrutiny because
heavens would not have fallen upon us if it is referred to the Standing Committee.
I do not know why this Government is hell bent upon not sending the legislative
document to the Standing Committee for the scrutiny. Really, I am getting
flummoxed to notice it.

Sir, just listen to me. I will take only two more minutes. This BJP
Government is now arguing for the GST. What was their role earlier? In the year
2006-07 Budget, Shri Chidambaram, the then Finance Minister, had announced
that GST would be executed from the year 2010. At that time, who had raised
objections? At that time, the Gujarat Chief Minister vehemently opposed the
introduction of GST on the excuse that the country does not have the requisite
network so as to facilitate this kind of tax regime. Therefore, I would like to

remind this Government that Shri Modi said that insufficient computer network
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would be a roadblock to the implementation. It is interesting to note that there is
still no provision for a comprehensive computer network!

The former Madhya Pradesh Finance Minister Shri Raghavji said that the
States would suffer substantial, permanent loss at the estimated rate proposed in
the UPA Bill. The Madhya Pradesh Government had earlier said that the Bill
would cause fiscal imbalance between the States, control of several tiers of
taxation, the stakes of which will pass on to the Centre. Today, with the BJP at the
Centre, the tables have been turned!

I would like to share the concern of the State Governments because it needs
to be focussed here in this discussion. So far as Telangana is concerned, their
argument is this. The Telangana Finance Minister has told the Central Government
that it must pay compensation to States for the abolition of Central Sales Tax
before going ahead with the Goods and Services Tax.

Insofar as Odisha is concerned, the Odisha Government demanded the
Centre to release the balance Central Sales Tax loss amount of Rs.3,255 crore
before implementation of the proposed Goods and Services Tax in the country.

Insofar as Haryana and Punjab are concerned, Haryana and Punjab are
opposed to the proposal to subsume purchase tax in GST, arguing that it will lead
to revenue losses. Insofar as Maharashtra and Gujarat are concerned, they are for
levying an additional tax on production beyond two years stipulated in the
Constitution (Amendment) Bill. These States have also demanded that this tax be
increased to two per cent. Insofar as Mizoram, Tamil Nadu and West Bengal are
concerned, they demanded that they be allowed to levy higher taxes on tobacco
and tobacco products similar to the Central Government, and that is what is stated
in the Amendment Bill.

So far as your State, Tamil Nadu, is concerned, I am pleading for your State,
it said that the Centre should evolve a consensus on various aspects of GST like

taxes before pushing the Constitution (Amendment) Bill.
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The BJP Government, both at the Centre and in States, had vehemently

opposed the GST announced by the UPA Government and is now for its passage

in this House. § &1 @1edl § &4 8, FW 1 & TSR &1 T4 TSy IWHR 2|
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IO A7 o fh 59 o B9 I ¥ B rdfaRe # Bif<ier) uRads M| 39D 1Y B
# 39 a0 &1 FARA Bal g iR 7S § Sicell St ® W 9gd 9gd 9uTs o1 @redl § b
IE S B FATART H QY BT 125 HIS T DI 39 Al B AT F BIIQl UgAN B
U v HIfRIeRY HeA SR Bl =g

HON. DEPUTY SPEAKER: Hon. Members, list of speakers on this Bill is

exhausted. The reply of the Minister shall be tomorrow. After the Question Hour,
he will reply.
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18.23 hrs.
SUBMISSSIONS BY MEMBERS...Contd.

(ii) Re: Reported decision of the Central Government for total and uniform
ban on fishing for 61 days in the eastern zone of India.

HON. DEPUTY SPEAKER: Now we are going for Zero Hour, Prof. K.V. Thomas.
PROF. K.V. THOMAS (ERNAKULAM): Sir, on 10" April, 2015, the Ministry of
Agriculture imposed a uniform ban on fishing by all fishing vessels in the Indian
Exclusive Economic Zone (EEZ) beyond territorial waters on the East Coast
including Andaman & Nicobar Islands and West Coast including Lakshadweep
Islands. This ban is for the first time in the history of India. In the West Coast, it
is from 1* June to 31 July, that is 61 days, and in the East Coast it is from 15"
April to 14™ June, that is also 61 days.

The territorial waters, which is 12 nautical miles from the coastline, is with
the State Governments. It is the prerogative of the State Governments to take a
decision on the territorial waters. Beyond the territorial waters comes the Indian
Exclusive Economic Zone. All the State Governments — Kerala, Tamil Nadu and
Andhra — have opposed this decision of the Government which will support only
the foreign trawlers. The Indian farmers, the Indian fishermen who live on day to
day by fishing on the sea will become starved; there will be starvation in the
country.

Usually, when such type of decision is taken, States Governments are also
consulted. Now, the fishermen have to carry their passports. Have you ever heard
of fishermen carrying their passports with them? They have got the certificates
from the State Government. Why should they carry their passports? This
Government is taking decisions without studying the problems of the fishermen
and without consulting the coastal States. These decisions are detrimental to the

fishermen.
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I request the Government to withdraw this order and consult the State
Governments. My colleagues Mr. K.C. Venugopal and others are with me on this
issue.

HON. DEPUTY SPEAKER: Shri M.K. Raghavan, Shri Md. Badaruddoza Khan,
Shri Abhijit Mukherjee and Shri P. Karunakaran are permitted to associate with
the issue raised by Prof. K.V. Thomas.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, I have given a notice of
Adjournment Motion today morning itself. My constituency is a coastal
constituency. I have to say something on this issue.

After farmers, the Union Government is behind the fishermen. A lot of
miseries have been faced by our fishermen. The Meenakumari Commission
Report is one among them. Your Government is also opposing this Meenakumari
Commission Report. The fishermen are also under distress.

Now, I am coming to trawling ban. The fishing community has launched a
raging protest against recommendations of the Meenakumari Commission. The
fisher folk in the country is preparing another war against the move of the Central
Government to impose total and uniform fishing ban in the coastal belt, from
Gujarat to Kanyakumari. Hon. Defence Minister is here, I think, he can
supplement something on this issue.

According to a notification signed by Dr. Raja Shekhar Vundru, Joint
Secretary to the Government of India, a uniform ban on all the fishing vessels in
the Indian Exclusive Economic Zone, beyond the territorial waters in the East
Coast including Andaman and Nicobar Islands and in the West Coast including
Lakshadweep Island, will be imposed with the aim of conserving and managing
fishery resources.

The notification issued on April 10 says that sea safety concerns were also
behind the ban, which will be imposed in the West Coast from June 1 to July 31,
and in the East Coast from April 15 to June 14. The ban is applicable to fishing
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activities within 12 to 200 nautical miles. The notification also directs the Coast
Guard to implement the ban in the EEZ.

As per the latest order of the Central Government, the trawling ban begins
15 days earlier and Kerala will be the State which will be the worst hit because of
it. The Central Government wants to implement trawling ban in a unified manner
in all States. However, monsoon arrives first in Kerala and by the time it ends, the
fish would have left Kerala shores. If uniform trawling ban is implemented, Kerala
will be the only State which will suffer.

This move undoubtedly will endanger the lives of traditional fishermen in
the country. When the Meenakumari Commission Report came with similar
suggestions, we had raised the concerns of lakhs of traditional fishermen in this
house. The present notification is a serious threat to our traditional fishermen.

In addition to this, it has been reported that the Central Government is
going to cut down the amount of kerosene that was given to State Governments as
a subsidy.

HON. DEPUTY SPEAKER: You can raise only one issue. You have already
raised the fishermen issue.

SHRI K.C. VENUGOPAL.: Sir, I a need few minutes. Even many States including
Kerala have received the Circular from the Government regarding this subsidy cut.
Now, once in three months, the Kerala Government receives only 10,016 kilo liter
kerosene from the Central Government. Through the PDS shops kerosene is
provided for cooking and lighting purpose, but in States like Kerala due to the
need of fishing community, a major portion of kerosene is distributed to fishing
communities. Once in three months Kerala Government is providing 2,329 kilo
liter kerosene to common fishing men who use kerosene generated engines in their
small boats. It seems that the Central Government is reluctant to provide kerosene
to fishing communities for this purpose. What would be the fate of the poor

fishermen community? We want a response from the Government. This
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Government is targeting the fishermen. They are very poor. We are very much
concerned about the fishermen.

HON. DEPUTY SPEAKER: Dr. A. Sampath is permitted to associate with the
issue raised by Shri K.C. Venugopal.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I do endorse the views
expressed by Shri K.C. Venugopal.

SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, when an important issue
is raised by all the coastal area MPs, I request you to direct the Government to
make some statement on this issue....(@@YM) AMUHT THel® Tal & oAfdhT AT AR
DR URAT H 8, I dbell® gl

SHRI N.K. PREMACHANDRAN: Sir, I have also given a notice for Adjournment
Motion today in the morning. Sir, the matter is very important as far as fishermen
are concerned. On 10" April 2015, the Government of India, Ministry of
Agriculture has issued an Order for a total ban not only on the East Coast but also
on the West Coast. It is highly dangerous as far as fishermen are concerned.

Sir, the Chair has directed to have a meeting with the Members of
Parliament regarding the Meenakumari Commission Report as well as the Saida
Rao Commission Report. The Minister has convened the meeting. The Minister
has given an assurance that no trawling ban would be imposed and no
Commission recommendations would be implemented. But unfortunately, this
Order has come. This Order has to be withdrawn. We are demanding the
withdrawal of this Order. This Order has to be withdrawn with immediate
effect. ... (Interruptions)

DR. P. VENUGOPAL (TIRUVALLUR): Hon. Deputy Speaker, Sir, in order to
facilitate the breeding of fish and to conserve fish stock in the marine ecology,
every year the Government of Tamil Nadu imposes 45-day annual ban on fishing
by mechanized boats. The fishermen are instructed not to venture out to the sea to
avoid disturbances caused by fishing boats during the breeding season. From 15

April to 29™ May, the ban comes into effect. In order to compensate the loss of
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livelihood to the fishermen, a monthly assistance of Rs.2,000 and Rs.4,000 are
provided to each of 16,433 fishermen family and 17,193 beneficiaries. In a
systematic manner application for assistance are obtained from the fishermen who
need the relief amount. This is directly deposited into the bank account of the
fishermen through the National Electronic Fund Transfer. 30,265 members
enrolled in 25 co-operative societies are receiving these benefits. Since there is no
source of income during the ban period and considering the cost of living, the
Centre may come forward to uniformly increase the compensation amount to
Rs.5,000 per mensum for 61 days. The Centre may allocate funds through special
assistance package as the livelihood of these fishermen is affected by the Sri
Lankan Navy also every now and then. I would also request that this money is
paid within the month of May to benefit all the fishermen families and the school-
going children.

HON. DEPUTY SPEAKER: Mr. Minister, do you want to say something?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): Hon. Deputy
Speaker, Sir, I will put up only one. Already this matter was discussed with all the
State Governments. The ban, which he is talking about, is in Exclusive Economic
Zone beyond 12 nautical miles. ... (Interruptions)

PROF. K.V. THOMAS: That is beyond territorial waters? ... (Interruptions)

SHRI MANOHAR PARRIKAR: Yes, beyond territorial waters ... (Interruptions)
Within territorial waters, it is for the State Government to decide.
(Interruptions)

HON. DEPUTY SPEAKER: We cannot have a discussion now. ... (Interruptions)
SHRI MANOHAR PARRIKAR: I have requested the Minister of Agriculture and
I will see that he calls the Members of Parliament. ... (Interruptions)

SHRI N.K. PREMACHANDRAN: Sir, kindly go through the Orders.

(Interruptions)
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HON. DEPUTY SPEAKER: He said already that he would consult the Agriculture

Minister.

(iii) Re: Need to confer National Award on Late Malli Masthan Babu,
Mountaineer

HON. DEPUTY SPEAKER: Now, Shri M. Raja Mohan Reddy.

SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Sir, I would like to
bring to the notice of this august House the sudden tragic demise of a very young
mountaineer, named Malli Masthan Babu, who died on 24 March, 2015 in Andes
Mountains between Chile and Argentina.

He belonged to a poor tribal family. He came from a small village called
‘Gandhi Janasangh’ in Nellore, which is my parliamentary constituency. He had
his primary education at Sainik School, Korukonda, Vijayanagaram District,
Andhra Pradesh. He did his B.Tech in NIT, Jamshedpur, post graduation in IIT,
Kharagpur, Post Graduate Diploma Course in Management Programme at 1IM,
Kolkata, and took up to mountaineering then. He climbed seven mountains in
seven Continents in 172 days, in all days of a week. Actually, he climbed 1)
Vinson Massif, Antarctica, on 19 January, 2006, Thursday; 2) Aconcagua,
Argentina, South America on 17" February, 2006, Friday; 3) Kilimanjaro,
Tanzania, Africa on 15% March, 2006, Wednesday; 4) Kosciuszko, Australia on 1%
April, 2006, Saturday; 5) Mount Everest, Asia, on 21% May, 2006, Sunday; 6)
Elbrus, Russia on 13" June, 2006, Tuesday; and 7) Denali, North America on 10"
July, 2006, Monday.

Sir, he never took any financial assistance from any Government agency.
Wherever he went, he used to carry the National Flag, Bhagavad Gita and
Rudraksha Mala with him. He used to give lectures in prestigious institutions on

mountaineering and earned his livelihood.
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Sir, I am grateful to the Government of India for taking prompt action to
bring his body back to the country and buried it on 25" April, 2015. He was
unmarried and 40 years old. His old-aged mother along with other family
members lives in a small village. I would urge upon the Central Government to
help the family of Masthan Babu financially and think of conferring the National
Gallantry Award for the brave tribal boy. I hope the entire House will join me in
paying homage to the departed soul.

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra and Shri Nishikant
Dubey are permitted to associate with the issue raised by Shri Makapati Raja
Mohan Reddy.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, the late
Shri Masthan Babu was really a pride of our country. He hailed from my place
also.

As Shri Raja Mohan Reddy has said, he was unmarried. Though he was an
[ITian, he devoted himself to this passion of mountaineering. Then, he took upon
the mountaineering in seven important countries; and later in the eighth country,
this unfortunate episode happened. After we came to know of this, the
Government of India on a day-to-day basis and regularly monitored it. I also took
personal interest.

I am thankful to my colleague, Shrimati Sushma Swaraj who had alerted
both Argentina and Chile Embassies and also sanctioned the needed money for the
professional mountaineers to reach that place, and in trying to bring back the body.
The mother of the deceased Masthan Babu had made a request to me that she
wanted to see, at least, the body of his son. So, we could do that. But we could not
bring him back alive because the weather conditions were very bad there; and it

had become literally impossible for anybody to reach there. But in spite of that, the
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adventurous mountaineers had reached there and finally could back only his body.
His last rights were performed.

Shri Raja Mohan Reddy had also spoken to me earlier. I am not clear what
can be done by the Government of India but as far as the conferring a Gallantry
Award is concerned, I will definitely talk to my concerned colleagues in the
Government and see to it that something is done for the memory of this person.
Whatever sort of help can be extended, will be examined and the necessary steps
will be taken. I share my feelings; and I want the entire House to really pay

tributes to this great soul of India.

PR T R g (FIRIR): gde SuTedel Hered |

7RI, I O¥ SR [ Wed Oal ® 6 gears &1 fRu o wey wRe
TR & R @M 2| §oaErs & fhar @ AT 9@ 7d@ 2 Ra@rs IRd &1 J9e
&3 g a8 W I o RN fiepa T10a g1 ST IS¥ PR 7 954 Ugd aords A
JEAN I & oy G€IR o] fhar o1l I9a d8d daode Sadwic A4 & d8d 50
iR fasrelt &1 fad form Srar o ofR dew <o 4 ge ol oifh $B 99T 919 STR Iew
WBHR - d8 Ade ¢ PR 4| RAufq 78 2 6 7 o918 gogdl & <@ iR 57 &1 A
A 2| JaolES BT YD U WRI 3R IATHSAT DI PO HEIAN A WX AT & AebiRAT
& | & U a8l &1 A Hedh 81 8 3R e &l gfaed I8 € fb ¥ 9wk yad d
Siel 12 9 15 gfaed 98 dooide W W A9E 89 SRgR, 9gdl, et # o @t
aRIRAfT # 50 Fferard T Geiras &R %2 §, Oy Mg & Wig Wrefl 8 MY 1 AR §9 37N
W S AH H IRA IRBR F, AT 74 J41 St 9 S {6 gdal Al & 958 o &
forg gfem UR B g e 2 f5 deads # SEn o & fo sargat wenfia @t S|
Jeide | o, 9ad1 3R T BT S &F 2, 98 W 9gd I oA SuA § iy a8l W
SEN TG S Fehd &1 3 WRA PR A Fa9eT & fh 39 W Tedl I Seal 3l b
|
HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate

with the matter raised by Kunwar Pushpendra Singh Chandel.
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2 BT AR (ATET) @ IUTETE Sfl, H§ YL Bl H b AN Alh HB BT AT SO
=redr gl SR fies I=Af 3§ U 21 9@ 4 UASIY ORhR & §, 99 9 Efe)r smar drem H
FHerdl B o & gl fUwell IR SRV Smar AISHT § Y 777 RIS BV B Bl bl e
IR 39 IR ft &Y TS B S1afh 20113-2014 H 5,59,000 < T fagrR & Sfexr mary Ao
& B AT oI HIY MY | Afhd fUsel IR % 1,29,000 AW & [G8R § 9 Ao
@ T8 AR YAl BNy Y &1 f98R v st 50 8, w1 wer /30 St | ewor ot off
5 & W9 1 va g gaferg # @ St F AR S @Ed g 6 wNel & oy v smaw
AISHT & d8d HBMT B S f[I8R § Bl &1 o @ 8, 98 7 dI oY AR N a=g U8l 59
AT & d8d Ao QU o w 9, 39 & Ry S|

N STTefeT e (SAREETS): Suer 78y, # Audl T A § b S 991 are
BT THY AT 50 HY 9 < H fRAT ® qHeT THM il ©, dl8 I8 JHIH 91k 8
T AT B AT B 8l, ITY &l DI B DI dgd JbAM gall gl s 1 <=1 4 67
gfcrerd A Wil R & onf3d €1 U aR% A1 U fauer a1 € SR Y IR% A ol
@ A3l W TIDY ITHBAT DR Bl HOGR 81 81 & 9D a9 o & (Bl & I THATA
THS B T gl T DI BAA A, IFHT YA 8 W I AT ¢ DI B ol g, 9
& g Gl Hal 7 SR @ Aar-fidr &1 sare ¥t 7l o fiRE 93 &1 9w & =
frart & A e W= 19,377 TS TUAT FHEN 7| W@rfad € f6 SRwT IR Fgd vae
# wte yrae 2 6 ovR 15 A1 § = fRaml &1 ywa T8 8, @ S &9 ufoRa s
B W YA BIAT BRI §9D qraofe Wl $9 IR FaAled JH1Al &l DHad IR Yo; § sl

[FT BT SHIAET Abel T~ DI B B Hod W HR 8, 9,715 PRIS 69 I BUAT 31 ATd
Tqeh DI Bl Safh s WHR 1 o Jfagr |l <1 2 3R IqDb I8 4,000 YT Ui ST Bl )
H 14 G T Fedl Al D A oG AdrEd SR AqueE &t W Bl 59 drd 1 dn]
fra 21 sHa drace Wt T WHR T fFEE & Yed B YA T8 ) W E AR
PRMRfed & I fiieq 8 a1 Hewd & I+ faew & a1 foht A+ faew 8 & smuas
HH A AT AT § 6 s PR AU WDBRI Bl MR &R & 3R T Jeu &1
WA 8 BT ¥ A1 S9 I+ e & Raaid s, St &) Seed qen S $9a u Iy
B WP 8, g8 A PRD YAHDA & NUR W T fbami &1 Year fbar smew| a8
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fRIfT BT SR U< B & 81 B, BAled § W) I& Bold gl AT Bg WRPR DI 59 aN
H ¥ & &A1 il

HON. DEPUTY SPEAKER: Shri P.P. Choudhary, Shri Daddan Mishra, Shri
Nishikant Dubey and Shri Bhairon Prasad Mishra are permitted to associate with
the matter raised by Shri Jagdambika Pal.

2t geia dicten (RER) : 98iqy, # 3us Aeqd | R ARBR & A= H ol daredl § &
el feSReR forHe MRS ARA WRGR gRI §1g T8 © 91 [ I8 A1 & il b
HM SR AN JEHAT Sl $HD FIRAT B TS TUTd H YHH Bl ol A gl SATal

S g, 9D AA9[Q S9N ST 1 T8 SR 98d X181 B B 2

HEIqd, T [SORER HeSHe Ude, 2005 & Hae-7 & R 8H $U® dad Ud

TSaATgoN P! 9 YaAUCH I a1 B Sl 59 Wics § M PR g ol 3o db 1 al g
WRBR - AR T & 3T B ARBR o USAlgonl HHS! 18 & R 28 AdIER, 2013 & I
AT JETTHAT Sl D1 Tederdl H Bl W TASIgHY Bl 9ok T8l gs ol H A HETHE]
S 3R 9RA WRPR A RGBT b Siedl A Sleal USATSSRI DA Bl DRSS B 3R
AT GETTHAT ST JeeqdT § do@® Y|

HON. DEPUTY SPEAKER: S/Shri P.P. Chaudhary, Gajendra Singh Shekhawat

and Rajeev Satav are permitted to associate with the issue raised by Shri Dushyant
Chautala.

DR. A. SAMPATH (ATTINGAL): Thank you, Deputy-Speaker, Sir. I may be
permitted to speak in Malayalam. Malayalam is the daughter of Sanskrit and
younger sister of Tamil.

HON. DEPUTY SPEAKER: You can speak in Malayalam.
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"DR. A. SAMPATH : Thank you, Sir.

Deputy Speaker Sir, I may be permitted to speak in Malayalam. Sir,
Malayalam is the daughter of Sanskrit and the younger sister of Tamil.

Sir, after independence, the first airport, which was declared as an
international airport was, Thiruvananthapuram, airport.

This happened in 1989, when Shri Vishwanath Pratap Singh was the Prime
Minister and the LDF Government was in power in Kerala under the Chief
Minister-ship of E.K Nayanar. Thiruvananthapuram was then declared as the 5™
International airport.

Sir, I want to draw the attention of the Government through you because
there are reasons to suspect, that a conspiracy is being hatched by the bureaucracy,
to destroy and eventually shut down Thiruvananthapuram airport.

Sir, several Members of Parliament including myself, and Members from
Tamil Nadu take our New Delhi flight Air-India flight No.466 from
Thiruvananthapuram airport.

Sir, earlier this flight used to operate from the old terminal located near the
Shankumukham beach side. Now it operate from the new international terminal.
Sir, several Members of Parliament had taken this Air-India flight No.466 this
very morning. [ can tell you what happened this morning. Between 3 am and 6
am there were flights belonging to Nine air companies that operated from the new
international terminal. That is, three flights belonging to Air-India, Fly Dubai
flight, Emirates flight, Qatar flight, Etihad flight and Kuwait flight. Some days
there are upto 12 flights that operate from this terminal.

Sir, now I will present some instances of negligence on the part of
authorities that is causing confusion and inconvenience.

There is only one entry point for both domestic and foreign flights
passengers. There is no facility to get a cup of tea or coffee in the check-in-area.

There is insufficient facility for passenger to even sit.

* English translation of the Speech originally delivered in Malayalam.
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The CRPF personnel who perform frisking and checking duties. Don’t
know Malayalam or Tamil. Even domestic passengers are asked in Hindi to
produce their passport.

How can a Member of Parliament produce his passport before a CRPF
Jawan at two check points? These CRPF personnels do not even know how to
identify MPs Identity cards.

So, Thiruvananthapuram airport is the best example of how mal
administration can ruin an international airport. Sir even mothers who come
carrying their infants or even pregnant women do not have a place to sit. Most of
the passengers in Thiruvananthapuram airport are international passengers.

This is the copy of the ticket from Thiruvananthapuram to Sharjah. This
ticket was issued this morning and the flight charge shown is rupees 8930.71.
Please see the facts Deputy Speaker Sir.

User development fee is rupees 575/-, development charge is rupees 300/-,
airport tax is rupees 233/-, which means a total of rupees 1108/- is being snatched
way from a passenger and then even toilet facilities, facility to sit and have a cup
of tea or coffee are denied to him. Even domestic passengers are forced to stand
in the emigration queue. Therefore, I request that Central Government to
immediately intervene and save the Thiruvananthapuram international airport.
HON. DEPUTY SPEAKER: Shri P.K. Biju is permitted to associate with the issue
raised by Dr. A. Sampath.

#it FAW HAR (IR SUTEE HEIGY, AU ST YR BIA H Aol DI AGAN &, TP Y
# el gwdre ol g1 f[eR & g, diee ud BrRil & H 21.04.2015 DI A TH a9
TP ¥ A MY Fshandt HH A iR i 3§ sr@ftes S iR 91 &1 afad g8 2l o
Tl # S 40 9§ 50 AT F g g8 2 IR § @ & HRe EF iR B9 9 a9 W
T & Tl B ARE 8 T AR A SITGT SIRAT &7 H 22 AR B O T 8, a9l & forelm
HIQRT H W G AN B A TS 2 SR [ER B o Wil § W o o S 8| JwEnd
gD SR A58 IRBR DI el iR A =7 J41 7 22.04.2015 DI TAT5 T HN
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Tl BT SIHBR off 3R gd 9T 9a1d bR H doil 3Ms | B I¥hR Bl 59 IX § g1
T 73 S & N fIgd SIMaR | S1ad ST 17 3R B GRbR & A T8 741
St A AT g8l 1 SRT AR 39 g@ B TSl § YIRS uRaRi Bl & WHT ASTAAT < BT JATERIT
fea gl

T B AR A A7 2 [F Hed R T & ADM DI A&V PRABR ST A W
UFDH ABHH BT 0 BT Y| BFA DI GfT & HRO HAH ST B W IAT6 B
AfIY WRBR gRT fhaAM & 0T ATH! BT HeH e W Sleg ISR Y, dlfep fhpami o
3BT WR fARM & Wb | 36 Fal & FIA WIDR B 1 ORI 3R BRA Dl FHSAR DR
% e gl

AEIGd, # Wed & HIEH § $w AvPR A I SR arean g 6 difsa uRari &
e @1 gl R @ & foay S watw gerasn fear oy | g=are|
SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Hon. Deputy Speaker, Sir,
the Indian Coast Guard, ICG, has filed an affidavit on 27" April, 2015 in the High

Court of Madras in regard to a contempt petition on its failure to provide security
for the Indian fishermen. Shockingly, ICG has submitted a highly objectionable
and condemnable affidavit by making unsubstantiated allegations against Indian
fishermen, relying on Sri Lankan Navy’s statistics.

On more than one occasion, the ICG has grossly failed in its duty to protect
the innocent Indian fishermen, resulting in illegal arrests of the Indian fishermen
and illegal impounding of their boats and equipments by the Sri Lankan Navy.
This led to unlawful jail for Indian fishermen in the Sri Lankan prisons. The
mandate of the ICG is to protect the innocent Indian fishermen and not to cast
aspersions on them in an effort to cover its failure.

I, therefore, urge upon the Government to instruct the Indian Coast Guard
to recall its affidavit. The entire matter must be investigated at the highest possible
level and action must be initiated against all those officials who have misled the

court with such false information.
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The Government must also issue suitable instructions to the ICG not to fail
in protecting the innocent Indian fishermen from inimical attacks. Thank you.
SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, being the policy of the
Central Government some time back to set up at least one Kendriya Vidyalaya and
one Navodaya Vidyalaya in each district of the country has been found laudable. It
has created an opportunity for a bunch of students from all strata to pursue their
studies under CBSE courses and in the midst of a cosmopolitan atmosphere. Apart
from the above, this arrangement has immensely helped the children of the Central
Government employees from being dejected from their courses while their parents
are transferred to other regions.

In my State of Tripura, there are only six Kendriya Vidyalayas at Agartala
till today. There are eight districts in Tripura. So, there are three districts — Khowai,
Sepoyjola and Gomati — which are yet to be covered under the KV Scheme.

With regard to Navodaya Vidyalayas, till today there have been established
only three schools in the State of Tripura. So, another five districts are yet to be
covered.

Sir, my earnest request to the Ministry of Human Resource Development is
to consider setting up three more KVs and five more Navodaya Vidyalayas on
priority in the uncovered districts of Tripura so that the children living in the far-
flung areas of Tripura are benefited in their studies, with facilities of national
standard at their doorstep at an affordable cost. This is very important for the State
like Tripura.

A Y@ At (6iRE) : IUEE Feled, WG [JaTerd, AR, SUe aEgR R W gd
femeal & 4= 9 g RN 9 Sor Geren g1 g7 faamert § 39 Rrre & ST ¥
et 30 A, 2015 BT RerR &1 @ 21 R a9 femedi ® e & Res 8 sl =
femerdl @1 fafesT aftgfi & W W S ol Suee 78 & o & gl Rerem T En &
FIR R 2 o FrarR § 9 Reredl § o) SR € A8 7 14 Qe § & d== €
AMESRIR A 19 faenedl 4 uig <R €1 98 R R vew & el & 81 59 el 9
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Rierepi @1 Fgfaa @1 oMy, fAfesTl &1 SIUER SR Y| Tqe A1e0d | A J241 S 4
3RE 8 b o9 el o SoR grerd § guR 78l fhar w1 ¥ faernery 45 8 we|

HON. DEPUTY SPEAKER: Shri Anoop Mishra -- not present.
Shri Balbhadra Majhi.

$it qawg Wt (FEETYR): SUTEHd AEled, WIEHdT & 67 Ald 45 Al 3T I8 Tad © (B
faRyex S SR ST @ @ o €, Tl o €, 9 W dareiipigs el e g,
fORIe aoe | agd W GRSl H ST Sl REde @1 1 8, 98 Wiell T8l el 8, 91 W
7l T2 2 e ?1 SWel {9y eRur ¥g 7 B e it gged wewe A € a8l )
TgHT IHel-BbiciSll DI U@ T8l ¢ SHD! goie A A9 2011 B Sl AAqA &, S YT AT
2 [ da9 S ofive forge & fefgae & 9 o+l duadl tRar & fefKaed &1 WRaR 4 oo
W oY € {6 3 |7 Sl Ugaerell dhds TRATS 8, ST Yh-Ush Hied Wpal &R &l H

TR S SR &R R # U Ated feft wiorst a9 STen | . e U9 €, Siet U
& @ios & 81 3R AR Ry € 5 e Svadt wRaret € 98 R IRBR th-Uh
S Bl & Al H gV 3R &R i H I AlSel Tpdl ©§, STdh! AT Ig1 B HH A A
Q-9 @ SY| g9 TATal 39 URAT H dgM & foly, ST URAT &1 S diegeled quieid g,
I JUTEE § 9t Y 90 9 fh offa Sfedr vanet @1 Wi | ufawrd iR 15 uivd &
feama ¥ v <

SHRI P. KARUNAKARAN (KASARGOD): Thank you, Deputy-Speaker Sir.

The Government has issued orders making the Emigration Clearance
compulsory for eighteen countries, and most of them are in Gulf countries. It has
come into effect from 30™ April itself. A large number of nurses had reached the
airport with their passport and visa, but they were not permitted to go abroad just
because of this new decision as they were not aware about the new changes that
had been made by the Government.

The new decision has come in on the wake of reports of misuse and
corruption in recruitment. I fully agree with it, but at the same time necessary
arrangements have not been made for new recruitment. Further, the decision of

compulsory Emigration Clearance is fully implemented from 30" April itself,
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which creates much hardship for nurses, medical staff, etc. who seek job in other
countries.

So, I would request the Government that the decision can be implemented,
but before that all other arrangements have to be made for it. Otherwise, it would
be very difficult for the persons who are going abroad.

HON. DEPUTY SPEAKER: Shri P. K. Biju is permitted to associate with the
issue raised by Shri P. Karunakaran.

2 T DTS (TS IR afee™): HBled, < H Al-olls gRI 3749 qargdl o1 [azbl B
ST RE 2l U8 Siad & foy o/id Wakdrd 21 el 8 W Be UUe 9 SRR F wusid
9IS WIS e off| A8 89 & qrase Hl 3T ST I99I8eH §, oW & wiuded e HiF
anfe, 9 fomm Mfred ¥ Aftda cfieM offe IR fhe 99 B £ TRFTDIARe
Dferea & 91€ I carsyal  Ahd &1 S9 Gal W 12 BRI ddb I WAl BT TS fHar o
Thal gl geIey, faur Sidedt varg iR far Ofkreia & 39 o+ e ) b e @t
I8 oiexd gl Ut qaTg wme gl g & oy Sarer swwa @ Rt E1 ' & # AeRg, |
U garel B APl R Bl R g ST ARBR 7 Y AR W Dg DR b brIal bl
RER) 9T ©l Uh SR <9 § &1 YU 8T W A BIA a1 Il § 3R A 3R
STTTeldl ST YUl BT B ITARAT ga13fi b1 i s fdeh! B SRl §1 #eled, AU Hegd
H H§ AHR A IRY T g b Ul J9ursel W dwnTdl A% g WY q1 W Ud Siad
& A1 Raears wx ardl W Afceiy HRErE &1 Sl

HON. DEPUTY SPEAKER: Shri P.P. Chaudhary is permitted to associate with

the issue raised by Shri Gajanan Kirtikar.
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19.00 hrs.

*SHRI K. PARASURAMAN (THANJAVUR): Hon. Deputy Speaker Sir,
Vanakkam. I thank Hon. Puratchithalaivi Amma for this opportunity. Art forms
are identities of our rich culture. Folk arts are equally important to preserve our
culture similar to fine arts like music, dance, architecture and sculpture. Folk arts
are intertwined with the lives of the majority of the people of the country. People
of poor and marginalized sections of the society perform such folk art forms.
These folk artists entertain people but they lives are in a sorry state of affairs. Only
when the standard of their lives is improved, these folk art forms can survive the
test of time. Poverty-stricken folk artists are forced to find alternate jobs to earn
their livelihood. There is a sense of fear that their pathetic living condition would
affect the folk art forms leading to their extinction. I urge that the folk artists and
folk art forms should be preserved. I urge for setting up of a Central Welfare
Board for Folk Artists of the country aimed at their upliftment. There is a welfare
board for folk artists in Tamil Nadu. Under the able guidance of Hon. Makkal
Muthalvar Puratchithalaivi Amma , the State Welfare Board for Folk Artists in
Tamil Nadu implements several welfare schemes. Pension to aged artists, land for
constructing a house to live, aid to their children to pursue higher studies, financial
assistance to procure musical instruments are some of the benefits extended to folk
artists through the State Welfare Board for folk artists. Taking cue from Tamil
Nadu, I urge upon the Hon. Minister for Culture to set up a Central Welfare Board
for Folk Artists so that they can live with dignity while taking forward various folk

art forms to posterity. Thank you.

* English translation of the speech originally delivered in Tamil.
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2 g9 Rig (BFN) : RISy, AU 3 dler Bl JqAR (AT, $9D (Y § AT a=yare ol
2 UP AT AEd B T W YS9 AT Arear gl el <9 ¥ ged I8 2 fh o

SN TAMPIENI &, S [ dadl gy, HaaT AR °l & W & A gad ol offp O YepRR
A AR GUTs TYSAT BT 98 AR B BN 8, SAA g DI HAI Bl ST W& &l 3ol e g9
I B 2 b e TR B IJI, 3 dATell BAN Udl R D W, aTdi bl glad Rl
Bfl? FE ¥ gw 8 N, MAEE, 8IS, WS, IHUA, JOEPITR, WM, F8RAIR 9
STE qERIME a9l S & € 3R T aR guTs IRl &1 deM 9N 8, 39 W &g ufaey
ST aTell 8 AT A |

# B TWHR ¥ IMIT Hal § 6 M Had we W IR 7 1| T« 39 9«
B PR BRATS B, a1 AT BANI MM dTell el 9 dcd G dfd 8 S| f&rar &1 fawy
I8 ¢ & (A f6d gR & waifsd 8 Re1 &l Sl R far e fide & fog off oo
TRit P ATER BIS o1 B A1 g3 S@! AR BNl B, 9% UY JER_TAT H FeA S AR a8
W IHH] D 8 S| AT &1 o1 vy I8 8 {6 Y- g Wy &1 #9 S 15 4 20

ofleR gg <l 8 Uh-Ueh g WU Bl T, ST 20-25 <ileR g <l 8, IS Pl W B
SRl 2] 3R Y 9K GURG YY) DIe Tl © PR 81 S A1 HRAay &l 7 8F? WRAdy
H A AP T F B, I BT A AN b WA H AT T IR IADT AT B IR 7 T
A6 UG A1 aRAT H BH Dls {1 T8l B T

# AR IRIY HRAT ATE g (b DAt I8 ATARS TE ©, A8 drer B a1d 2l 79 W
fpam aRaR § omd € iR o9 <wd § f o g9 fide & fag ff fame o oie 4
IR B T SR UY IAD TS ST gIT B, o oAe B d1g Uy D! g T e | V-
T T 81 Y, S SR1ER AR GRHT Bl e 3, ITd] ARl B H, D! Hied H ol §Y
gl

AEIGY, AXT 3MYd A & USY WRAR I M ME 3, s WaR F ff A 0E 3,
I8 Bl INTATRSA B! I 81 & BT - AT F B T8 doidl 8, IA B Pl Urel
ff a1 =Ry iR U g @1 S BR WS & 1Y REedrs @R W §, D o H ST
a1y, at wifa Brftl I & @1 vy & = &, <8« ugell 3 @rell 81 Sg SR R B\
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Hac IRAT BT gy fRAT, fAerae &1 gy IR &R 89N 920 AR HAGIR B ST | 310
Yl Bl AR o1, 39 oY AT Igd-9gd g=garc|

HON. DEPUTY-SPEAKER: Dr. Ramesh Pokhriyal Nishank, Shri Nishikant
Dubey, Shri Gajendra Singh Shekhawat, Shri Bhairon Prasad Mishra, Shri Daddan

Mishra, Shri C.R. Chaudhary and Shri Ajay Misra Teni are permitted to associate
with the issue raised by Shri Hukum Singh.
SN AU ARAA (M®HR): AT IUEhE SN, H Uh HEAH ¥ WWBR B ST AU

frafed e Wax, ORI B IR SMHNT BT e gl Wax el 7 Peare, IRbedrd
3R afeldTd H I 3R IRT=IT WR & Rgarrst Ay €1 U HT o 519 dRbedld & 3iax
AR Tt & o § <1fdd Raars! T9Md 3R geema <M d 8 9| dfpe dR-dk Rafa
I a1 g5 5 a8 R SAI &1 S AweR o, SHhI 9§ B fadT M| TROMARG®Y ATST I8t
Hrg T8 Tl TR U U BT R AT IR FR &1 wfead g s & var @t gfearg 2
WY g T8 2 5 a8 IS A T8 Tl o W W &F & BEBE P b 9d AUDT
el A1 # o <1 1 Rl Bl WA § BAR AP § SR gAR & & 274 AfD e
B Bl WA & deM H Al 98d 9K AT Bl A G5 Made 9 aed § B R diew §
BedTd B fow SAL &1 i fear Sy 3R Uep gfRieror ses w@nifua fhar sy e o =i
Bl ST & Y, T T A dred §1 H fuds wes { ISR A ded dar arg 6
W ATE T &5 WA H g T AT @1 dwe) 3kt SAI & ®ra fan Sy arfes &9
B 3 Rl & w0 |

HON. DEPUTY SPEAKER: Shri Gajendra Singh Shekhawat is permitted to

associate with the issue raised by Shri Sumedhanand Saraswati.

g5 fsn (smawh) @ A SRS O, § ST gRIaE BRAT g [P M YRdId A

Ueh AU AHWT P AGT H @ BT faAR Ja |

A Suree Sff, v ol q¥ 9w # ofR @ dR 9 9l SIR 4RA H gs dHEH
AT, Jfagfee iR sfiemgftc & fram & 9 &fd g8 21 R TWHR 3R IS BRI gRT
TRE-TRE & F3MTS B NGOG W B TS T, W R ARt @t el vd geufiar
@ 98 ¥ g B TR MBeT B Ud HNad HI IR0 T H q1en @A B B
A SUTETE Sfl, STR Yo% H Wi dR ¥ AR 9ard & & A R qeRMYR Sual
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H T TR gR1 S & e b RuIS & 8 &, 98 I0 av 9 9T, [ARIE B drell
AR fPaml & Tl W T9d (oS arell 31 eRFgR el I R &fad & 5 Rae &
TS g S9H 7 9 TRC &fd & 3o @ RUIE & 8 7 3R M § 9= U 9 <
WIC & & MHed H RUIE & M3 21 Safs w=ars 78 2 5 A ok R @t S waa
I off, 9% Tcax dIUTE W/ E T AE B S mad 20 W 25 fFaca ufy uwms B o,
98 geHh} AR-UrE fdaed @ S 21 T 8 ¥ AR D BAd Sl 10-12 fdaea ufd uas
AT off, 98 Tedhr a1 | i fdaeed & ¢ 21 g ORE W 3] Td WHIA B 3R Ul B
arell HEAl H WN JHAN ol ©l WRA AR A fHAMl @I ed ugam & forg afdy @
AM& 50 TRAC W TR 33 TRC B &1 & fHar 2 iR qamast & IR qera g A1
B DI B [HAT &l WA H THAM D1 TTeld Jedih IR fhami & A el a9l 2l
A QUTRIE SN, BN &5 H 9 ¥ iR W ¥ o1 fhaei @ |46 g8 € § S9e ie
o uRga HRA1 A1Ed gl .. (FaeT)
#t SO g Wil (STHERR): AT SUTEIE SN, AT {31 YRABIA H Al bl AR 33T,
ESCARINEECICECICREIC]

AR, # IR IS & AR Al G &5 & g § FHeA1 ared gl §9 39 fawy

W ygel W YABTA g AT M 377 & gRI §9 H&H DI (AT Rl AT fb F$h A oAby

AeT TP BH 99 AR 3R T8l 96 1T IE HEd © b 39 < BT Aferd fpam g1 offde &
e 7 8 9gd e R # 21 v oo ot wRa & st mar /50 St & g
e fear . a8 SR uew @7 ft 99 wH H T8 el ATl TN ghT ® T oS 'R
HERYR AMD FHT &5 & AT T8l QI AT & HROT, THIH aRA & DR, A
® HRY AR YHY D HRY 5 AR DI I §s 8, S© aAl g q1 & oy dIR 781 2l
# YD ISRV B AR W AT AEdl § AN S Fed ¥ IR © fh 39 ded dl
JRRT TR & FADI S B ol S| TSR dedid @ SR d H A ag Bl fmar
DAY IS Wd W TG & PRUI gg 3R URSHATCH RUIC # 39 F&AT fo@man =1 &, e
AT Tb PR TR S Tl TMTET gRT I G3ATS T8 [T TAT| AR BARN &F & qord
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U ] H AT gHOT R ol [ oEuTell & gRI Fel Al |9d el (b1 AT IR HEl BT |
fpam 71 & A1 99 & 918 YAE H Od o & forg i I 7R [ off SIRi ©l

BART 39 Aa W 3% AegH W deq § b 3 arell @¥ie &) B § oAy &
9E IR @9 o oA B BT S fHar | o fham 9gd <@g RIfa # g1 e R
fpaml & |1 84 WS e BN A1 BAR < BT WA & RIh 6l
HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate

with the issue raised by Shri Devendra Singh Bhole.
sieett 31 ot (RraeR): AFF Sureds Heled, NSl [d8R # & gN1 Yo Uasd g4
Teedl W W G ISRl H O BRIS) $UY BT FIerdl 81 I8 8] WY OGN & STER
B YISl Ud el HATed B9RI BRIs BU & HRIBH YRR B @l &l YISt vd
TIBdT T BT fI9T 8 & BRU 30 JHERT PRIBH Bl 5T IRBR b g ol fharf<d
fepar < wepan 21 fawa <1 aul | S gigoidt a3 § R Ta-qerdl ® S Al 8, d Gled bRd
g fp fer =g & Nwm s QWM o< 3 o o9 &1 S 7 A @9 -8l R U7 & B
STEt ISRl B IR g9 e ol 2, S9H W YRR § iR 98 R ATdmiaeE @ g,
9 RO AW AN Bl B & GRI Des YRS G181 BT GRT AW 81 77l 81 81 W
T &7 & d R Rasy, damel ok gdi gmrer 7 .9 8.1 fawr g=r st =mared,
U DI SHT AT WA TR T B, S0 9N ANIHAA 51 G P wErerd R AT
H WG SR e @1 arn 6 iR amred SR WETed dhR US §U © SR
ATl @ ARRI A AT WHIE D [l Uil Suere T8 g1 AR STArgfd AT & S 9
& U B S BT N g W TE A <@ 2| H gg S =@ g 6 ast e @ fog
a1 IS el § PR -1 @ oy gap fTel srs@vn w=ag @ ddhdl Qi 1fed 8, IR
IR ARPR & AMABIRAT & ASIAN & HROT YISl Yd W] TEd HRIBAT § R
TE B Ul RS 2] |ive e fRufa A

AT YT ¢ 6 dvs ARBR I AiAE b a9y & 1S Y iR 98RO i |
P AT ATSHIsT H 8 I8 TSas! I IR DI JdhT & ol T8 Y| s TRBR Dl
AT IS ARBR A AN ABR Dy ATSAIRAT BT A8 A Afb 19 3H a1 &l firel, T8
gfeaa o< a1feyl a8 v TR fawg g S o dmil & g JST gel B, ofd: 39 W
AT | BT BRAT A | gd-agd g=ara|
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*SHRI R. PARTHIPAN (THENI): Hon. Deputy Speaker Sir, Vanakkam. People
of Jakkampatti and Subbulapuram villages in Andipatti Taluk of my Theni
parliamentary constituency are mainly dependent on handloom weaving. Under
the able guidance of Hon. Puratchithalaivi Amma, a scheme for free distribution of
dhotis and sarees to poor people is being implemented in Tamil Nadu with a view
to support handloom weavers. Weavers get loans through weaver identity cards
issued by the government and their families are also supported. It is happy to
mention that in order to encourage Gowri Weaver Cooperative Society of
Jakkampatti, Union and State governments have together provided an amount of
Rs. 58 lakh for three years which includes the contribution from the Society. 1
therefore urge that a handloom technology park should be set up in T.
Subbulapuram of AndipattiTaluk of my Theni parliamentary constituency similar
to such a hub being created in Varanasi, the parliamentary constituency of Hon.

Prime Minister. Thank you.

* English translation of the speech originally delivered in Tamil.
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2 IO I (WAYR) ¢ SUIE weled, AWl &1 o qd o g W & ue e A
AT DX ot | < H AT BIell & Al BRIl 7ol & 3R 48R # s il &
FT el B AR B Tors g 7 e a) ot W I8 R fAger & 9R e @d @
g1 1500 U S BT 41 el urep & forg srferreor fohan ol 9 7-8 |red @
T, 98 & fHAEl B Farracn qH d& e e 2 wad T fIsw 98 P #s aR
AEHA! 3R TG & A D dave W q8l fhami B S D1 g T8 fren g1 fhare
aredT 2 b O BAR) 991 g8 SMIF 8, 98 BAN NIl S BH a1ad dR & oY, et for
AT 3R IAHT S J3MaoT B, a8 g9l el

H ATRT A% 31U BRAT ATe b <o H |qawd g1 Aigdalld Y &F H 37 3R 52
QAN A B W H g8l 99 FHI TR AT S 52 AN WY, IDb! AR WWBR Bl REb A &
T foan o @1 gl § ARe # o e dredn g % fdger &3 & S feae € 9 wors fE
B T W TE T, 30D Y T8l Bl AT 1500 TS S Sl wb & foy off T g
SAPT HIMTS BRIl <, I TSI ASlg Dbl TG a8 a9 & ¢l a8 & fham
ST B Bl AWGR 8 ¢d, gl el IR aweR 21 9 Fam & e
TN SR 2|
HON. DEPUTY SPEAKER : Shri Sunil Kumar Singh is permitted to associate

with the issue raised by Shri Rajesh Ranjan.
$it AR g fAsr (afer) @ Suee S, SR-GTIR A7 O @R @ srede wiE Rrar 7 SR
H Yol PP T8 W ARd © g § 7yl G, ol & Ig & g § S &1 B
fepan, a8 T §1 a8l Yol # ufdbwrl $is ofeviy Y| 3t b &t Fre=i @1 vd gt
I fORIE &¥hd & aTell Bl RAREWIR 718 fhar T g1

T ARG WRBHR A NG T 5 57 Rrarf W ISER & GHed &9 R I© JATeg
AREIR a1 ST SR QAT @rawen & 91 6 R | Ut &vabd fohdl Nell 3 9 fhefl o wR
7 &l
HON. DEPUTY SPEAKER : Shri Gajendra Singh Shekhawat and Shri Nishikant

Dubey are permitted to associate with the issue raised by Shri Bhairon Prasad

Mishra.
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Mt N s R (F=R): SUIE #eled, § U dgd o Hewyul [qud 3fue wHe
SURRIT HAT dTel! gl BAR < A U Ps Afddlied Alzar] & e foy Sias S aga &
BioT ©l 9 feasll 4 I SATET by e Bl & B ARBR IR AT ARBRI B gRI
TR X1 F A @ dTell g8l q1 Tl Dl HeATUDN BT & o Jel g, o fael ger,
SA URH s@nfe| dfpd, ffdarfza Afedrell & R 9gad & Saard gl 9 U $B
HAGRAT & HROT AU AT TE1 Bl & IR A1 ST AR a1 ARt 81 geb a7y g
I 8, S I URARAT SR WA ¢ ToR AT &R &dl gl fR I8 Auqed 3
RedeRl & I8l [ T7HR B AT USdl 8l MMRERDR, S1d I g8+ 40 AT, 60 AT 4
arferes @t &1 SRt € @1 ST Siad ST 9gd qfehd & ol 21 3 awg, Rea g @t
URATE B ATl DIs Tl Il 8 AR AT (U Sia= § A 8 o 2

AR WRBR A a7 W1 € 6 S gl dor wrell © oy d AR faaR B
dq1 R IF 40 ATl W AP 8, 2 AP Heg & W H HA-HH U TR 30 HEM
1 Uer fean g
HON. DEPUTY SPEAKER : Shri P. K. Biju, Dr. A. Sampath, Shri P.

Karunakaran and Shri Md. Badaruddoza Khan are permitted to associate with the
issue raised by Shrimati P.K. Shreemathi Teacher.

SHRI M. CHANDRAKASI (CHIDAMBARAM): Hon. Deputy Speaker Sir, this
is with reference to the power-loom service centres functioning under the control
of Ministry of Textiles.

The Kunnam and Veppur Panchayats of my Chidambaram constituency
have got large number of skilled male and female labourers. They are all suffering
from unemployment, poor infrastructure and other factors. There is no vocational
training centre to develop their technical skills in textile field. Establishment of a
power-loom service centre in these areas will help to solve the unemployment
problem to some extent.

I, therefore, request that the Ministry of Textiles be advised to start the

power-loom services related vocational training centres in both Kunnam and
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Veppur Panchayats of Chidambaram constituency in Tamil Nadu. This will be
highly helpful to the labour segment in these Panchayats.
N wa e (afern) @ " SuErd S, § U 9gd € "YUl |ard ol @redl gl

TETHT el & 918 S QI B JATSMEl H DIl IGT BT dTel ATHAID ST YhT AR B

I ATBAR—ID ST JHTR ARRIV B SIHYH T G |TERT T4 DI Hed A Hedl ol & 6l

T8l YRl ©R HTERT 74l &l HeM W He M| W, 39 b 98] HeRIE D dre] T8l gl 2l

BT ST JebTR TR0 & 9 R &+ of. U, xe, O @ qa w21 @iy assier S
T BRI BS BRT B AN A 9 RT T, S T db S arell AR Wax § gl 399 ST
USY Bl ST IRBR SF 78l ¢ <&l 2l S9b oy 998 o v fUvd ara & U9 21 39

ATt YR ORPR & I AETS B R I IR 3T 2 {h ATars S0 BIga9 B AT

A WP DD, BIg1d BHRIG a8 P AR Aeblel dle] el (Al 1T, 3R 3 B dTe]
e gl I 39 ATl 98 IMd ol g9, IFh! Fed ol godi| s Anfard S, s <ol
YT wS! Sfl, IR B AS AR d81 b qHH Ai9S, I8 MMT o Fial Bl Sage 8, Al
e g AHe 21 gafey # wen arsdr g b a8l R o &1 mefiehdr w foar Sy
A IS, S e ¥ UIfsd A © ... (Fau) H# U e # daes sl B |
qif$d S A WS W TS gY © fawifia g S fou dise @ wawen g, weid &l

2 B ... (FauT)

HON. DEPUTY SPEAKER: All right, enough. Please wind up.
... (Interruptions)

2 wa R 2 98iqy, § Ul a7 WS 8 BR @l gl Y8 "™ B 9 g1 W B bed A

goiHl E, TRYR, FHART, SRR, goilelr, TSRAT, T¥El, SR, I8f T ded | Niisd g
& foenfidi 1 99 &1 FaTdl 2| °TeRT HeH & Aoy, ST ... (@agr) |fsal @ 99 T Bl

T ST FAT B .. (FauT)

HON. DEPUTY SPEAKER: You are not coming to the point.

... (Interruptions)

sit wRa Rig @ § oo & A1sT H U 91 AATE BT . (STIET) 3D AeTH | H qoHA

ARBR A e AT T8 § 1 AT SWET HY| TN ISR el Aqred 431 i Sa1

AR S 2l ... (FEH) $F B Bl SoIT DR dcblad BT SA1g| .. (Tqegr)
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HON. DEPUTY SPEAKER: Shri Ashwani Kumar Chaubey is permitted to
associate with the issue raised by Shri Bharat Singh.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Thank you, Deputy-Speaker,
Sir.

Two-three days ago, this Government has increased the petrol and diesel
prices without any justification. During the UPA Government regime, the current
Ruling Party, especially BJP and their colleagues strongly opposed the petrol and
diesel price hikes. Everybody knows that at that time the crude oil price in the
international market was going up. Due to that reason, the then Government had
raised petrol and diesel prices but at this time everybody knows that the crude oil
prices in the international market is coming down. So, we thought that the
Petroleum Ministry would withdraw the price hike but unfortunately this
Government gave the freedom to petroleum companies which are increasing the
petroleum and diesel prices. This is a big hike.

The recent price hike for petrol is Rs. 3.96 per litre and for diesel is Rs.
2.37 per litre. This is the increase; not 50, 60, or 70 paise. It is a big hike. What is
the justification? Why has the Government increased the prices? I would like to
know from the Government why this Government is going on increasing the petrol
and diesel prices. What is the ultimate result? The prices of essential commodities
are on the increase and the price hike in diesel and petrol will result in a sharp rise
in prices. Hence the Government should intervene in the matter and the price hike
should be repealed.

When they were in the Opposition, the NDA were totally opposing the hike
in diesel and petrol prices. Now, they are in power and they are increasing the
prices. They are imposing additional burden on the common people.
(Interruptions)

This is my Adjournment Motion. I had given notice for Adjournment
Motion on this but it was not allowed. You are also calling me now very late. ...

(Interruptions)
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"‘SHRIMATI V. SATHYABAMA (TIRUPPUR): Hon. Deputy Speaker Sir,
Vanakkam. Thank you. Under the able guidance of Hon. Makkalin Muthalvar
Puratchithalaivi Amma, I wish to raise an important issue pertaining to Uthukuli
of my Tiruppur parliamentary constituency. Uthukuli is famous for butter. There is
no Rail Reservation Centre in Uthukuli. Approximately 16000 kilograms of Butter
and Ghee are transported daily fromUthukuli Railway station to different parts of
the country. Sipcot industrial area which is at a distance of four kilometers from
Uthukuli has so many knit wear industries. Severalthousands of people from the
neighbouring States are also working in this area. Kangeyam is 18 kilometers
from Uthukuli where paddy and copra variety of coconut are procured from
neighbouring States. In turn the end products like rice and coconut oil are packed
and sent to different arecas like Palakkad, Ernakulam andMumbai. There are more
than 30 establishments including Schools, Colleges and Offices of Union and State
governments. More than 580 passengers use Uthukuli railway station for
commuting to different places. Trains bearing numbers 12624,12623,
22637,22638 and 16042 pass through this station. Some months ago, Trains
bearing nos.22637 and 22638 had stoppages at Uthukuli railway station. I
therefore urge that a Railway Passenger Reservation Center should be set up in
Uthukuli railway station in order to benefit businessmen and general public. Thank

you Sir.

* English translation of the speech originally delivered in Tamil.
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M W AR aved (ARSE) @ Surens weley, aue g9 9 &idl ¥ aled & (g Hidl
fean, s forg # aue! g=yare ol g1 <% # IHY IR, Nl e & YA Sudriidi b
T BT W < AT TS W@ Bl Id B WHad ueRl F fHami of W @ wad Ud e
Bl BT N JHAM AT 2| TIRES H 33 I0Eg 39 WPhfad Imucell d fHam d&d
= @ W ywifad gu 21 O R #§ wiefaew smuerelt @ difsa arfdwmal @1 ftemar
BT HAT MY 3 IRASH A Bg WRBR 3R T WBR B oid S B RAIE 3R
FERIT R Y& B B MAWIDHAT 2| A R <« F YHY S TDHIT A AN 941 2

3T YD HIEH W ARBR U A IAME & b WP aRES yeu # fham wfee
PIs & AIGH I I8 YRR dRarn S F ITd1 Fo1 3R [Aotell [ A% HRarn Sy
3R Y&y N BT FErar AR Iuare wxarft S| AIREE dld a9 &3 & 3fdid g9qTg,
AR AR FIRSE & fopamT &1 sa fod e S|
HON. DEPUTY SPEAKER: Shri Nishikant Dubey is permitted to associate with

the issue raised by Shri Ravindra Kumar Pandey.
SHRI SHER SINGH GHUBAYA (FEROZEPUR): Thank you, Deputy Speaker,
Sir, for giving me this opportunity to speak on an important matter during ‘Zero
Hour’. # o7 wifeam=< gae 4 Al § a8 150 fhelldier UIfbwR aex & A1 &l SHH
I el usd © - fRIGR, efareT SR Jaiar| 99 Ugel 891 daibwdl I8 © [ 89
X W W | T, Afhd Yod & _% F a1 (SRgaed # v ff waredt oF 78 & Wi 2l
TS Tadd o TR & fog oIl &l 39t a8 fewts & f W1 el &1 wraredt ¢ 9
SiTST S |

N TS T R Yeld oflg &, S8l ¥ R e 3R sics & forg oo gard) 81 agi
Teh 3R JASIRCH BAR WA D W 3Tl &1 Helle Veld W 89N 3l ReR Yehre e
St T AafSfaeH 8 @ 4w MfRer xR gafdr [ ot &1 wafefas 8, siasa ot
S ffReR € 98 ST wafSfas 8, g8l [dae ¥ 1 ¢F doldl 8, W Afeell & forw S o
el © Al Helle AASIAS H IHBT WIS T8l 8] I8l & Al 1 ol T HEMT I JIewe
& forq agf e fQu gU 2l
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T 3MMUS A F WHR A F1aed g & dome 7 dss S Yo 9t 2 97 Rl &
fo aga ufdd w g1 ¥ Arelle, A SR Al WAl W Wbl A1fegl S 9l STEl Bl
NRICICS I IS ISACUIR 0
2t T gt (Sféror facen) @ SuTEne #ElGy, MUY g3 YR biel H dlem & oy Hiepr fo,
$O& AU # SMUe] g=rare a1 g1 A JEEEET S @ SeY UM ATl Bl aRE AU
&I ST BT arear gl Y1 ovral § f5 & o8 99er ) € fF 39 Ao @ @
H B dad FATHAT St BT gl FIfB, FERT S e WAR F RN IR F T8
W 6 B B, IAHT H IaTeR <l gl

fieeht & ofaR TR & 7TaR ige Taie & ofeX ol o g@ &iar ® &
NfABINAT & THRIHAD FIBR & DHROT AT U Ao § fabra g a1 81| g9 sfaof
fecell # 9 i Ueie fhy 91 § 9w dwed, YA DI o 20 TR HT 39 Ta § 1T
g wAfed 3R S = g8l b1 g fordn, e f&an iR Sfeq AT a9 Bl ard Hal |
o |g 4 g SIvH B e W < fenl gue Rag @ AN B |y ;ST B 6 ST
D Y AId & BRI H gaRT AT gg| IHD q1g W GRumT I @11 S d18 Hal T
5 & HHS TG S STATHE BN | 98 HHST AN O el a1 § Sqadde HiTR 9 IR
IR G B BT g A% Al & DT § I DR bl gl 4 BRaA%), 17 BRa, 10 A,
21, 24 TRRI P ITd SRR H TFHI N GBI gl UDINAT BT FIBR 39 THR BT
Didec Adhed SITH B I <| ... (Fag™) Ig 9= H31 BT MM A ISl BT A
Bl...(Ag) 3R & & & B 1 D 91 L. (FaeT) AR U "enH | fded ®
5 Bfemic A IT JAVHRAT BT 371 S| T Ulelifiedd a1d § B &l PR I8 &, DA
B TE AR ¥ § O e T AT BT AU GX @ U gooid 99T §Y S B
Dl R B gIarg|

HON. DEPUTY SPEAKER: Shri P.P. Chaudhary is permitted to associate with
the issue raised by Shri Ramesh Bidhuri.

SHRI M. MURLI MOHAN (RAJAHMUNDRY): Of late, the Union Government
has launched HRIDAY (National Heritage City Development and Augmentation

Yojana) covering 12 cities in various parts of the country.
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In this context, I would like to make a humble submission before the Union
Government that Rajahmundry is one of the major cities in the State of Andhra
Pradesh located on the banks of the river Godavari in East Godavari District. In
its earlier days, it was called ‘Rajamahendravaram’. It is a historical city famous
for its political, agricultural, literary, economic, social and cultural background.
Hence, the city is also known as the “Cultural Capital of Andhra Pradesh”.

Rajahmundry is also acclaimed as the birthplace of the Telugu language.
Adi Kavi Nannayya translated Mahabharat from Sanskrit on this sacred land.
Kandukuri Veeresalingam, a great social reformer, walked on this land.

Keeping in view, the importance of the Rajahmundry city which is the
heritage and cultural Capital of Andhra Pradesh, I would humbly request the
Union Government and the Ministry of Urban Development to include

Rajahmundry city under HRIDAY scheme on the eve of Godavari Pushkarams.
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*SHRI A. ARUNMOZHITHEVAN (CUDDALORE): Hon. Deputy Speaker Sir,
Vanakkam. In Neyveli township of my Cuddalore parliamentary constituency,
Neyveli Lignite Corporation (NLC) has rented out its shops to traders. NLC has
recently increased the rent to about 400 per cent. When compared to the rent of
various shops in the surrounding villages, the rent of shops in Neyveli township
are too high. As per earlier consultations it was decided to have an increase of
10% rent once in a period of three years since 1.7 2002 and therefore NLC has
therefore got its rental collection increased by 40% so far. I therefore urge that
after due consultations with the traders and various stakeholders NLC should
come forward to sort out the issue relating to exorbitant hike of rent of shops in
Neyveli township. The rent should be justifiable as per the market rate in that area.
Moreover, the tenancy rights should be passed on to the legal heirs of the tenant

shopkeepers. Thank you.

* English translation of the speech originally delivered in Tamil.
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St Iofta o (JPUier) @ SUTEde ABIed, 89 fhaMl @ 9N § 9gd 9N a1 B © offhd
SR B 1Y, SUH 89 99 4w %8 O & § fd8R & qR 4 oer =redl gl a9 2008 H
B T ST AT T A-TT8 A TR WIER qfH & THA goll| 31T I g o
IR YA H 1] Bl 3l TP IR W o fha a8t Wt 98 o 9@ | fham S aF
o 21 99 2008 @ Rl H HARM AN, S I 9 F AHac g, ITBT W DA AN
3T T A% Fel fhar Tl 21 @ & e fd8R & g, @8ye, e, ),
SR, Guldl, [HeIiS], ARTAYR TG H aghanil qbT 31T a8 g, Heps, I, M, ol

DI Wl DI JHAM AT H 3Ub AEAH F DR A HUE AT Aedl § [P 39 IR Y
IR Fshard & R WTER A &1 JHAM goTl, STh! DAl A 3R St 2008 F fHami
DI AT A AN HB T GaAT, D! A ABI R THRAT A o= fban Syl snuepr agd-
gd v

st dt. . =te (arelt): Ay Surenet Heley Sfl, U g9 U Aeaqul vy uR e 6
3aeR e fhal, agd-agd g=garc| TS <% H WSl b oY Igaardai 3R e Bl HH TE
&1 TSI & 65 Alel qIe W 8 UM avel T8l &R UV & fb aararstl gR1 Xad SR 31
& W ¥ Py MY SM DI SRaHe TG I FHY W R JalRYd w4 A qgar 9o | g9 <
# ufd af 4 PSP s B SRR Tsdl © Safh Iyl R 40 aRg JAe & Bl s9
HH P R B B I SART TF STV MY TS Bl | R W@ H§ HHAE T8 8 a1 &
g1 R ARG WRBR D (afbedr @31 St A g € {6 < W A s dopi 9 Iudral | &N
fPU Y & @ 3T BT YR @ B U Uep % FaRAT 918 SMY| I 3R 3R &
foU g Tee SRS JIROR a9 9 Ry {6l UebR &bl qalal @1 gan W 8 W)
S PRI R fbar St F& | 39 & H BRI HHaAiRAl 3R ARGl B @t et gfafead
P! ST dIfh TRATE! B9 TR S ofed fhal ST Ib| 390 A6 &l 98 999 R 3R
AR T A [ MY &fe g 3 BT ard e Febm| 2191 q& BT 4RA R B YR&Tl
BT AFFTBPR B, S I8 ABR 1 & BT =g |

2N Vg Al (s SfOrT wew) : SuTeHE WEled, UH YDA H aled Bl Hibl o,
gIAIE| Yas B YW <4 & H AT YHT <4l HiR DI 29 I DI 300 AN YX B Y| I&l 10
& T AT U AR ST 2 3R BRI bl WRAT H HgTe] AT el <dl Bl S B 2l
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# WHR BT & g1 @ T gfeiiied W @ AR e argar g wd <@t A &
¥ B AU R RIH A STErsll B M Bidl & 99 o &l 4 34l ot uferee ©
Stafep 39 &7 DT U7 <dt & AT A ST ST 2| 31d: | 3MUD HIegH A Xl HAl Sff BT &
AT J9T od AR & 300 a9 X BN @ IUAT H UfTheeT WIH P AW deAdY IH <l
WA fpar Syl

HON. DEPUTY SPEAKER : Shri Gajendra Singh Shekhawat is permitted to

associate with the issue raised by Shri P P Chaudhary.

SHRI V. PANNEERSELVAM (SALEM): Hon. Deputy-Speaker, Sir, thank you
for giving me this opportunity. I would like to draw the kind attention of the hon.
Railway Minister to take concrete steps for sanctioning long-term projects for my
constituency Salem which will also be in the interest of the public in the medium
and long term.

There is a proposal to set up DEMU shed at Salem at a cost of nearly Rs. 22
crore. The DEMU shed will cater to improving services between Salem —
Virudhahchalam, Salem — Karur, Erode — Tiruchy and Salem — Dindigul —
Madurai, apart from other sections. It is requested that this project may be given
overriding priority for the interest of the public of the western region of Tamil
Nadu.

I understand that the DEMU shed may take some time to build. In the
meanwhile, I would like to request the hon. Railway Minister to urgently allocate
at least 3 DEMU rakes to Salem Division so that these services can be started
immediately without waiting for the DEMU shed.

DR. UDIT RAJ (NORTH WEST DELHI): Sir, thank you for giving me this
opportunity. Recently, the National Sample Survey has published a report which
shows that unemployment rate is increasing continuously amongst the people
belonging to the Scheduled Caste, Scheduled Tribe and the OBC. In 2004-05 it
was 1.7 and now it has increased to 2. Similarly, in case of it was 1.7 and the
percentage has increased in respect of the people belonging to the Scheduled

Tribes.
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I would like to draw the attention of the hon. Minister for Social Justice and
Empowerment to this fact. The Government has now started doing well in
improving the economic conditions of people. So, the interest of these people
should also be looked after so that the increasing unemployment rate amongst
these people is halted and they get employment and they get better positions.

Thank you.
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*SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Hon. Deputy
Speaker Sir, Vanakkam. Under old age pension Scheme, the Union government
provides a monthly financial assistance of Rs.200 to senior citizens from 60 to 79
years and Rs. 500 to senior citizens above 80 years. Under destitute widow
pension scheme an amount of Rs. 300 is provided to the beneficiaries. Under the
able guidance of Hon. Makkalin Muthalvar Puratchithalaivi Amma, an amount of
Rs.1000 is being provided to all the beneficiaries of old age pension and destitute
widow pension schemes in Tamil Nadu. This has caused an additional financial
burden on the part of Tamil Nadu. In order to reduce the financial burden of Tamil
Nadu in view of implementing several welfare programmes, I urge upon the Union
government to increase the financial assistance to beneficiaries as Rs.1000 under

old age pension and destitute widow pension scheme. Thank you.

* English translation of the speech originally delivered in Tamil.
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#it Ifeat HR A (FRR) : IUE Feled, [98R H IR =Ierdl & a9 W fhaei &
€1 I DI TP g9 AHT IONR g3l gl fara diF anf 4 erR & fear & a9 $7 |
1581 HIS BUY BT U AH HICAl gl 8] AT YTl Sod IR-Ted - 39 Hicrkel &l
IR FRp fT8R WRER B HeeR H Tl fhAT g1 UHHRTE & UeIfdaiRAl, gaed vd
$O U d1ad [l & HIoHa ¥ I8 984 91 "ieTell gAT 8] U aRB UHHISS gRI Siferenier
fpaml A &1 B 7 B f[AEiferl A @B fhar T 3R gl IR% fharl b1 Ifd
T T T B & BRI @i A= D R 7 srereen & fog faaw 2

e, THHITE U4 fIER WReR @ wE W Uy N ge-aEd 7 we 7
JORT TRAT 3R T & Fraal Frell I UHAIes & Tedl § AT I8 % Boll SRS R & Wd
B3| BT & H BIC B BCHR W TGRS & UGIHIRAT §RI A Fa1d H bl arac]
el TR - # UHRMSsR &5 & W, o a8 dad @ -fd & =t 7 [ER
TIHR HTER § Gl T

# B DR A ATUE Bl § [ D! Aldies g el a@rzy, e av 3§ dic
= Al wer 2l yg AR & ol feami & f@a # 81 ¥g ugurer =i | |1 @mue grerer &l
Y8 IR BTIAR HRIS YA BT HICEl 8, O DI o Udhsl 3l ... (aem)

# B ORI AUT HO [ 39 W ¥ HRATE e a1yl .. (Fagm)
HON. DEPUTY SPEAKER: Shri .P.P. Chaudhary is permitted to associate with

the issue raised by Shri Ashwini Kumar Choubey.
DR. KULMANI SAMAL (JAGATSINGHPUR): Sir, I am thankful to you for
giving me this opportunity to raise a very important issue.

I would like to draw your kind attention to the issue that Paradip Port is one
of the major seaports of the country and situated in my parliamentary constituency
of Jagatsinghpur, Odisha. Since its inception, it has attracted various companies to
establish industrial set-ups. Though, over a period of time, industrialization as a
process has improved the level of economic prosperity in this region,
simultaneously, it is also creating problems like pollution of air, water, soil, etc.
leading to severe health hazards like premature heart attacks and respiratory

diseases. The pollutants extracted from fertilisers industries, Indian Oil
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Corporation, Essar Steel, etc. are very harmful and make the local inhabitants
suffering from serious diseases. The level of pollution is also getting increased by
day by day. In spite of repeated requests to the administration about these
industrial set-ups, no action is being taken up by them.

Hence, I request the hon. Minister of Environment, Forest and Climate
Change to take appropriate measures in order to control the level of pollution in
the region at the earliest.

SHRI B. SENGUTTUVAN (VELLORE): Sir, I thank you for giving me this
opportunity.

The Valmiki Community is prevalent throughout India. In almost all the
Northern States of India, they are categorized as a Scheduled Caste. In Southern
States of Andhra Pradesh and Karnataka, it is categorized as a Scheduled Tribe.
Unfortunately, in Tamil Nadu, they fall in the category of backward classes.

Prominent people of the community met honourable Dr. Puratchi Thalaivi
Amma and made a representation to include them in the category of Scheduled
Tribes. Honourable Puratchi Thalaivi Amma directed to conduct a deep study.
The Directors of Tribal Research Centre, Ooty have arrived at the conclusion after
a deep study that the Valmiki Community possesses five distinctive tribal
characteristics, namely, primitive traits, distinct culture, shyness of contact,
geographical isolation and social or economic backwardness and recommended
that they be included in the list of Scheduled Tribes. Accordingly, the State
Government has informed the Central Government to include them in the list of
Scheduled Tribes.
it erora fism o (WRY) @ AT Iureme S, W@ AR IS g9l 98 yeie’ Al &
e J STt aiferarstt w1 Rifda g wwed e @1 N ) B g @ YU ' & BRO
9T @ APl & feRTUTd # 9@dl gl iR ATl & WA @ dl fIrs &1 &l 39
PR Ig A TR U1 BT @ §| ARZAT BT THaRdl B AT AAT ST ©| T SAHATT
g AN # 9g W AFHdl & dravie VT gy 't T8 € R Attt &1 s miua
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BRI, EHBT], SRAI, WAl Algerall & w241 i g1 4 U SRl 8 ! aos o
Afgerall & W W fAmdd 3R iR Miver Ry W) guwmE gsar gl vl Rig &1 9+ &
qrell AR ® QY GHd IR IR GG H e URy T Ui RAURT 7 viadt Afgend
ggd SIRgH IO © 3AA: S ISl AMAIERUl JUAY BRM D A BRI GREIT o D
JMaTIdhdr W 2l H IMud WM W WHR ¥ AN deal g fF miach aftensit @1 smed
TRV IUA DR b A1 TH Y] & A=efv1 & oy g a9 Sy, s Ui arawen

H ot Wt T B TR Rty B Aol H SRR ST JAT WOl BT Jrag fhar Syl

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Deputy-
Speaker, Sir, I would like to draw the attention of the Ministry of Tourism through
you that Murshidabad is a historical place of interest for many decades.
Hazarduari (Nawab Palace), Imambara, Katra Mosque, Nashipur Rajbari, Katgola
Carden, Topkhana, Moti Jheel, Khosbaag Graveyard and so many other objects of
historical interest are there. Every year, at least 10 to 12 lakh of tourists from all
over the country and abroad come to visit these spots. Archaeological Survey of
India has taken the charge of some monuments. We can generate employment of
local people in this sector if we utilize it planfully. But due to lack of planning,
publicity and infrastructure development, we are not getting full benefit from this
sector. Government of India now is encouraging tourism by forming some Tourist
Circuits. Now, I appeal to the Ministry, through you, Sir, to form a new tourist
circuit in Murshidabad naming ‘Nawab Circuit’.

HON. DEPUTY-SPEAKER: Shri Adhir Ranjan Chowdhury and Shri Abhijit
Mukherjee are permitted to associate with the ‘Zero Hour’ issue raised by Shri Md.
Badaruddoza Khan today.

DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Deputy-Speaker, Sir, I
would like to bring to the notice of the august House a pending request with regard
to the Cancer Institute, Adayar, Chennai founded in 1954 as a voluntary charitable
institution by the later hon. Dr. Muthulakshmi Reddy which has applied for

upgradation during the Twelfth Plan Period, as a Centre of Excellence — an
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Autonomous National Cancer Research Institute for treatment of cancer. The
Cancer Institute, Adayar, is a Non-Governmental institution for which the
Government of Tamil Nadu has been assisting for over three decades by way of
maintenance grant. As a referral cancer centre, it provides yeoman service to the
needy cancer patients from all over India. Our hon. Makkal Muthalvar Puratchi
Thalaivi Amma had requested that the Cancer Institute, Adayar, for which is one
of the oldest NGO run cancer hospitals in the country, be conferred with national
status as a centre of excellence, particularly when it has been rated by WHO as the
Top-ranking Centre in the country which is pending with the Ministry of Health
and Family Welfare. This proposal should be approved to enable this reputed
cancer hospital in Chennai to expand and strengthen its capacity to treat cancer
patients in larger number as a National Institute.

it M.mR.AR (AFR) : AEE SUTeNe Sff, # ud WieW W AEHR #A St @1 e
TR APl & B dR H dgdl TaHe I gael bl AR e arsar gl Arik el 4
3SR §91Y S &1 SSIeell g BRE AR HRIFIES § Sl 3SR gl 2| BIC 3R, &h,
TSR AT T¢I &1 <« H 11 ¢ &9 &1 59 799 | ARIR el § Us & ¢l &F a9
T Wfh T8 < BRI A ez Bl RIBR 81 Wl &l U8l HRU & b T8l SRNGR Bl 4
®g Al W el 78! & S Sraex 1 gl fadn M1 81 g% Bl & b I8l 1985 &t
I 30 Wit QRN 7 B AR AR @5 S 9 faed © 75 % e e Sy ar @
79+ TS SIT¢| I8 B Sl & Wicded & oy ot 2

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Sir,

I would thank you for giving me this opportunity to raise this matter.

Everybody knows that the farmer is the backbone of this country. So, our
State of Andhra Pradesh is one of the second longest sea-coast States. In my
constituency, nearly 150 kms. is the sea coast. Every year, we get cyclone. Last
year also, we got a very big cyclone, the Hudud Cyclone. Nearly, Rs.22,000-
Rs.25,000 crore damage occurred in all three districtsd of Visakhapatnam,

Vizianagaram and Srikakulam. The hon. Prime Minister visited our place. He has
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given an assurance to give Rs.1,000 crore as part of the Central relief. But till now,
we have received only Rs.600 crore. Through you, I would like to urge the
Government of India to please release the balance of Rs.350 crore because our
area is very backward and sugarcane industries have also got damaged very
seriously.

SHRI G. HARI (ARAKKONAM): Sir, Post-Matric Scholardships to students
belonging to the Scheduled Castes to pursue higher education is a Centrally-
sponsored scheme, elaborately and successfully implemented in our State by our
Government of Tamil Nadu, guided by our hon. Puratchi Thalaivi Amma. We
have increased the number of professional colleges and universities in Tamil
Nadu which includes many self-financing institutions. An upward revision of the
fees for the courses has resulted in more students coming for higher education
from the SC community, who face more of financial burden. Many of those
students from under-privileged classes are made to wait for a long time for the
grant of scholarship. In 2014-15, the Government of Tamil Nadu sought the
Central assistance of Rs.1,204.76 crore which includes arrears for the previous
years also whereas the Centre released only Rs.254 crore which is less than 22 per
cent of the Central assistance. Hence, I urge upon the Government to fulfil its
committed liability and release the balance amount of Rs.950.76 crore due to

Tamil Nadu for 2014-15 at the earliest.

#it iR IO ek (FERWYR) ¢ AT U S, TS S 3Te], SUGH! B geld dgd &l
TR B =el S W& T R I AR 3MTe] IATed Id i TR AUAT 37T T81 a4 T qeIl
GRIAR Sl I B WWDR 8, T8 DR 3N IAUGHI Bl Tl R @ 2l $Tb! TR
BIeld & TR% IE AXHR &M T8l ¢ & 2 IR BTald I8 81 B ¢ & A 30 SURH 0
3T P bl & HIR W o o1 = ¢l Uod e e 789 4 WH 23 o] SAEd o
el Bl §l 39 A BTl bl @ Y O &1 & Al YOllee™ &R € dl g8 el ol
WRBR ST G& DI Hi, AL, AY Bl ABR e o, I8 Wi, Al AT Bl IRDR 3¢, SATaDH
3R g IGHT B DTS MAE Aeg T8 < IR IR Il # ST &Teld ot & 2 gat &
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5 et & <1 A @ 2 fF 9 3@ wet J? gafoy w1 s JemE | STRY ¥ 6 3@
39 G B GURT Bl TREB I8 ARBR ATST L < IR e Dl ABR Dl SRR <

N i AR Rig (Fa=) @ Ay Suredel SN, # 31Ut € Ueh 3ffd Heedqul fquy &
IR MBI HRAT ATedl | IRES H TAUS 7 IUHISIRI &1 AT B Il o & 2l
il | At 319 'Re] ST & ol UrdlSh &1 SUANT §¢ <@l &l Yadlsil &1 i yq@ hufai
fegear Igiferd, €7 iR wRA I 2| SIRds # Al & SuHiaa € afp . ok S

Bl Yh-Uh Wi & RGN 3R STl § o 3N &1 4RI I BT Py 1 wiic IREs H &
g e e o/ Sl & SUR o 19 Riferer Swieaelt @1 A9 eyl @ o7 % R
A FHET & IRl H 9RA 19 & 13 BOR W SAET SUHIRT © e 19 & afcse &9 4
HH 7 MEAT B TRA TS ¥ BT WA 21 MIAT B MR A & T F 5 M
TSl & SUelel BT S 81 & foad Sudleieli &l gerdion 19 78 e o1 & 2
ST W 37Ud ATRH | WRA WRPR 4 AW © [ g%, dceR a1 gal e 7 wRa ™
B U Wic Wi fhar Sy R ) siRee § 4R 39 & STHIRISIT B 99d W)
3MYfT & e |

SHRI V. ELUMALAI (ARANI): T would like to raise the important matter of

Aadhaar Cards which have become increasingly inevitable in the lives of the
citizens of the country, especially in the lives of the poor people living in the rural
areas.

The Central Government’s latest move is to make UID mandatory for all
MGNREGA wage payments in 300 districts from April 1. The Ministry of Rural
Development recently sent stern orders to this effect to State Governments. All
MGNREGA workers without a UID are supposed to be escorted to enrolment
centres, and after that to the bank so that their Aadhaar number can be feeded into
their bank account. Everyone knows that it is impossible to do this by March 31,
and that the MGNREGA workers without a UID will effectively be deprived of
their right to work from then on.

All the villagers in Tamil Nadu were covered in the first stage by way of

setting up camps to take the photo and identification marks of the people living in
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villages. Many thousands of them who could not get their Aadhaar Cards at that
point of time are left to fend for themselves now. They are being made to run
from pillar to post as they are directed to report at Taluk offices where the work
goes on at a slow pace not covering more than 30 people in a day while hundreds
of people are waiting from 9 a.m. to 5 p.m. wasting their entire day.

Hence, I urge upon the Union Government to impress upon the agencies
hired by them to go to all the villages again to complete the preparation of
Aadhaar Cards.
$it o RiE AEad (SNeqR) @ A ST ARG, IR @ MMe-A1 He A U
®s qul |, IR F B B B B, A AR STYHR BET, AT WINT DI FIe VS AT
feam & fou dFuy &R 2 §1 IRA & |fAE B oiredl srgdl § A e &9 §, S 22
el § | 17 4O W € e diem aral @ S JoReir 9§ &9 2| s eme
a8l & WuY @ 919 59 HEUTH FHHC F91 R IF HHe 7 Sl Rue & g, Sue e 9
ORI 3R WIegd, & VY Wiid € e qRa Argar & S @Ry ok A Wiy gad
FIAT A Al | ISRAT W GRRAT B Ga GGG dibgerdl drell W gl 1137 ware &
e 3R U T B Sooid 39 WY H e €1 144 e b7 e i 39 9IS § Suel
21 U=t AT B, R WIS B e dTel A @t AT ST Al HRIS 7, S Al BIe Al @t
AT DI ARG DY ST | &1 T8l a1 7 5l sl IRPR & T9T H qhlel T8 JA1
S fagrem St @R 78 w5y #30) sfiuar Sard St 7 dlde 99T @ SRiare & SR S
I BT JMRar faar o 6 Wy 39 HINT T STl WG9 R (ol S, oAfh o) deh
T TE gam 2

# oS AT H WROR A AT HIAT § (b ATerereie Iomenmi Wi o1 |fqem &
afredl gl # gl fhan S|
HON. DEPUTY SPEAKER: Shri Sunil Kumar Singh, Shri C.R. Chaudhary and

Shri Sumedhanand Sarswati are permitted to associate with the issue raised by
Shri Gajendra Singh Shekhawat.

SHRI P.R. SUNDARAM (NAMAKKAL): Hon. Deputy Speaker, Sir, Chennai
Meenambakkam Airport is the first Airport in India to have domestic and
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International Terminals adjacent to each other. New Terminals are functioning for
the last three years. Previously the roofs fell down 12 times, the automatic glass
doors broke 13 times and the barrier glasses broke 11 times.

On account of repeated complaints from various people about the roof
falling incidents, the hon. Minister of Civil Aviation, Shri Ashok Gajapathi Raju
came to Chennai Airport and inspected the Airport. After the Minister’s visit, the
roof fell down for the 41* time.

A few days ago, the Minister of State for the Ministry of Civil Aviation,
Shri Mahesh Sharma came to Chennai Airport and assured that necessary steps
will be taken to prevent falling of roofs and breakages of glasses. After the
Minister’s visit, on 30 April, 2015, the roof fell down for the 42™ time.

Hence, I request the hon. Prime Minister to expedite this matter to resolve
frequent occurrence of roof falling and to take necessary action against the builder
for building irregular and inferior quality of Airport complex.

20.00 hrs.
# BieAd (FESHISN) @ AT IS FEIed, GATaRul 3R a7 FAe & b 1R fawy
W AT qrem B At &, s9e fog # smue! g=rare < gl

IR U P OIS dalell D ANG il H JELANYGR Yok Ud SR B a9
HABIRAT B! AW A TIARI THS ST © SHIA DT ARTHHAU BRIEAT A7 8 T M §Y
RGN G BT GOUANT fhar 1 | 81 BIE Ud G BIE & IMqq B qrasfe fashavr -Tel
ZCHT AT 21 08.02.2015 P! &% WRBR & AT w1 @1 4 IR A 39 vy § 99 7g
foRad Fam & T | il q e € g3 21 8l B VOR TREl Pl IS § a7 SRR
BT IO &1 BUI-UT PR A1t od &1 B Al 9 T8 BH B 81 ANG H T8l B oR S9
T B AT a1 FR w8, o1 6 ad 2004 § T H 99 QURT qo1 IR B 36 TAfaat
% BHRU TER A4 &A1 16,17 Td 18 ARG Th a9 RN FHA AIARUITH & 17 STaF AR
T | ST & A IIA VOR gRT B ST @ B

dHe & W ¥ 39 vy # STy S dRam @ AR SRl g ol uew
RHR ¥ g S H B AR Bl gl
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HON. DEPUTY SPEAKER: The House stands adjourned to meet again tomorrow,
the 6™ May 2015, at 11 a.m.

20.01 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, May 6, 2015 / Vaisakha 16, 1937 (Saka)
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